Thursday,
November 27, 1947
THE

CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE) DEBATES

Official Report

Volume I, 1947

( 17th November to 27th November, 1947 )

First Session

OF THE
CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
1947




Pages
WxpNESDAY, 26TH NOVEMBER, 1847— contd. ~ .
Railway Budget—List of Demands —contd.
Demand No. 4—0Ordinary Working Exp Administration . -
Question of Economy, Efﬁc:enc and Coﬂ'uptltm . . CT 20—
Demand No. 9—0!‘d:mry Working Misc Expenses— 723—
72339

Econom
Demand No. 15—Constmt:on of N ow Lines— On.plf-al and Dsprecmhon Fund' 730—4)

’ Reconstruction of Lines Dismgantled dunng Wa‘——Darwhw-—Pusad Lim . T34}
Demands Nos, 1—8, 10—11, 14A—18 - 74446
. . . T46— 6L

Presentation of the General Bu.dgat . .
Indian Finance (Supplementary) Bill—Inteduced . . . . . 761

"HURSDAY, 27TH NOVEMBEE, 1947—

Btarred Questions and Answers . . . . . 763—88
Unstarred Questions and Answers . L. . f . . . . 788
. 788—95

Bhort Notice Questions and Answers
Elections to Standing Committees for Ministries ofIndustry and Supply, Informa-

tion and Broadcasting and Labour ' . v . . 795—96
Resolution re—

Organisation of & National Militia—Withdrawn . . 796—830
Amelioration of the condition of Scheduled Castes—Discussion not concluded 830—34




CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thureday, 27th November, 1947. :

The Assembly met in the Assembly Chamber of the Counci
\ - ncil H
Eleven of the Clock, Mr. Speaker (The Honourable Mr. (. V. Mavala.:ll:::) ial:

the Chair.

STARRED QUESTIONS AND ANSWERS.

(@) ORAL ANSWERS.

INDIAN DELBGATION TO GENEVA CONFERENCE ON WORLD TRADE RELATIONS

874. *Prof. N. @. Ranga: Will the Honourable Minister of Com
pleased to state: merce be

(8) whether Government have received any interim reports regarding the
work and achievements of Indian Delegation to Geneva Coxl:?eren;:g nndm\%’orld
Trade relations; '

(b) whether India has been invited to become & permanent member of the
Executive of I. T. O. and whether she has accepted the invtation;

(¢) whether India has reached any provisional Trade agreements with any
European or American countries and if so, with which countries and for what

commodities; and
(d) whether the important points of the agreements will be placed on the

table of the House, and if so, when?

The Honourable Shri N. V. Gadgil: (n) I presume the Honourable Mem-
ber ig referring to the Second Bession of the Preparatory Committee of the

United Nutions Conference on Trude and Employment, if so, the answer is in

the affirmative. ) .
(b) The question of an invitation being extended to Ind'a to become u

permanent member of the Executive of International Trade Organisation does
not arise at this stage as the {Charter that would give birth to the International
Trade Organisat’on is still in the draft stage and is being d'scussed at Havana.

(c) and (d). The information required by the Honourable Member bas since
been reieased to the public, vide tPress Communique of the 18th November
1947, a copy of which has been placed on the table of the House.

Prof. N. G. Ranga: Will the Government be pleased to state, Sir, on
what basis are they taking part in the Havana Conference?

The Honourable Shri N. V. Gadgil: On the same basis on which other
nations are taking part in the deliberations of the Havana Conference.

Prof. N. G. Rangs: That does not give any indication at all. Does it
mean that this Havana Conference work is only in continuat'on of the work
carried on in Geneva, and has the Geneva Conference reached any definite

conclusion? _
The Honourable Shri W. V. Gadgil: The Geneva Conference has made a
Report and passed what is known as the Final Act. That Final Act will be

the basis of d'scussion at Havana and the main principle on which all these
Conferences have proceeded is multilateral international trade.
tNot printed in these debates. A copy placed in the Library of the House.—£&d. of D.
* (763 )
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_Prof. M. G. lup What steps were taken, Sir, by Government to ascer-

:au;; the pubilfet' (rp.mm'll prevailing among the agricultural, commercial and
race communit es in this country. before they formulated their i

of accession to the Delegates to Havana? ) el netrament

" The Honourable Shri ¥, V., @adgil: Several consultations were held with

© representatives of the commercial community here and in Bombsy, at

;::ral stage b;l(:m our ﬁepmnutives went to Geneva for the first time and

e seeond time. wese principles were ob . i
the mysincrond time. prineiples were observed. As regards consulting

I plend guilty thut the Government has not consulted
the Honouwrable the questioner,

Shri 8, Nagappa: A, regards the seleetior
t{mu, will Government consult at least hemnftlerdthl: ri:?t?:::tetg tt::i:sdelega-
oislly when they wend delegations on behalf of agricultural lale' il asg)e- ’
consult the labour organisations? ur will ey
The Homourable Shri ¥. V. Gadgil: Wel,
factors are taken into consideration. However,
the suggestion made by the Honourable Member.

Eocoxoxic Apviser 10 GoveaxueNT or INpIA

375, *Sani B. ..‘. Mandlol: Will the Honourable Minister of Commerce be
pleased to state:

(a) the name of the present Feonomic Adviger to the Government of India;
(b) his present scale of pay;

(¢) whether the post is held on a coutractual basis for a limited term o
whether it is a permanent ane: and

as far as possible all these
I promise to bear in mind

(d) whether Government propewe to keep the post on a permanent bas's here-
after?

The Honourable Buri ¥ .V. Gadgil:
) Does not arise,
(¢} The poat i pernument,

W) Y,

Haji Adbdus Sstiar Hajl Ishaq Beth: How long huw the post been vacant?
The Honourable Shri N. V. Gadgil: Vretty long.

Hajl Abdus Sattar Haji Ishaq Seth: If it has been vacsnt for pretty long,
will the Government consider the advisabil’'ty of abolishing it altogether?
The Homourable Shri N. V. Gadgil: The post is a pernanent one. The

matter of appo'nting a suitable person i under active congiderat’on,
DaveroruexT or INpiax MeecaxTing Marive

876. *8hri B. A. Mandlol: Will the Houournble Minister of Commerce be
pleascd to atate the various steps taken by Governent to develop the Tndiuy
Mercant:le Marine after the penr 194445 nnd with what result<?

The Honourable Shri X. V. Gadgil: During recent vears Government's
offarts to develop the Indine Mereantile Muarine have been divected townrds the
acquisition of additional tennage and the expansion of the activit'es of Indian
shipping. A Sub-Comnnittee of the Poliey Comnmittee on Shipping was appo ut-
ed in 1043 to suggest wars and menps of promnnting the above objectives and
the mwain recommmendations of the Committee have been accepted by the
Governn:ént. In regwid to aequisition of tonnage. Government's assirtance
han hitherto inpinly taken the form of sponsoring applications for bu'lding
new tonnnge in the 1 K. ote.. and alsn of rendering necessary ass’stance to
Indian Companies n the purchase ¢4 shine from averscus countries, including

{(a) The post is vacant at present.

L]
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the release of the foreign exchange required. As a result of these measures,
Indian registered shipping has increased from 1.3 lakh tons in 1946 to about
double this figure and further additions are being made. Government have
also supported the efforts of Indian Companies in entering anddit'onal trades
and have given special consideration to Indian ships in allotting cargoes mov-
ing on Government account. With a view to explore the possibility of further
expansion in this direction by negotiation and understanding~with the interest
concerned, an officially sponsored Shipowners' Delegution v'sited the UK.
last summer. Government are at present also considering a scheme for the
rapid acquisition, on a joint State-cum-Private ownership busis, of additional
tonnage and for the expansion of the activities of Indian Shipping in the
various trades.

Shri B. A. Mandloi: Will the Honourable Member be pleased to state
whether any progress has been made in the ship build'ng industry in India
and if insufficient progress has not been made, what are the imped ments in
the way and what steps Government propose to take?

The Homourable Shri N. V. Gadgil: Assuming, Sir, that this supple-

mentary arises out of the question, I requre notice.

Shri Raj Krishna Bose: Have Government ascertaned to what extent the
British shipping companies are prepared to forego their tonnage to nccom-
modate Indian shipping interests?

The Honourable Bhri N. V. Gadgil: 1 have no informaton just at present;
I will give it later on.

Shri B. Das: May I know, Bir, if the Indian mercantile marine is getting
facilities in U.K. ports just as the U.K. shipping companies_are getting fac.li-
ties in Indian ports?

The Honourable 8hri N.V. Gadgil: The unswer is that there is no reci-
procity as such at present. but Government are making every effort to push
the Indian shipping interests as far as possible on the lines already indicated
in my reply. ’

8hri Ajit Prasad Jain: May 1 know. Sir, whether the Government have
fixed any target which they propose to achieve within a fixed period.

The Honourable 8hri N. V. Gadgil: Not'ce.

Shri Biswanath Das: Sir, it has been published in the® Press that the
British shipping interests refused to see and discuss with reprecentatives of
the Indiun shipping interests who were deputed by the Government of India
to U.K. Hus the Government seen that report, and if_so, what steps have
they tuken?

The Honourable Shri N. V. Gadgil: The report that hag appeared in the
Preas has certainly been seen by the Government. As regards what the Govern-
ment proposes to do, the matter is receiving nctive consideration. -

Shri K. Santhanam: Mayv I know, Sir, if the Honcurable Minister is aware
that the facilitier for mercantile officer training are madequate and will he
state what steps Government propose to take to rernedy this defect.

The Honourable Shri N. V. Qadgil: [ require notice.

Prof. 8S8hibban Lal Sakgena: Tn view of the extreme importance of* this
industry, will the Honourable Minister please state in what manner Govern-
ment propose to develop it rapidly? :

The Honourable Shri N. V. Gadgil: The shifping industry as such or the
marine personnel? , . -

Prof. Shibban Lal Saksepa: The marine personnel.

The Honourable Shri N. V. Gadgil: It w'll be one of the items of the
programme which has been chalked out by the Policy Committee,
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_Shrl Biswanath Das: There is no definite reply from the Honourable
Minister to my question, 8ir. Will he further state or place on the table the
correspondence that has passed between the Government of Britain and India
on this question? .

_The Honourable Shri M. V. Gedgil: I cannoy ssy ‘‘Yes' just now, but I
will bear the suggestion in mind and, if possible, I jmll keep the correspond-
ence on the table of the Library.

HawpLing or Exrorrs Axp IMpoRTS OF INDIA BY INDIAN MEBRCANTOLE MARINB

377. *Shri B. A. Maadloi: Will the Honourable Minister of Commerce be
pleased to state the total exports from and imports into India in the years 1044-
45, 1845-46 and 1946-47, and what proportion of it was handled by the Indan
Mercantile Marine?

The Honourable Shri N. V. Gadgll: The total value of exports including
re-exports from British India on both private and Government acoount during
each of the years 1944-45 to 1948-47, in crores of rupees, were 228.9, 2668.4
and 820.1 respectively. Corresponding figures for imports were, in crores
of rupees, 281-7, 202'1 and 888.8 respectively. It is regretted that ‘nforination
regurding the percentage share of the Indian Mercant le Marine in the quantum
of teade i not available. 1 place, however, on the table a statement showing
the net registered tonnages of Indian vessels, other than country oraft which
ontered or cleared from Indian ports with cargoes and the percentnge of such
tonnages to the total tonnages which entered -or cleared from Indian ports
during the three years in question.

Siatement shorwing the net registered tonnage of Indian vessels, other than country craft engaged
inforeign irade and their percentage ojjs l‘l‘c-“ hnnqcm“qm? or oleared during the three years
] s

Tonnage of Percentage of Tonnage of | Percontage of
Indian regls- Indian ndian 18- Indian tonnsge
Your tered shipe to total tonnace tered sh to total tonnage
which entorod | which entered | whith cleared| which closred
Indian ports with cargoes. | with ocargoes | with cargues,
with cargoes
194448 . 152,809 2~8§ 146,890 4-1%
1845-468 . . 152,383 24 155,607 4-2%
104047 . . 128,118 2-4% 125,088 2-6%

r——
.

Shri B. A. Mandloi: \Will the Honourable Minister be pleased to state
the steps Government have taken and propose to take to ensure greater business
for the Indian shipping i

The Honourable Bhri N. V. Gadgil: I think that is already covered by the
question that was just answered by me.

Seth Govinddas: Will the tiovernment see thad as far as imports into this
country are concermed. consumer goods are not imported to the extent they
;ni l:le;‘n,g imported or have been imported, so that our dollar credit may notd

windle!

Mr. Bpeaker: [ am ofraid thiz iz outside the scope of the present question.

Prof. Shibban Lal Saksena: \Vill the Honourable Minister tell us by wha#
date the entire Indian sea-borme trade will be carried by Indian mercantile?

The Honourable S8hri N. V. Gadgl: Not being n prophet, I cannot give

n particulnr date, but there is a programme for S-years within which there
will be a cons’'derable increase in the Indian-ogyned tonnage.
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Shri B. Das: Has the Government started patronising Indian shipping
for the business of carrying mails to foreign countries and vice versa as well as
for carrying Government cargo from and to U.K. and other countries?

" The Honourable S8hri N. V. Gadgil: Government is considering the propo-
sition.
TBRMINATION OF 8BRVICES OF INDIANS BY GOVERNMENT OF BURMA AND THEIR
ABSORPTION BY GOVERNMENT OF INDIA

378. *Seth Govinddas: (a) Will the Honourable the Prime Minister be
pleased to state whether Government are aware that the Government of Burma
have asked their Indian servants to leave their services?

(b) Have the Government of India received any request from the Indians who
are in the service of the Government of Burma, about the termination of their
services ?

(c) What action do (Government propose to take to absorb these servants of
the Government of Burma in India!

The Honourable Pandit Jawaharlal Nehru: (a) No, Sir. On the contrary,
the Government of Burma have announced that their policy is not to dis-
charge all Government servants of Indian origin; that those”Government ser-
vants who are eligible for and are prepared to accept Burma citizenship under
their new Constitution will be accorded equal treatment with Government
servants of Burma origin; and that while Burma citizens will be preferred for
appointment to posts and for retention in posts in the event of retrenchment
in particular services, endeavour will be made to cause as little hardship as
possible to those who are got citizens of Burma. .

(b) Government have received representationg from Burma Government
employvees of Indian origin, both direct and through the High Commissioner
for India in Burma, asking that they should be absorbed in Government ser-
vices and commercial undertakings in India.

(e) Urgent attention is being given to this question, and information about
the numbers and categories involved is being collected in order to draw up
a definite“plan for their re-employment in India.

8eth Govinddas: May I take it, Sir, that no Government servante from
Burmg are discharged on the ground of their being Indians?

The Honourable Pandit Jawaharlal Nehru: Is the Honourable Member
talking of the past, the present or the future?

Seth Govinddas: T mean the past, recently.

~The Honourable Pandit Jawaharlal Nehru: I cannot say definitely that
not a single case has occurred without making express enquiry. What I have
stated is the policy lnid down by the Burma Government. but il is quite possi-
ble that in spite of that policy, its implementation may not be wholly ir keep-
ing with it.

¢ APPorNTMENT OF NON-OFFICIAL LEGISLATORS TO CABINET BUB-COMMITTERS

879. *Prol. . G. Ranga: Will the Honourable ths Prime Minister be
pleaxed to state:

(a) whether it is a fact that several Sub-Committees of the Cabinet have been
appointed for more detailed and urgent consideration of certain subjects and
for offering advice to the Cabinet, and if so, for what departments or subjects;

(b) whether Government propose to attach 3 or 4 non-official legislnt.ors' and
others to each one of these Bub-Committees in order to enlarge the experience
10 be utilised by the Cabinet for Advisory purposes; and

(¢) whether Government propose to sppoint similar committees for other
departments salso? :
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The Homourable Pandit Jawaharial Wehru: (a) and (o). An Emergenocy
Committee of the Cabinet was set up in August last to des! more i
with the Punjab situation and connected matters. A Defence Committee of
the Cabinet has also been formed. In addition ad-hoc committees of the
Cabinet have heen appointed from time to t'me to make recommendations on
specific probleins requiring detsiled examination. These Commitiees are nok
restricted to particular departments and generslly cover a larger field.

(b) Cabinet Committees consist of members of the Cabinet only. Apart
frous their advisory capacity they are sometimes charged with executive powers
to deal with any particular matter. The purpose which the Honourable Mem-
ber has in mind will be served by the setting up of Standing Advisory Com-
mittees of the Legislature for which steps have already been taken.

CoMPEEBATION To INDIAX BHIPPING COMPAXIES,

880. *Prof. X. G. Ranga: Will the Honourable Minister of Commerce be
pleased to state: )

(s) whether the losses of ships suffered by Indian Bhipping Companies during
the war hnve been inade good by the purchase of ships or construction of new
ones;

'b) what ateps are being taken to assure that at least coastal shipping comes
eompletely into the hands of Indian shipping industry; and

(o) whether any steps are being taken under private or public auspices to
tct;n ocesn liners between India, Europe, the United Btates of America and

ina?

The Honourable Shri M. V. Gadgil: (a) Yes, Sir.

(b) and (¢). Government have already declared that it is their intention to
secure the entire coastal trnde and reasonable shares in the overseas trades for
Indian Shipping in nccordance with the recommendations of the Reconstruction
Polioy Bub-Committee on Shipping. Certain Indian Companies are already
participating in the trades with U.K. and U.S.A. Before Indan 8Shipping
can participate however in other trades and meet the entire coastal require-
mentu. Tndian tonnage must increase sufficiently and Government are at pre-
sent considering certain proposals for the rapid acquisition, on a joint State-
ewm-Private ownership basis, of additional tonnage.

Prol. N. G. Ranga: Doer that answer cover my question here, part (c),
regarding ocean liners?

The Honourabls Shri N. V. Gadgll: [ think so. -
Mr. Speaker: He is not talking of overseas trade but of passenger traffic.
Prof. X. G. Ranga: Yes. Sir. That is what T meant by "‘ocean liners™.
The Honourable Shri W. V. QGadgll: I agnin repeaf, Sir, that my answer

covers that,

' Traps wite USSR.

$81. *Prof. M. O. Rangs: Will the Honourable Minister of Commerce be
plaased to state:

(a) the steps that are being taken to increase our trade with the Union of
Bocialist Soviet Republies;

(b) the main commodities which today enter into our trade with the Union
of Socialist Soviet Republics and the prospect of its improvement; and

(¢) whether any report has been received by our Representatives in Russia
in regard to this matter and if so. when and what are its ma'n suggestions?
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The Honourable Shri N. V. Gadgil: (a) I would refer the Honourable
Member in this, connection to my predecessor’s reply to para. (a) of Question
No. 301 put by Mr. Manu Subedar on the 7th November 1946 and to Mr.
Dani's Question No. 717 of the 3rd March 1947. It may be expected, however,
that with the opening of the Indian Embassy in Moscow the development
of our economic relations with the Soviet Union will soon be taken up for active’
consideration.

_ (b) Raw jute, jute goods and groundnut oil constitute at present the brin-
cipal items of export to Russia. Imports from that country are negligible,
however, presumably in view of the lnck of surpluses of manufactured and
cansumer goods in that country.
(¢) No, Sir.

~ Shri K. Santhanam: On a point of order, can a Minister refer to proceed-
ings of the previous Legislatures. This Legislature i3 not a continuation
of the previous Legislature and we cannot claim that the old Assembly is a

predecessor, and I do not think he will be entitled to refer to the answers given
by a former Member?

Mr. Speaker: The Honourable Member raises a very large question, and
it is very difficult to decide just on the spur of the moment; but T am incl' ned
to think that this Legislature coming ns a successor to the previous one
inherits everything and therefore the previous answers to the questions are
included in the inheritance. As incidentally the question has been raised,
there is one point to which 1 might invite the Honourable Member's nitenton
generally to the nature and the substance of questions put, whether original
or supplementaries. T have found ever since T am here that, practically the
same questions are being asked over and over again and the questons are
new only hecause the session is a new one. If this ix borne in mind, and
questions put nccordingly, a lot of other important work could be put through
and information on grounds not covered by previous auest'ons may be obtain-
ed by fresh questions. T am saying, this inecidentallv and the Honourable
Meinbers are entitled to put any questions thev I'ke. Tf, therefore, a question
has been answered previously, T think the Honourable Min'ster is entitled
also to refer to those previous questions. There is continuity of administrat’on
and Tegislature,

Prof. N. @. Ranga: Is it admissible that. when a ouest'on that was answer-
ed as long ago ns Novemnber last is referred to that the Honourable Minister
concerned, if the former answer is not a very long one, should trv to give
out that answer now and is it algo advisable that Members should be exhorted
not to repent a question or a part of a question that inust have heen given o
vear or two vears ago?

Mr. Speaker: Nowhere: The Honourable Member was 3 Member of the
last Tegislature. It is difficult to say categorically and lay down a .generaT
rule for all these cases. Kvery question will have to be judged on its own
facts. T do not now want a further discuss‘on on' this. AW T would say with
reference to this question is: ‘‘The later developments have alrendy been
referred to by the Honourable Minister when he said that an Embasiy has
been recently established in Russia.”

Shri Mohan Lal Saksena: May I know, 8ir, what are the imports from
Russia? .

The Honourable Shri N. V. Gadgil: Apart from impracticable ideas which
enter in spite of custom barriers, the imports are negligible.

Prof. N. G. Ranga: The Honourable Minister has said so far they have
not received any report at all from their representatives in Russia. How
then do Government expect to receive reports from Russia?
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The Homourable Shri N. V. Gadgil: The question may be more appro-
priately directed to the Honourable the Prime Minister. ’

Prof. N. G. Ranga: I wish to submit that the reports are expeoted to
be received by Government from their Commercial Attachés that are attached
to tho Embassy.

A Tllhoé.m Pandit Jawaharlal Wehru: There are no Commercial
ttac .

Prof. N. G. Ranga: Mayv I know, S'r, whose responsibility is it in regard
to our Pmbassy in Boviet Russia to send reports in regard to our commercial
prospects for trading in that country?

The Honoursble Pandit Jawaharial Nehru: Nobody. No one is there,
bhecause there is no trade there.

RurznsEnTATION OF INDIA AT INTERNATIONAL CONFERENCE

$83. *Prol. X. G. Ranga: Will the Honourable the Prime Minister be pleased
to state :

(a) the International Conferences at which India has been officially or semi-
officially represented since January last; .

(b) whether there is a separate Directorate in the Ministry of External
Aflairs or any other Ministry which keeps itself in touch with all these delega-
tions, their work, their reports and the contacts made by Indian delegates with
tho stateamen, oxperts and others of other countries;

(o) if not, whether Government propose to create such a Directorate; and

(d) what steps are being taken or are proposed to be taken to consult the
former representatives of India at these Conferences in regard to Ind'a’s atti-
tude to be adopted about the Agneda of the new Conferences or further sessions
of the oui organisat'ons and their Conferences?

The Homourabie Pandit Jawarharlal Nehru: (a) A statement has been
laid on the table.

(b) and (c). There is in the Ministry of External Affairs a Branch which
handlex mattors connected with Intemational Conferences, and in particular
wark connected with the United Nations Organisation. While the selection
and briefing of delegations is done by the "Ministry wh'ch is primarily con-
cerned with the subject mnatter of a partioular Conference. the briefs are
normally discussed at inter-departmental meetings and the Ministry of External
Affaira secs that divergent instructions are not issued to d flerent delegations.
This procedure is not generlly followed in the case of mectings of experts
on technioal subjects unless it appears that any general question of foreign
poliey is likely to be involved.

’ Reports submitted by delegations are circulated to the Ministries which
aro likely o be interested. Members of delegations are encouraged to report
any matter of interest in the internat'onal sphere which comes to their notice,
and where ncoessarr a meeting of representatives of the varous Ministries
concerned is called to receive their obeervations.

d) Reporta rece'ved from previous delegations are invariably referred to
vln(n instructions are drawn up for any new delegat'on to a conference. Per-
sonal consultation with former delegates is arranged when necessary.
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List of International Conferences eic
atwhich India Aas been represented since Janumy 1947.

Conference Place Date
1. The Bterling Area Conference London  September — October
47.
2. World Power Conference to consider ‘‘ Fuel Hague Beptember 4",
Economy”'
3. Meeting of Executive Committee of Interna-
tional Commission on High Dams. Hague September 47,
4. International Labour Conference Geneva June—July 47,
5. Asian Regional Labour Conference New Delhi Octr—Novr. 47,
8. Committees of I. L.O.
¢. Industrial Committee on Coal Mining. Geneva April-May 47,
¢i. Iniustrial Committee on Inland Transport -do- -do-
¢ss. In lustrial Committee on Iron and Btoel  Stockholm. August-8eptr. 47,
0. Iniustrial Committee on Metal Trades. -do- -do-
7. Moetings of the Governing Body of the I.L.O.
and Permanent Agriculture Committee. Geneva
8. 10th International Dental Congress Beoton (UBA). August 47.
9. 4th International Cancer Reesearch Congress St. Louis (USA). September 47.
10. Commonwealth and Empire Health and
Tuberculosis Conference Landon July 417,
11. 25th Seasion of the International Statistical
Intitute Wa ihington September 47,
12. World Statistical Congress -do- -do-
13. 3rd and 4th sessions of the Interim Commis-
sion of the World Health Organisation. Geneva March—August 47,

14. FAO. Preparatory Commission on World

Food Proposals Washington Octr. 46—January47.

15. Conf:rence on control of Infestation of stored Qotr, 46,

foo latuffs London August 47.
16. International Rice Btudy Group Trivandrum May-—June 47,
17. 3rd session of the F.A.O. Geneva Aug.—-Septr. 47,
18. let Meeting of the World Food Council Washington November 417,
19. Confsrence of Britisth Commonwealth Survey

Officers 1947,
$0. 5th  British Commonwealth Forestry

Conference U.K. 1947,
31. Intsronational Conferen~e for Tourism Paris October 47,
22. Bpecial Cereals Conference Paris July 41,
43. 10th International Conference on Public .

Education Geneva July 47.
24¢. UNESCO Summer Beminar (A study confer-

ence for member States of the UNESCO) Paris July—Aug. 47,
25. UNESCO Regional Conference on Fundamen-

tal Education Nanaking Beptember 47,
26. UNESCO Second General Conference Mexico Novr.—Dec. 47,
27. Moeting of the American Society for Engi-

neering Education Minnesota June . 4T,
28. International Conference  in Phynics Paris November * 47,
9. Conference of the International Railway
Congress Association Lucerne June 47,

30. International Congress of Administrative
Bcience Bwitgerland July—Aug. 47.

31. International Management Congress Bweden -de-
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Conference Placo Date
33. International Tin Conference Bruseels April 47,
33. Toe Comhined Tin Committee Meetings Washington May —Aug. 47.
34. 12th Congress of the Universal Postal Union Paris May—Tuly 47.
35. International Radio Communications Con-  Atlantic City May— October
ference 1947.
38. Plenipotentiary Tele-communications Atlaatic City July—October
Conference _ 1847.
37. Ardminiutrative High Frequency Broadcasti Atlantic Cit August —October
Conference o e y 1947. -
3N, Hu‘h‘f of the Assembly of the International
Civil Aviation Organization Montreal May 47,
39. Maoting ‘;{ the Commonwealth Air Transport Montreal May 41,
neil '
40. Coalerme of Directors of the Meteorologi- -
cal Bervioes of the World Washington Beptr.— Ootr. 47.
41. Conforence on s Multilaters! Air Tran<port
Agr ement Geneva November 47.
413. Intornational Conference of Military Medicine
and Pharmacy Bwitserland June 47,
43. Conforonso on Medical History of War. Ottaws October 47.
44, International Red Cross Committes Genevs April 47.
48. International Conference of Military Burgery UBSA July 47,
46. Virst 8pecial Bewaion of the General Asmmbly
of the U.N. New York April—May  47.
47. Beoonil Regular Hossion of the Genrral Assem.
bly of the U.N. New York Soptember—Nov. 47.
48. 4th Bewsion of the Kconomic and Social Coupcil  New York Febry. —March 47.
49. Bth Besaion of the Koonomic & Soxial Couneil New York July —August ¢7.
80, ¥irst and Bocond Semmion of the Economic Jany.—Feb
ol Em)loym'nt Commiwion -do- and June 1047.
81. Bab.Commiwion on Enonomin Developmoent «lo- November 17,
82. Tran port anl Uommunications Commission -do- February 47,
83. ¥irt and Necond Bessions of the Rtatistical
Commimion -do- Jany-Aug. 47.
84. Bub.Commiwion on Btatistical Sampling -do- September 47.
48. Cammi sion Human Righta, -do- Jany-Feb. 47.
88, Bub.Commission on Prevention of Discrimina-
tion and Proteotion of Minorities -do- November 47,
47. Commiwion on Btatus of Women -do- February 47,
88. Commimion on Narcotic Drugs New York July— August 47.
89. Fiscal Commission ~do- May 47,
60, Firet and Secoml Sessions of the Economic June 1947,
Commimion for Asia and the Far East. Manila November 47.
81. Conleronre of Exporta on Pamports and Fron-
tier Formalition Geneva April 47.
0. (‘-\:nfewn» of B:::'h C:nmvnllh Coun-
Tt i o
troative Caberra August 47.
83, Spucial Commitios on Palestine New York June — August 47,
Jeruselem  ote,
8i. Committee on the Progressive Development
of International Law and its Codification New York May —June 47.
85, Conference on Sociai Welfare in South East )
Asia (only an obecrver atvended). Bingarore Avgurt 47,
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i

Conference Place Date

rJ
66. Second session of the Preparatory Committee
of the United Nations Conference on

Trade and Employment Geneva April —October 47.
87. International Conference on Trade and from November
Employment Havana 1947.
68. S8tudy Group of European Customs Union
Meeting Brussels -do-
80. Provisional Maritime Consultative Council Paris June 47.
70. International Wheat Conference London March 47

PAKISTANI BADGES FOR SCHEDULED CASTES AND HARASSMENT OF Hmvpu
Evacuges IN EasT BENGAL.

383. *8hri Debi Prosad Khaitan: (a) Will the Honourable the Prime Minister
be pleased to state whether Government are aware that in East Bengal badges
are being, or are promised to be distributed to those members of the Scheduled
Castes who are willing to get themselves converted to Mohamadanism on the
promise that no harm will be done to their life and property if they wéar them
for identification?

(b) If so, what steps do the Government of India propose to take in regard
to this matter?

(¢) Are Government aware that there is continuous harassment of Hindus
leaving East Bengal, and that both at trains and steamer ghats men posing as
Muslim League volunteers, under threat of violence, examine the boxes and
other packages of the Hindu pussengers, taking away their clothes, valuables
or anything that such volunteers can lay their hands on?

(d) What steps do Government propose to take to keep the belongings of
H.ind}ls coming from East Bengal in safe custody?

(e) Are Government aware that the attitude of the Muslims in East Bengal
has created great panic, specially when the Hindus find that no steps are being
taken by the East.Bengal Government to punish the Muslim offenders when:
definite incidents are reported ?

(f) Do Government propose to consider the desirability of inviting inform-
ation on definite incidents to be reported to them which can be placed before
the East Bengal Government?

The Honourable Pandit Jawaharlal Nehru: (a) Government have no infor-
mation.

(b) Does not arise.

(¢c) Government have received several complaints of -th's nature.

(d) The High Commissioner for India at Karachi has msade representations
to the Government of Pakistan to stop such harassment to non-Muslims in
East Bengal but has not yet received any reply.

(e) Government are aware that some panic has been created among the
non-Muslims of East Bengal by the attitude of Muslim voiunteers and National
Guards. .

(f) Action is being taken on specific cases brought to the notice of the

Government of India, but Government do not consider it desirable to invite
complaints from the non-Muslim public of East Bengal.
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Shri M. Ananthassyanam Ayyangar: May I know from the Honourable
the Prime Minister if there is any procedure whereby the wishes of the Mem-

bers of the House here are gatherd if any of them want to e in any of
these delegationg abroad? & y e d

. The Honourable Pandit Jawabarlal NWehru: I should have personally
thought that that was not a su'table procedure to adopt. The idea of spplica-
tions fromn Honouruble Members is neither in consonance with their dignity
nor with the dignity of the work.

Shri K. Santhanam: May | know if the Honourable Prme Minister will
consider the desirability of issuing an annual resume of all the conferences
‘and their results, so that the Members may be kept informed?

The Honourable Pandit Jawaharlal Wehru: If the Honourable Member
wants a kind of compendious resume that would be done, but I think it is
much more advantageous for each Ministry to deal with the particular subjects
which it can deal with and issue their resume. As far as the summary which
is dealing with commerce or trade, people interested in commerce and trade
can get the information in one full book. It may be difficult to compile.
It may take much more time, because 80 many people are concerned in com-
piling it. ynd the people who wish to read might be interested in one chapter
and not the rest. 1 think such summaries can be issued by the different

. Miniatriea and on further considernt'on, if nced be, they can be more metho-
-di(.'n"}’ done,

(iHANT or PoLiTical. PENBIONS,

384. *Shri Mohan Lal Saksena: Will the Honourable the Prime Minister be
pleased to lay on the table of the House a statement giving the names of the
political pension-holders, the amounts of pensions paid to each of them and the
reasons for the grant of such pensions?

The Honourable Pandit Jawaharlal Nehru: The question should have
‘been addressed to the Honourable Minister of States. It has accordingly
been transferred to the list of questions for the 8rd December 1847, when ib
will be ansawered by the Honourable Minister of States. .

Inpiax Emsassins ABROAD.

885. *Shri Moban Lal Baksens: (a) Will the Honourable the Prime Minister
‘bo pleased to make a statement about the various Indian Embassies that have
already been established and the names of the persons who are in charge of
‘them?

(b) What ix tho.expenditure incurred on account of each Embassy?

The Honourable Pandit Jawaharial Wehru: The Honourable ?lember.il
reforred to the anawer given to the Honourable Prof. N. G. Ranga’s Question
No. 31 on the 8th November 1947,

Exrexprroas oX DeLscatioxs sgxt 1o UN.O.

386, *Shri Moban Lal Saksens: (a) Will the Honourable the Prime Minister
‘be pleased to state as to how many Delegations have been sent to U.N.O. since
‘the Interim Government was formed?

(b) What was the total expenditure incurred on each Delegation, in respect
-of trausport allowances and parties?

(c) In it & fact that four thousand Dollars were spent by India at s New York
‘veception in the first week of October last, when the leader of the Indian Dele-
gation to U.N O. entertained representatives from other countries by way of
-courtesy ?
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The Homourable Pandit Jawaharlal Nehru: (a) Six.

(b) Full information is not readily available. It has been called for from

the Accounts authorities and a statement will be laid on the table of the House
when 1t is received. )

(c) Yes, Sir.

Sbri T. A. Ramalingam Ohettiyar: Mr. Speaker, may I suggest that the
statelnents may be circulated to the Members at least after the questions are
answered here, because, Sir, so many statements are said to be laid on the
table and we get them only when offic’al reports are sent two or three months

later. So it will be better if these statements are circulated at least in the
evening after they are laid on the table.

Mr. Speaker: The same question was raised a few days back, and then
I had stated that it is impossible to circulate each and every item la’d on the
table of the House. It will not be a practicable proposition. We get a few
copies and circulation will imply multiplying the number of copies. We must
either go to the Press or they have to be cyclostyled and a good deal of un-
necessary expenditure will be involved in that. If there be important state-
ments—just the other day Dr. Pattabhi requested, for example, the printing
and circulat'on of the Instrument of Accession-—then I shall certainly order
those papers to be printed and circulated to the Members. In the interest
of economy of time and money, I do not think it is desirable to print every
statement and send it round to the Members. The Honourable Member knows
that the statements are laid here on the table. Any member, desirous of
having a look at them or wishing to study them, will have them from the
Secretary here and now, and then they are placed on the table of the Library.
He can go to the Librarv after the Assembly session is over and see those
statements; and ultimately, after some time, if he wants to read them at
leisure, say after a month or two, he will find these printed in the report.
So all reasonable facilities, to my mind, which are required for the purposes
of making the statements available to the’ Members are there. Of course,

in the case of statements of exceptional importance they can be printed and
circulated. .

Shri Biswanath Das: May [ inform you that I went to the Library and

enquired about certain statements and I found no statements there as some
one had removed them!

Mr. Speaker: I do not know what reasonable steps I could take to pre-
vent the statements laid there from being removed in an unauthorised manner.
All T can do is that I ean request Honourable Members who visit the Library
not to remove the statements from there. However, this does not require
any further d‘scussion.

Shri Biswanath Das: I personally went and requested the Librarian to

hand me those statements. He told me that those statements were not avail-
able as they had not been supplied.

Mr. Bpeaker: If that is so, I will enquire into the matter. My informat'on
is the other way.

Haji Abdus Sattar Haji Ishaq Seth: The general practice is that state-
ments laid on the table of the House are not then and there laid in the Library.
Mr. Speaker: I will enqure and then settle the maiter. These are
matters of small inconvenience. If any Member feels any inconvenience about

any matter, he can get into touch with the Secretary and get the convenience
he wants.
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APPOINTMEXT OF SCHEDULED CASTE. CAxpipATES TRAINED UNDER BEVIN SCHEME-
387. *8hri V. 0. Kesava Rao: Will the Honourable Minister of Labour be
g:u_sedsctoh;tate the number of Scheduled caste candidates trained under the °
Go:eu:n mm‘r;na during the last war and how many of them were appointed by

The Honourable Shri Jagjivan Ram: No information is available as to
the number of Scheduled Caste Bevin trainees sent in the first six batches. The *
number of such canddates sent in the subsequent batches is 41.

As regurds’ the lutter purt of the question, all the trainees were found
employment by Government, except in the case of five who have just returned
from the United Kingdom.

M:. Tajamul Husain: May I know if Indians are still being trained as
Bevin Boys under thut scheme in England?

The Honourable Shri Jagjivan Ram: The answer is in the negative.

Mr. Tajamul Husain: How much money was spent by India for the train-
ing of these boys in Europe in the last war? ,
The Honourable Shri Jagjivan Ram: I want notice of that question.

Shri 8, Nagappa: May | know whether the Government is continuing the
scheme of sending boys, and if so, how many have the Government sent in the
latest batoh? )

The Homourable Shri Jagjivan Ram: I think I have already answered that
quention in reply to Mr. Tajamul Husain's supplementary.

Shri 8. NMagappa: In view of the fuct that a free Ind'a needs more tech-
nioul personnel, does not the Government think it necessary to send people to
{oreign countries for training?

Ths Honourabls Bhri Jagjivan Ram: There is now a difficuity in foreign
countries. In spite of our best efforts, industrialists and factory owners there

ars not in n ition to take our candidates and train them at the cost of a
reduction in their own production. But we are making all possible efforts to

induce them to tuke mome of vur trainees there.

Shri 8. Wagappa: Muy 1 know whether these trained personnel are appoint-
ed to any administrative posts or are they put there to train other Indians?

The Honourable 8hri Jagjivan Ram: In both positions as feasible and
practicable,

Shri R, R. Diwakar: [loes the Honourable Minister while sending these °
peaple for training or choosing them for their appointments, do so on & com-

munal basia?
The Honourable Shri Jagjivan Ram: Not necessarily.
Shri V. I. Muniswami Pillal: Arising out of the answer of the Minister,

does the Government pmpose to start similar institutions in India to give
troining to those people who are willing to take it?

The Honourable Shri Jagjivan Ram: We have aifeady started training §
contnes under the Director of Resettlement and Emplorvment and exv-serv'ee
' opersonnel are being teained in handiemfts and arts,

Rervures Reoisterip ix Dewng axnp East Prsaap

388. *R. B. Lala Raj Eanwar: Will thr Honourahle Minister of Relief and
Rehabilitation be pleased tn gtate 1he tatal number of refugees registered in the
Delhi Province and the Province wf the East Punjah. separatelv?

The Honourshie Bhrl K. O. Neogy: The number of refugees registered
in Delhi Provinee upto 24th November 1047, was 2,756,800,
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In the East Punjab, instructions regarding registration of refugees have
been issued by the East I'unjab Government, but actual registration will begin
next week. -

At Kurukshetra the registration hus commenced with effect from the 25th
November 1947,

T rorEtag AETEE A1 gTEe fafrex ag aqenad 6
Feggirst #Y a9 T FTAA K 6T & ST F7 7147 379 gy v g 7

Giani Gurmukh Singh Musatar: Will the Honourable Minister please state
what steps have been tuken to resettle und rehablitate the refugees?

The Honourable Shri K. ©. Neogy: I am nfrauid that does not arisé out
of the question.

AT A@fag TATHT ;. ATgS qeL, W WIS Ig TG TS & Ig &
fr dgelt # THASIS T TETH FT TaoTH 147 FFar @ §, [ife S o
rfeqare fFar mar § i< St AgwT % fod ammaT T § Suw w9 fae-
g frmn § ST SaaT F1% SHATE M g § 31T 3 efficiently T
T FT @& | ,

Giani Gurmukh Singh Musafar: Mr. Speaker, what 1 mean in putting this
question is to ask what steps have been taken to resettle the refugees in Delhi:
becuuse the procedure which hus been adopted und the work of the Depart-
ment set up for the purpose is absolutely hopeless. Further that Department
nus got no definite procedure und it is not funetioning efficiently. :

Mr. Speaker: Order, order. The Honourable Member is not permitted
to argue. He must ask for information. 1f the Honourable Minister is able
tu supply it, he will do so,

aeY qoafag waree - # @) faw ag @are AT agar 9t fy
T TH WEHA FI TATKIAAE inefficiency #t #15 fawraq q = §
f& adt ?

Giani Gurmukh Singh Musafar: | simply wanted to put this question:
“Whether uny report regarding the inefficiency of this Department has been
received or not?”’

Mr. Speaker: Order, order. Does the Honoursble Meniber wish to put

& (question,

R. B. Lala Raj Kanwar: Couid the Honourable Mirister say how wany
refugees still remain to be registered in the Delhi Province?

The Honourable 8hri K. 0. Neogy: 1 expect that the registration of refugees
‘in Delhi Provinee will be completed within the next few weeks.

NUMBER oF FVACUERS STILL 1N¥ PAKISTAN ¢
. L

389. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state the total number of persons who still remain
to be evacuated from:

(i) Pakistan. and

(ii) Insecure areas in India?
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The Honourabls Shri XK. O. Neogy: The Honourable Member is referred
to my answer to clauses (b) and (c) of Btarred Question No. 9 and clauses (d)
and (f) of the Starred Question No. 12, on the 18th November, 1947.

Shri K. SBanthanam: Has any progress been made since then?

The Honourable Bhrli XK. O. Neogy: 1 am afraid definite figures are not

yet avsilable,
CompENsaTION FOR LOSSES AWARDED T0 EVACUERS

890. °R. B, Lala Raj Ksawar: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state the amount of compensation, if any, so far
peid to the evacuees for the losses suffered by them?

The Honourable Bhri XK. 0. Neogy: The Honourable Member is referred
to my snswer to clause (e) of the Btarred Question No. 23, on the 18th Novem-
ber, 1947.

Proprosep ANTI-INDIAN IMMIGRATION LEGISLATION -BY FLi1 GOVERNMEKRT

(1) whetber the Fiji Government have introduced an Immigration Bill
forfeiting domiciliary rights of Indians if they are absent from Fiji for more
than twelve months;

(2) whether the Fiji Indians have appealed to the Government of India for
support in resisting this legislation; and

(8) whether the Government of India have taken any steps in the matter?

The Honourable Pandit Jawaharlal Nelru: (1) The Government of India
received on the 11th November, 1047 a telegram from the Acting Governor
of Fiji atating that a further nmendment to clause 8 of the previously published
Fiji Tmmigration Ordinanve had been introduced, under which a person absent
from Fiji for twelve montha or more would lose exemption from the provisions
of the Ordinance and would have to apply for an entry permit. Under the
Bill as it originally stood, a British subject or a Britirh protected person domi-
ailed in the Colony would be exempt from the provisions of the Immigrat'on
Ordinance subject to the condition that if such a person wished to leave the
Colony with the intention of returning thereto, he would have to obtain a
perrgit to re.enter the Colony from the Principal ITmmigration Officer, which
would be valid for a period of two years.

(2) Wo have received a telogram from the Indian members of the Fiji
Legislative Council asking for the Government of India's intervention in pre-
venting the proposed amendment from becoming law.

(8) Yes. We have nlready taken up the matter direct with the Governor of
Fiji in order to save time and are making suitable representation to the United
Kingdom Government. _

Seth Govinddas: Ts the Government aware that wherever such restrictions
of perm'ts are introduced, thev are always used for stopping Indian Immigra.
tion back to those countries. Under these circumstances will the Government
see that such restrictions are not imposed.

The Honourable Pandit Jawabarlal Nehra: The Government will centainly
sce. In fact it has been continually seeing but the Honourable Member has<
nat suggested what to do about the seeing.

Hmaxvxp Dan Prosmer
292. *Shri K. Banthanam: Will the Honourable Minister of Works, Mines
and Power please state: :

(s) whether the Hirakud Dam Project of the Mahanadi Valley Development
scheme has been finally sanctioned by the Government of India;
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(b) the total cost of the project;

(c) whether the attention of Government has been drawn to the criticism
of the project by Mr. M. G. Rangaiya, retired Chief Engineer of Mysore; and

(d) whether Government have examined those entlmsms with the help of
experts not directly connected with the project?

The Honourable Shri N. V. Gadgil: (a) The Hirakud Dam Scheme was
discussed on the 14th November, 1947 at an Inter-Provincial Conference, consist-
ing of the representatives of the Central Government and the Governments of
Orissa and C. P. and Berar and some representatives of the States; and it was
agreed to proceed with the project as.fast as possible.

(b) Rs. 455 crores roughly.

(c) Yes.

(d) Government propose to appoint a high level Committee consisting of (i)
Dr. J. L. Savage, Consuiting Engineer and international authority on large
dams, formerly, Chief Designing Engineer, U. 8. Bureau of Reclamation, (ii),
Mr. L. N. MacLellan, Chief Electrical Engineer and Mechanical Engineer,
U.S. Burenu of Reclamation, (iii) Mr. M. Narasimhiaya, Chief Engineer,
Mysore, and (iv) Mr, S. A. Gadkary, Chief Enginzer, Electricity, East Punjab
—+to advise on the scheme in general and its detailed features of design ete.

It is further proposed to request Sir M. Visweswariaya to give his advice
on the scheme in general and on matters referred to him by the Committee
mentioned above.

S8hri K. Santhanam: Will this Committee have power to advise whether
this scheme at least in o particular form should- be proceeded with or altered
on fundamental matters or will it advise merely on the method of carrying out
the project?

The Honourable 8hri N, V. Gadgil: It is open to the Committee to advise
on any matter incidental to and connected with the carrying out of the scheme.

AOCESSION OF JUNAGADH TO PAKISTAN :lND oF KASHMIR TO INDIA
393. *Pandit Lakshmi EKanta Maitra: (a) Will the Honourable the Prime
Minister be pleased to make a full statement on the discussions that took place
Letween him and the Governor General of India on the one hand, and the Prime
Minister and the Governor General of Pakistan on the other, on the issue of the
accession of Junagadh to Pakistan ind of Kashmir to the Dominion of India?
(b) What was the outcome of these discussions?

(¢) Do Government propose to hold further discngsions with the Pakistan
authorities on these questions? 1f sp, where and when?

The Homourable Pandit Jawaharlal Nehru: (a) No such discussion has
taken place.

(b) Does not arise.

(c) The Government of India are prepared to have frierdly discussions on
these issues with the Pakistan Government.

InvasioN oF KasaMie BY FRONTIER TRIBESMEN .

*Pandit Lakshmi Kanta Maitra: (a) Will the Honourable the Prime
Hmmter be pleased to state whether the Government of India have made any
detailed report to the Prime Minister of the United Kingdom about the ifivasion
of Kashmir by the Frontier tribes?

(b) If so, have the circumstances leading to the accession of Kashmir State
to the Dominion of India and the subsequent intervention of the Government of
India on behalf of Kashmir heen brought to the notice of the other Dominions
of the British Commonweslth also? If so. with what results?
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(¢) Do Government propose to bring the whole matter before the United
Nations Organisafion? If not, why not?

The Honourable Pandit Jawaharlal Nehru: (a) I sent a telegram on the 25th
October 1947 to the Prime Minister of the United Kingdom regarding events in
Kashmir. To this I received a roply and there has been some further corres-
pondence since.

(b) No. Thbe latter part of the question does'not arise.

(¢) I would refer the Honoursble Member to my statement in the House
on the 25th November on Kashmir,

I¥p1a's CoasTaL AND OVERsEAS TRADE

~ 1385. *8hri M. 0. Veerabahu Pillal: (a) Will the Honourable Minister of
Commerce be pleased to state the names of the Shipping Companies whose
Steamers regularly ply between India and her neighbouring countries like
Burma, Malaya and Ceylon, carrying passengers and cargo?

(b) How many of theru are Indian Bteamer Companies and how many
foreign?

(e) Do Government propose to consider the advisability of reserving for In-
dian Steamer Companies at least the passenger services as a first step towards
resorving for them the India's entire coastal and overseas trade with her
neighbouring countries?

The Honourable Shri W, V. Gadgil: (a) and (b). The names of the
Shipping Companies and their nationality are as given below:
Inp1a/Burua/CayLon:

Indian.—The Bcindia Bteam Navigation Company Limited.

Non-Indian,—~The British India SBteam Navigation Company Limited.

The Asiatic Bteam Navigation Company Limited.
Inpia/Maraya:
{ndian,—Nil.

Non-Indian.—The British India Bteamn Navigation Company Limited.
The Indo-China Steam Navigation Company Limited.

(c) It is not feasible to reserve the passenger services as suggested, parti-
cularly in the overseas trades. Government have, however, already ann
their intention ultimately to secure the entire ocoastal trade as also reasomable
shares in the overseas trades for Indian shipping.

ExrorT or ONI0NS AND OILOAKES TO CEYLOKR

1808, *Bhri M. O. Veerabahu Pillai: (a) Will the Honourable Minister of
Commerce bo pleased to state whéther it is a fact that the export of onions from
Madras Province to Ceylon, has recently been stopped and if so, for what
reasons ?

' (b} Are Government aware that with the stoppage of the export of onions and
oilonkes, the export trade of Bouth India with Ceylon has practically been cri
pled? -

The Homourable Shri M. V. Gadgil: (a) Yes, Bir. Export of onions
ihe Provinoe of Madras to Ceylon was suspended with effect from the
August 1947 on o representation from the Madras Government that the
position was unsatisfactory and that prices had gone up as the result.

+Answer to this question laid oa the table, the questioner being abeent.

49
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(b) The Honourable Member would appear to be misinformed with regard to
this matter. The total volume of trade in onions and oilcakes does not, from
the information readily available, represent more than 10 per cent. of the total
trade of South India with Ceylon. The stoppage of exports of these two com=
modities cannot therefore be said to have materially affected South India's trade
with that country.

MisapPROPRIATION OF INcoME By HiNDU CHARITABLE aND RBeLicious Trusts
+397. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Law be
pleased to stute whether Governmnent are aware of the extent of waste and mis~
appropriation of the income from Hindu Charitable and Religious Trusts?

(b) Do Government propose to consider the advisability of introducing
legislation for abolishing all these Trusts so as to utilize the properties for
nation-building purposes?

The Honourable Dr. B. R. Ambedkar: (a) No, Sir.

{(b) No, Sir. Quite wpart from the questiop whether legislation abolishin,
all Hindu religious and charitable trusts is necessary or even desirable, su
legislation falls within the provincial field under entry 84 of the Provincial
Legislative List, and the Central Government cannot, therefore, initiate the
suggested legislation.

AnT1-INDIA AcTIVITIES OF GOVERNMENT OF (oA

808. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable the
Prime Minister be pleased to state whether it is a fact that the Government of
Goa (i) has recently imported nearly 2,000 European and Negro troops in addi-
tion to their normal military force of 8,000;

(ii) has been storing for sometime a large number of American-made arms,
ammunition and trucks;

(iii) has been carrying on propaganda against the Indian Union and in favour
of Pakistan; )

(iv) has regularly been smuggling arms and ammunition out of Goa, with the
assistance of certain influential merchants of Panjim; and

(v) bas been allowing the Portuguese cruiser to enter the docks at Mormugo
and to take fresh arms and ammunition to Diu which is next door to Junagadh?

(b) If the answer to any of the sub-parts (i) to (v) above be in the affirma-
tive, what steps have been taken by Government so far, to prevent and counteract
these activities?

The Honourable Pandit Jawaharlal Nehru: (a) The Government of India are
aware—(i) and (ii) that the normal peace time strength of the military force in
Goa has been recently augmented. They have no official information about the
exact numbers.

(iii) and (iv). The Government of India have no precise information on this
subject.

(v) Both Mormugao and Diu. are part of the Portuguese Possessions in India
and from time to time Portuguvese ships touch at thess places.

(b) The Government of India do not consider that any action in regard to
these matters is called for at present.

Shri M. Ananthasayanam Ayyangar: Do not Government make inquiries
through their Ambassador or Agent as to these allegations, soon after the ques-
tion is tabled, or keep in touch with developments on the frontier from time
to time?

The Homourable Pandit Jawaharlal Wehru: This answer was framed after
due inquiry.

tAnswer to this question laid on the table the questioner being absent.
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RzLease or MusLiu CommuNar Rior CoNvicTs BY GOVERNMENTS OF
WgsTt PuniaB AND SIND

1899. *Bhri Ram Ohandra Gupta: Will the Honourable the Prime Minister
bs pleased to stute whether the Government are aware that the 8ind and
West Punjab Governments have released from Jail all those Muslim prisoners
who were convicted in Communal riots?

The HonOurable Pandit Jawaharial Mehru: As far as can be ascertained,
an unknown number of prisoners including several convicted in communal
riote before the 15th August 1047 were released from jails in Sind in celebra-
tion of the establishment of Pakistan. Government are not aware of any such
releases in the West Punjab.

Priux Mm1sTER's ADDRESS TO CONGRESS WORKERS IN NEW DxLEI
400. °*Shri Biswanath Das: Will the Honourable the Prime Minister be
pleased to state: .
(s) whether Government have seen the report of his address made to the
Qongress workers in New Delhi on the 8rd October 1947 and published in the
Moflusil edition of the Hindu, dated the 6th October 1947;

(b) whether the same is correctly reported; and

(¢) the basis for bis conclusion that *'it was generally forgotten, that the
New State of Pakistan was not capable of waging any war’'?

The Homourable Pandit Jawaharial Nehru: (a) Yes.

(b) The nddreas referred to was delivered at a private gathering and was
not reported fully. The very briel report published in the Hindu is likely
#0 create s wrong impression of what was said at some length.

{¢c) There was no such conclusion.

IncLusioN oy FRENCH PossgssioN 18 IXpiax Uxion
401. *8eth Govinddas: Will the Honourable the Pritme Minister be pleased
shate:

to

s:) whether it is a fact that the banding over of small French pockets in ‘India
by French authorities to the Government of Indis is a prelude to the handing
over of all French possessions in India; and

sb} what is the attitude of the Government of India in regard to the request
made by n number of prominent citizens and Mayors of various places in
Fronch India to include those places in the Indian Union?

The Homourable Pandit Jawaharlal Nehru: (s) and (b). The French Gov-
ernmoent hove declared the transfer of the aress known as the French Loges
in India to be ""a token of their will to settle all questions pending between
the two countries in tho inost friendly and comprechensive manner”. The
French Government have also agreed to explore, with the Government of
Indis. ways and meana of a frieudly regulation of the problems of French
Establishments in India, with due regard to the interests and aspirations of the
population of these territories. Discussions have been going on with the French
authorities on the subject.

Seth Govinddas: To facilitate such negotiations and for the sake of better
velations in future with countries like France. are Government thinking  of
sending an Embassy to that country?

The ‘Honourable Pandit Jawaharial Nebru: It has already been decided to
exchange diplomatio representatives with the French Republic. We have hear
& French Embassy functioning and it is proposed in the near future to send
a Charge d’Affaires for the Indian Bmbassy in Paris. Bat that has no parti-

tAmswer (o Lhis question laid on the table, the questioner being abseat.
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cular relation to this subject. We are dealing with the subject and as soon
a8 our Ambassador or Charge d’Affaires goes there no doubt he will take it up
immediately.

Prof. N. G. Ranga: Have the Government of India received any represen-
tations from any responsible organisations of the people of these French pos-
sessions in India that the Government of India should initiate discussions to
get these French possessions also to join the Indian Union?

The Honourable Pandit Jawaharlal Nehru: Yes, Sir.

Prof. N. G. Ranga: Then what line of action are the Government of Indis
pursuing in order to get these possessions also to join the Indian Union?

The Honourable Pandit Jawaharlal Nehru: We are discussing the subject.

‘BLoop AND IRoN’ TALK BY GoA GOVERNMENT

402. *Seth Govinddas: Will the Honourable the Prime Minister be pleased
to state:

(a) whether Government are aware that the Goa Indians are anxious to
join the Indian Union; _

(b) whether Government are aware of the talk of ‘blnod and iron’ by the
Governor of Goa; and .

(c) the action the Government of India propose to take to meet the chal-
lenge of the Portuguese Goan Governor, and to save Portuguese Indians from
slavery?

The Honourable Pandit Jawaharlal Nehru: (a) According to the information
received by Goverminent, large numbers of the residents of Goa are anxious to
join ths Indian Union. -

(b) Government have seen no report of eny such speech by the Governor-
General of Goa. But the Portuguese Minister for Colonies said something to
this éffect in June lash.

(c) The Governnient of India propose to deal with the question.of Gos as
well as of other foreign territories in India at an carly date.

ABSORPTION OF FOREIGN SETTLEMENTS IN INDIAN UNION

403. *Shri B. A. Mandloi: (a) Will the Honourable the Prime Minister be
pleased to state what are the foreign settlements in India with the aren and
population of each such gettlement und whether the population in ench settle-
ment is predominantly Indian?

(b) Have the people in these settlements expressed their intention and
determination to join the Union of India?

(c) Have any steps been taken by the Government of India to do away
with these foreign settlements and to absorb the territories in different units of
the Indian Union and make them parts of the Union of India?

The Honourable Pandit Jawaharlal Nehru: (a) Therc are two foreign settle-
ments in India namely:

(1) The French Establishments in India compriging Pondicherry, Chandeg-
nagore, Karikal, Mahe and Yanam with a total area of 196 sq. miles and a
population of 323,205 (in 1941). '

(2) The Portuguese Possessions in India comprising Goa, Daman gnd Dim
with an area of 1,587 sq. miles and a population of 624,177.

The population in these places is predominantly of Indian descent.

(b) A large number of people in these settlements have expressed these
sentiments.



784 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [27tE Nov. 1947

{c) The Government of France has agreed to consider with the Governmend
of Indis the future of French Establishments in India with due regard to the
Interests and aspirations of the populations of these territories. Discussions
have been going on with the French authorities in this connection.

The question of the Portuguese Posscssions is also receiving attention.

sbhri M, 8. Aney: May I know whether the Mandapam health camp is in
the possession and control of the Ceylonese Government or of the Government
of India?

The Honourable Pandit Jawaharlal Nehru: I do not know how that comes
fn; we are dealing with the French possessions.

Mr. Bpeaker: The question relates to ‘'foreign settlements in India”’. Is
phis o foreign settlement?

Shri M. 8. Aney: Yes. Mandapam camp of the Ceylonese Government is in
Indis. I asked the question for getting that information whether that camp
s under the control of the Ceylonese Government or of the Government of India.

The Honourable Pandit Jawaharial Nehry: I do not know if the Honourable-
Member wants to draw me out. I suspect some motive about that question
because the Honournble Member knows more about it than I do.

shri M. 8. Aney: Bir, I have no such motive. I do not want to persue it~
either also.

APPOINTMENT OF GOVERNORS, AMBASSADOKS AND HicH COMMISSIONERS
404. °*8hrl 8. Nagappa: Will the Honourable the Prime Minister be pleased
to stato the poliey of Government -in appointing Governors, Ambassadors and
High Commissioners?
The Homourable Pandit Jawaharlal Nehru: No fixed policy or rules are laid

down for appointment of high officers of State. Merit, capacity and suitability
are the criteria for such appointments.

Shri B. Magappa: In view of the fact that no Andhagg and no barijan is
appointed, s it the view of Government that they are unfit for such posts?

The Honourable Pandit Jawaharlal Nehru: I must say that I strongly
deprecate such insinuationr. 8o far as this Government is concorned, no
sppolutment is going to be made to any high office on provincial or other
ecunsiderations,

Shri 8. Nagappa: In view of the fact that no offices are going to these people
may I know what the practical policy of Government is in making such sap-
polntmenta, specially those of Governors, Ambassadors, High Commissioners,
olo?

The Honourable Pandit Jawaharial Wehru: The practical policy is_to appoint
@ person who can serve the cause of India most efficiently.

Bhri 8. Nagappa: Do Government mean to convey that people or Harijans
ocoming from Andhradesha are incapable of discharging these duties mos#
efficlently ?

Mr. Speaker: That is a matter of opinion.

Shri Rohini Xumar Ohaudhuri: May 1 know if Government have decided to
retain European Governors and the Indian I.C.S. Governors till the nexé
elaction? .

The Homourable Pandit Jawaharial Nehru: Till when? They are there:
pghey are functioning there and they will function till the end of their term
or till something else happens. There is no question of any fresh decision by
Government on the matter. The decigion was taken when they were kept on.
As to how long they will continue the answer is till further change takes place
or Hll some J them retire.
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Mr, B. Poker Sahib Bahadur: May I know how long the present European

Governor of Madras is to continue in office?
Speaker: Order, order.

Shri Biswanath Das: While agreeing with the principles underlying the
reply given by the Honourable the Prime Minister, may I know what method is
being adopted by the Government of India for their own information to ascer-
tain men of capacity and their availability in every province?

The Honourable Pandit Jawaharlal Nehru: We are discussing at the present
moment appointments of very high officers of state. You cannot apply any
particular rule of thumb for their appointment. After all the persons who are
responsible for the appointments—whether a committee or & board or the
Cabine$ or individual—have to exercise their judgment.

Shri Biswanath Das: I have not desired that any rule of thumb should be
applied but what I wanted to know was that since the Government of India
do not know the availability of persons necessary for certain specified appoint-
ments, have they anv basis or principle which they have been following to as-
certain the availability of such persons from ° different provinces in India?
They must be consulting provincial ministries, premiers or Governors in the
matter,

The Honourable Pandit Jawaharlal Nehru: So far as the appointment of a
Governor is concerned he is only appointed after consulting the provincial gov-

ernment—at least the Prime Minister.
Mr. Tajamul Husain: May I know how long the Government propose to

keep the present British Governor General in India?

Mr, Speaker: These are all questions relating to individual cases: I should
not permit them.

Mr. Tajamul Husain: The question under reply is with regard to Govﬂmors,
Ambassadors and High Commissioners.

Mr. Speaker: That may be. The question refers to the general policy of
the Government and not to individual cases. I should not allow questions to
be raised as regards individual appointments.

Mr. Tajamul Husain: My question was with regard to policy only. How
long do the Government propose to retain a Britisher as Governor General
in India?

(No answer was given)
. 8hri Rohini Kumar Ohaudhuri: May I know if the Government have accept-
ed it as their policy not to appoint a man, however qualified he may be, as
Governor of his own province?

The HonOurable Pandit Jawaharlal Nehru: There is no final fixed policy:
it is generslly considered desirable not to appoint a person as Governor in
his own province, except perhaps temporarily.

8hri BRohini Kumar Chaudhurl: May I know why it is not considered desir-
able to appoint a man as Governor in his own province, ir view of the fact
that the office of Governor is going to be an elected one under the new
oonstitution ? .

The Honourable Pandit Jawaharlal Nehru: S8imply because the functions of
the Governor then would be somewhat different from what they are now. Tn
appointing a person as Governor it is better to appoint an outsider. In case
of election another party is responsible for putting him in. .

Prof. Shibban Lal Saksena: Ma.y I know whether the Honourable the
Prime Minister is aware that there is & very strong feeling in the country
against the continuance of Europeans as Governors and will he take %teps in
this matter?

The Honourable Pandit Jawaharlal Nehru: I am totally unawsare of this.
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Propvorion, CoNsumprioN, AND ExprorT OF TxaA

405. *Shri V. 1. Munishwami Pillai: (s) Will the Honourable Minister of
Commerce be pleased to state what was the total output of tea in the several tea
producing provinces in the Indian Dominion during the vears 1936-37 and 1945-
46 and how much was consumed locally and how much was exported?

(b) Is it a fact that due to the operation of the Indian Tea Restrict'on Act,
small growers are working at a loss?

(¢} Do Government contemplate not to revive the Tea Restriction Act after
Slst March, 19487 '

The Honourable Shri N. V. Gadgil: (a) Sir, statistics Tegarding the total
output of tea manufactured in India are compiled for the calendar year and not
the financial year. Moreover no separate figures exist in regard to production
of the areas which now form a part of the Dominion of Pakistan. I, therefore,
lay on the table of the House a statement showing the output of made tea
in the several tea producing provinces of India as & whole for the calendar
years 1886, 1887 and 1945 and the estimated all-India tea crop for those years
as well as for 1046, T also lay on the table of the House a statement showing
the quantity of tes consumed in India and exported outside India during the
financial years 1988.87 and 1045.48. -

(b) Government have no information on the subject.

(c) The question of the continuance or otherwise of the Indian Tea Control
Act after 81st March 1048 is receiving the consideration of Government.

’

Statament showing the total oulpul of mada tea in the several tea producing provinces of India for
the calendar years 1938, 1937 and 1945 and the estimated all-India tea crop for thosa
years us well as for 1946

Provinos 1936 1937 1945 1948
Ibe. 1bs. Ibs.
*Asanm . . . . . 234,150,518 241,807,853 288,107,740 All - India
**Rangnl . . . . 97,337,102 107,850,144 140,779,538 580.21
Bihar . . . 854,230 944,509 1,012,203 million 1lba.
United Provinoss . . . 1,830,518 2,003,837 1,524,941 (estimated)
Punjab (Kangra) . . . Not available
Madran & Coorg . . ' 33,152,300 34,523,087 406,152,580
All.Tndis total inoluding Indian 300,433,303 423.408,776 537,555,699 5680-21 mil-
Statos and Nepal lion lbs, (est|.
, mated).

*inoludos Sylhat whivh s no v ol of Pa'tiatan a2l fos whish no oyparaty figara is available.
4 [asln-dm Chittagong and Chitsagonz Hill Teants whish ars na# part of Pakistan ani for whioch
no separate figures are available.

Statement showing the quantity of tsa convumed in India and exported outside India during the
vears I1938.37 and 1945.46

]

Quantity Quaantity
consumed in

Year Indis outside Indis
(ostimated)
Million
Tbe. Ibe.-
1936 .-37 . N N ' N . N N N 790 301,868,148
1045 —48 ) N N N N N . . . . 160-0* 362,769,834

*Proliminary.
uding 10,262 lbe. and 54,811 Iba. representing the share respectively of 8ind and Burma.
In-loding 26,981 lba. represealing the share of Sind, i

S ————
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Shri V. I. Munishwami Pillai: Is the Honourable Member aware that on
account of this Act the small growers are greatly affected and much of the
land suitable for tea cultivation is lying fallow because of the existence of this
Act? '

The Honourable Shri N, V. Gadgil: The Government does not think that
this Act has affected the small tea growers at all.

Prof. N. G. Ranga: Will Government be good enough to make proper enqui-
ries in regard to this particular point made by Mr. Pillai—whether this Act is
really working to the injury or harm of the small tea grower?

The Honourable Shri N. V. Gadgil: The answer to the question is that
this Act was undertaken in order to implement the International Tea Agree-
ment, which itself was the result of a desire to have somewhat restricted
competition and to keep production in proportion.

Shri V. I. Munishwami Pillai: Ts the Government aware that middlemen
purchase the export at a very small rate quota thereby the small growers as

also the big ones are greatly affected?

The HonOurable Shri N. V. Gadgil: Middlemen are known to do these things
not only in the matter of tea but in all commmodities.

Prof. N. G. Ranga: In view of the fact that it was the influential bigger
growers who were responsible for getting this Act passed and getting = the
Government to be a party to that agreement as well, will Government consider
the advisahility of instituting enquiries into the fact that the small growers
are suffering todav and to what extent this agreement can possibly be modified
or the Act amended? :

The Honourable Shri N. V. Gadgil: It is a very large question to answer.
Ag regards the first part the Government does not agree with the view that the
big tea growers have influenced the decision made either here or in the matter
of the International Agreement. As regards the advisability of instituting
enquiries, I may inform the Honourable Member that this Act expires on the
81st March, 1948 and the matter is receiving active consideration.

ProtecTiON OF PrOPERTY AND FUuxDs oF EpUcATIONAL INSTITUTIONS AT ILAHORH

408. *Shri Mohan Lal Saksena: (1) Will the Honourable Minister of Relief
and Rehahilitstion be plensed to state what steps, if any, were taken for the
protection of the property and funds of various educational institutes st Lahore
founded and maintained by Tndians who have been forced to evacuate to India?

(b) Have Government considered the advisability of arranging for their being
shifted to India till existing conditions improve?

(¢) Have Government any information regarding the funds of such institu-
tions?

_ (d) Have the buildings of any of the educational institutions been requisi- )
tioned by the Government of Pakistan? If so, whether they are paying any
rent for the same and to whom?

The Em Shri K. 0. Neogy: (1) The whole question of the future
of Educat.lonnl_ Institutions of Non-Muslims including those maintajned® by
Trusts and Societies is proposed to be discussed with representatives of
Pakistan Government shortly. /

(b) Bhifting of these Institutions will be one of the points to be ‘discussed.

(c) No precise information iz available.

(d) The Sohanlal College, Lahore, was looted and sbout three weeks later
some time in September, 1947, the building was taken over by the West Punjab
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QGovernment. It is understood that it is now known as the Madrassa Tul Bat
and was for some time used as a Muslim Refugee Camp.

The buildings of Bir Ganga Ram Girls’ School and Training College, D.A.V.
High Bchool and Middle School and 8anatan Dharam College and School and
the Fateh Chand College are also known to have been taken over by the West
Punjsb Government for different purposes. No information is available in
regard to the procedure adopted by the West Punjab before the buildings were
taken over.

Definite information regarding requisitioning by the Government of Pakistan
of buildings of other educational institutions is being collected and will be
placed on the table when available.

Shri Mohan Lal Saksena: May I know if any protests were made by our
Government to the Pakistan Government?

The Honourable Shri X. 0. Neogy: Oh, yes.
Shri Mohan Lal Saksena: With what result?

The Honourabls Shri XK. 0. Neogy: I do not know of any definite result
bhaving been achisved. But this question, as I have already. stated, has been
fnoluded in the lint of points that will come up for discussion with the Pakistan
Government, and it occupies a prominent place in the memorandum that we
bavo_nlrendy sent to that Government.

Shri Mohan Lal Saksena: Will the Honourable Minister consider the advisa-
bility of utilising the services of our Nationalint Muslim members or the Mualim

members of this House in persuading the Pakistan Government to release
these huildings ?

The Honourable 8hri X. 0. Neogy: I do not know exactly how the services
of these gentlemen could be usefully emploved. If myv Honourable friend were
fn a puoaition to give me a more specific suggestion T would certainly consider

UNSTARRED QUESTION AND ANSWER

Frroraer Connermusrron Marvae oo (asoer v1- =q 131 vy, 7
1037-32 aAxp 1046-47 -

6. 8hrt M. 0. Veerabahg Pillai: Will the Honournhle Minister of Commerce
be Elnawd to place nn the table of the House a list of the commodities with

tonnage and value, which were exported from the Province of Madrar to
Oeylon during the years 1987-38 and 1946-47?

The Honourabls Shri W. V. Gadgil: The information is being obtained and
will be laid on the table of tha House in due course.

SHORT NOTICE QUESTIONS AND ANSWERS

Dxrexriox axp Puasrace cr Cocrsny Tievssrex F.P. Paavay ar
S ARTABAR A*D Par a1 vE X Fasarmi s Pasirvax

8hri Rohini Kumar Chandhuri: (s) Will the Honourable Minister of Railways
be pleased to atate whether it is a fact that foodstuffs and other essential goods
deapatched by through booking from Calcutta and other parts of India to Assam
ere detained at Sautshar and Parbatipur Railway Stations of Pakistan, that
most of them are ot allowed to proceed further and that the major portion of
those goods is pilferred at these stations?
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(b) If so, what steps Government propose to take to see that the goods under-
through booking reach the destination within a reasonable time? ~

The Honourable Dr. John Matthai: (a) Although there have been rumours..
to the effect that goods despatched from Calcutta to Assam are delayed or lost
on the journey over the E. B. Railway, no report as such has reached this office
officially. It is understood, however, that the Assam Government are finding
great difficulty in obtaining their goods from Calcutta via the E. B. Railway..

Santabhar and Parbatipur are both transhipment points from broad to metre
gauge and it is quite possible that owing to the E. B. Railway system not:
having yet settled down rince partition, delays are occurring at these tranship-
ment points—both of which are in Pakistan. On the question of pilferage it is.
also possible that essential goods like food and cloth are purloined and do not
reach destination in Assam.

(b) The only step which the Government of India can take in this matter
is to make a representation to the Pakistan Government and bring the matter
to their knowledge and to ask the Pakistan Government to assist in avoiding.
detentions and pilferage.

Shri Rohini Kumar Chaudhuri: In the meantime may I know what will
be the condition of the Province of Assam if it does not get the foodstuffs which
are booked from other parts of India?

The Honourable Dr. John Matthai: There is nothing that we can do in the
matter except the course that I have suggested. There is of course the possi-
bility of our trying by some means to ecxpedite the completion _ of the new
through rail connection that we have in view, but that will take a certain
amount of time. Apart from that I think there is nothing else that we can do.

Shri Rohini Kumar Chaudhuri: Will the Government consider the question-
of requisitioning the services of a few cargo steamers and have the goods
despatched from Calcutta?

The Honourable Dr. John Matthai: I take it that these cargo steamers will
also pass through the Pakistan area.

Pandit Lakshmi Kanta Maitra: The Honourable Minister said that he did
not have any report about the delays. May I know whether he actually
called for any report from the railway administration?

The Honourable Dr, John Matthai: Yes, I have since called for information.

Pandit Lakshmi Kanta Maitra: Apart from the question of Assam, is the
Honourable Minister aware of complaints that foodstuffs despatched from the
Indian Union to Darjeeling and Dinajpur districts are either held up in transit
or they do not reach the destination at all?

The Honourable Dr. John Matthal: It is quite conceivable that happens.

Pandit Lakshmi Kanta Maitra: Is it also within the knowledge of the-
Honourable Minister and has he any positive information that foodstuffs, parti-
cularly rice which is in short supply in Bengal in the Indian Union. despatched’
from Dinajpur had not been delivered to the Indian Union by the Pakistan-
portion of B. A. Railway?

The Honourable Dr. John Matthai: I have had reporte from the railway:
administration.

Pandit Lakshmi Kanta Maitra: Is he aware that tremendous smuggling is
Eng on of food commodities and rationed articles at railway stations in-

kistan, for instance Ranaghat and is the Honourable Minister's Department
taking effective steps to stop this surreptitious smuggling?

The Honourable Dr. John Matthai: This occurred in an area over which
my Ministry has po jurisdiction.
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Pandit Lakshmi Kanta Maitra: In the signal yard of the Ranaghat station
iteelf they have an arrangement by which to remove commodities. Will the

Honouralbe Minister kindly look into the matter with the assistance of the
.R.P. assisted by the local police?

The Honourahle Dr. John Matthai: We have the matter in hand already.

Prof, Shibban Lal Baksena: Has the Honourable Minister represented the
cmatter to the Pakistan Government? _

The Honourabls Dr. John Matthai: Yes, we have made a representation to
the Pakistan Government.

Shri Rohini Kumar Ohaudhuri: Is the Governmenf aware that the wagons
which are despatched from Assam with goods are not returned to the Assam
Railway by the Pakistan Government ?

The Homnourable Dr. John Matthai: That has occurred not only in regard to
Bengal-Assam Railway but in regard to the North Western Railway as well,
That is not however going to present any serious difficulty because in the case
-of excess wagons they have to pay hire charges to the wagon pool, and that
acts as n deterrent.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minister hopeful that he
will get back the wagons at all?

The Honourable Dr. John Matthai: We have sufficient sanctiong in our hands
for that purpose.

Sbri Rohini Xumar Chaudburi: Do Government propose to depute some of
their own responsible Officers to these stations of Parbatipur and Santahar and
ask them to give a correet report of these matters, so that the Pakistan Govern-
ment mny be made to co-operate in the matter of despatch of these goods?

The Homourable Dr, John Matthal: The important thing is not the question
;!aobtnin'mg information hut to be able to act upon information we already

veo.

8hri Biswanath Das: Ax the Honourable the Railway Minister has admitted
‘that there is smugpling and also expressed the view that it does not relate to
his Department T should like to know whether he has sought the co-operation
and co-ordination of hix hrother Ministers in this regard—particularly of Ministers
who have got jurisdiction on this subject—or of the Provincial Government with
& view to stopping this smuggling?

The Honourable Dr. John Matthai: The first thing is for the Railway Minis-

try in Indin to take this matter up with the railway authorities in Pakistan.
That obvisusly is the first step.

Mr B. Poker Sahib Babadur: Mayv I know whether the Government has
received any roply from the Pakistan Government to the representations made
to them by thix Government in this behalf?

The Honourable Dr. John Matthai: Not yet. Sir.

Fvacvariox oF Hixprs axp SikEr rFroM SiNp

8hri Ajit Prasad Jain: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether the attention of Government has
been drawn to the summary of the speech of Professor Ghanshyam, Leader of the
‘Congress Party in the Sind Assembly, published in the National Cail, dated the
10th November 1847 to the effeet *“that 30,000 Hindus and Sikhs anxious to leave
8ind were living on the premiser of the Congress Office in Hvderabad. Sind
alone and more were coming in.  Ag against thiz only 260 persons could leave
-daily by train''? '

(b) Do Government propose to provide greater facilities for the evacuation
-of the said refugees? If so, what? o
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The Homourable Shri K. 0. Neogy: (a) Yes. Indeed Professor Ghanshyam
discussed this matter at length with the Secretary of the Ministry and
immediate action was initiated.

(b) As desired by Professor Ghanshyam, efforts are being made to run one
Refugee Special per day for a month from Hyderabad Sind to Marwar in addi-
tion to the Bombay Mail. The High Commissioner in Pakistan has been
requested to take up the matter with the Pakistan Government so that the
Refugee Special may start running as soon as possible,

Shri Ajit Prasad Jain: Huve the Government made any effort to find out
how many of the non-Muslims anxious to leave Sind for India are panic-striken-
and how many are in real danger? What steps do Government propose to take-
in respect of people who want to leave Sind out of panic?

The Honourable S8hri K, 0. Neogy: It is rather difficult to give a definite-
reply to this question.  There is a general desire on the part of the non-Muslims.
who are still in Sind to leave that province. I am sure that our High Com-
missioner in Pakistan is doing all that is possible to allay the panic that the
Honourable Member refers to.

8hri Ajit Prasad Jain: Have the Government prepared any scheme for the
resettlement of those who are coming from Sind? If so, what is that scheme?:

The Honourable Shri K. 0. Neogy: So far as the people who have been
coming from Sind are concerned. they are mostly coming to Bombay
and to the Kathiawar States. We know that the Bombay Gov-
ernment as also the Kathinwar State administrations are making all’
porsible arrangements for their reception. Quite a mumber of them have also
come to Ajmer-Merwara and we are doing what 15 possible for the purpose of
providing them with accommmodation and other amenities.

Shri Jainarain Vyas: Has the Honourable Minister come to know that
rations are not being supplied to refugees from Hyderabad to Marwar Junction
and that protection also is absent? .

The Honourable 8hri K. 0. Neogy: So far ns rations are concerned, I do not
exactly know whose responsibility it is at that particular point. 1 may mention
that although the railway concerned belongs to the Jodhpur State. it traverses
quite a distance of Pakistan territory. So far as protection goes, it iz the
Pakistan Government alone that can provide that protection over that bit of
territory.

8hri 0. V. Alagesan: Will the Honourable Minister please state what is the
position in respect of Madrasis in Sind who were anxious to be evacuated?

The Honourable 8hri K. 0. Neogy: I remember having seen a reference to
the Madrasis who were living in Sind and who have come away. I understand’
most of themn are now in the Madras Presidency.

Shri Mohan Lal Saksena: Is the Honourable Minister aware that a large
number of Sindhis have come to Alwar State and they are having no facilities.
either of boarding or lodging there?

The Honourabie S8hri K. O, Neogy: I have no information about Sindhif in
Alwar State, but I know that the refugee population in Alwar consists of a
large number of people from the Frontier, but I shall make enquiries into-
the point raised. .

8hri Raj Krishna Bose: What is the capacity of the special train to which
the Honourable Minister referred to evacuate refugees in one trip?

-I.(I!”?. Honourable Shri K. 0. Neogy: It would be in the neighbourhood of
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Shri H. J. Khandekar: Has the Government any information about the
Harijun residents of Bind who are ready to be evacuated but the ™Bind Govern-
ment is obstructing them and is forcibly converting them into Islam?

The Honourable S8hri K. O, Neogy: I know that certain special difficulties are
‘being felt by the Harijans in Sind in the matter of their evacuation and we
bave just decided to appoint a special officer from among Harijans to proceed
.to Karachi to look after their interests in this matter.

Mr. B. Poker Sahib Bahadur: May I know, Sir, whether it is the definite

licy of the (Government to discourage evacuation from Pakistan to India and
India to Pukistan, snd if so, what steps Government are taking to give
sflect to that?

The Homourable Shri XK. 0. Neogy: The policy is to provide facilities for
‘those who are anxious to come awany. This applies also to those who are
snxious to leave India for Pakistan

Shri Mihir Lal Ohattopadhyaya: What is the policy that has been adopted by
the Govenrment of India to protect the properties left behind. by refugees?

The Honourable Shri K. 0. Neogy: [ do not know whether my Honourable
.friend raises this as a general kind of question or he limits the question to Sind.

Sbri Mihir Lal Ohattopadhyaya: To Sind. We have been talking of Sind.

‘The Honourable S8hri K. 0. Neogy: So far as Sind is concerned, I have no
definite information ss regards the attitude of the Sind Government in the
matter of the protection of property left behind by the evacuees. At one stage
1 knew that the Sind Government had not adopted a law corresponding to the
taw that we havo on this side and also the Weat Punjab Governmont had, as
regards the appointment of a Custodian of evacuee property. I do not know the
latest position.

Shri Mihir Lal Ohattopadhyaya: Will the Government pursue this matter
‘with the Pakistan Government?

The Honourable Bhri K, 0. Neogy: [ know this much that our High Commis-
sioner in Karachi is in constant touch with the Pakistan Government and this is
-one of the specific points he has raised with that Government.

Fandit Lakshmi Kanta Maitra: Does my Honourable friend get periodical
-reports from our High Commissioner in Pakistan on this question?

The Honourable 8hri K. 0. Neogy: We do receive reports. We have asked
-our High Commissioner in Pakistan to keep us informed as regards all importan§
.enatters relating to refugees.

The Honourable Pandit Jawaharial Nebru: May I say, Sir, that we receive
full information from the High Commissioner in Pakistan, not only full reports
but also daily reporta on all these issues.

Mr. Tajamul Husain: Will Government be pleased to inform us the method
by which we can find cut whether a particular individual is a citizen of Pakistan
-or is of India?

Mr. B. Poker Sahid Bahadur: May I know, Sir, whether the Governmend
bas accepted the policy underlying the resolution passed by the All-India

Committee recently as regards evacuation of persons from Pakistan to
India and from India to Pakistan? .

The Honourable Pandit Jawaharlal Nehru: Certainly Sir.

Shri V. I. Munishwami Pillal: Will the Governmént be leased to acquaind

Members of thia House with the result of the enquirv the ij
tbe making in Sind? s arijen member will

The Honoursble Skri K. O, Weogy: Yes certainly, if that is desired
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Mr. Tajamul Husain: Do Government propose to fix a date by which all
those who want to leave this country for Pakistan and vice versa can do so, and
then we will know as to who is a Pakistani and who belongs to India?

Mr, Speaker: Next short notice question.

CREATION OF NEW PROVINCES ON LINGUISTIC AND CULTURAL BASIS.

Prof. N. G. Ranga: (a) Will the Honourable the Prime Minister be pleased
to state whether the attention of the Government has been drawn to the resolu-
tion on linguistic Provinces adopted by the joint session of the Union Constitu-
tion Committee and the Provincial Constitution Committee of the Constituent
Assembly to the effect that as soon as the Dominion Constitution comes into
operation (on or before August 15, 1947), the Dominion Government algould
appoint a Commission to examine the question of creating certain new Provinces
-on linguistic and cultural basis?

(b) What is the policy of Government with regard to the said resolution and
what steps do Government propose to take to implement that resolution?

(c) What is the policy of Government with regard to the incorporation of
Andhra as a separate Province in the new Constitution?

The Honourable Pandit Jawaharlal Nehru: The attention of Government has
been drawn to the resolution referred to in the question.

2. Government are fully aware of the demand in some parts of the country
for new provinces to be formed primarily on a linguistic and cultural basis.
Many years ago this demand was recognised by the Congress and Governmend
aocept the principle underlying that demand. In giving effect to that principle
however many other considerations have to be borne in mind. Apart from
linguistic and cultural aspects sometimes also there is no clear demarcation and
<ultural and linguistic areas overlap. Hence a very careful enquiry is necessary
before a decision can be arrived at. Government are anxious not to delay the
enquiry or the decision. But, as the House i fully aware, the country has had
to face, ever since the new order started functioning, a very critical situation
resulting from partition. A living entity had a part severed from it and this
unnatural operation resulted in all manner of distempers which have naturally
affected the political, social and economic structure of the country. Reactionary
forces took advantage of this situation to consolidate themselves and to raise
separatist cries. The old equilibrium having been shaken wup, disruptionisé
tendencies came to the fore. Mo a large extent we have faced thig crisis and
overcome it. But many dangers still surround us, There are numerous urgent
demsnds in the economic and other spheres. When there are a multitude of
such demands a certain priority has to be observed, otherwise there would be
dispersion of effort and ineffectiveness. First things must come first and the
first thing is the security and stability of India. Before we can undertake any
major schemes we must have a strong state and a smoothly running govern-
mental machinery. The first essential therefore is for India as a whole to be
strong and firmly established, confident in her capacity to meet all possible
dangers and face and solve all problems. If India lives, all parts of India also
live and prosper. If India is enfeebled, all her component elements grow weaE. -

3. I suggest to the House that every problem must be viewed in this contex#
¥ .

4. It is necessary to have a reconstitution of the provinces, or some of them.
But if we tackle this problem in a large way at present, there is grave danger
of our energies being diverted from some of the more urgent tasks. In the case
of some provinces the problem may be relatively easy, in the case of others i#
would be very difficult and very controversial.
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5. The finsl determination in regard to the creation of new provinces appro-
pristely rests with the Constituent Assembly. Government propose to take up
this matter in the Constituent Assembly and ask for steps to be taken for prelimi-
nary enquiries to be made on this subject. One or more boundary commissions.
may also be appointed. It would be desirable not to complicate the issue by
having too many simultaneous enquiries.

6. The demand for the province of Andhra. which, if T may say so, is &
erfectly legitimate demand, raises relatively few difficulties and it can be
neluded among the provinces in the constitution as was done in the case of
Orisss and Bind under the Government of India Act of 1935. This decision can.
be implemented soon after the constitution is adopted.

7. The creation of the provinees of Mahrashira and Karnatak involve
greater difficultics as anv marked change will powerfully affect the structure and
economy of the provinces concerned. This question will require very careful
considerntion in all its bearings so that the final decision may be a just one and
acceptable to the purties concerned.

8. It must be remembered thut the crestion of u new provinee inevitably
aflects all the neighbouring provinees und the interests of these will have to be-
oopsidered.  Every decision must of course be considered from the point of view
of the country na a whole.

9. There is no reason why enquiries referred to sbove may not be completed
within a year or so.

Pandit Lakshmi Kants Maitra: Sir, may | enquire of the Honourable Prime
Minister whether the Government will consider the question of re-distribution “of
the boundaries of existing provinces on the same principle of cultural and
linguistic affinitics? 1f wo, will he kindly k.ep in view this aspect of the ques-
tion when he thinks of the creation of new provinces?

The Honourable Pandit Jawaharlal Nehru: Naturally, Sir, all these questions
can be considered at the right time.

Shrimati Renuka Ray: Arising out of the answer given by the Honourable
Prime Minister that the question of ve.distribution of provincial boundaries will
be considered by n boundary commission set up by the Constituent Assembly later,
is Government aware of the fact that although strong arguments do exist and
there iv u strong demand for the re-alignment of the Provinees of Bibar and
Beugul on linguistic lines, thir demand has not been put forward hecause of the
very reakons thut the Honournble the Prime Minister has put hefore the House,
namely the diffioultios the Government face at present? Will he give vs an
asurance that if this question does come up. the fact that this demand has not
beon put forwaed before this House in the form of a tabled resolution of amend-
ment, will not mean that this matter of the re-alitnment of tlte Provinces of
Beugnl and Rihar on linguistic hasiz will o by default?

The Honourable Pandit Jawanharlal Nehru: 1 must eXpPresk my uppreciation
of the fact {nninlwl out by the Honourable Member that because of wider consi-
derutions. they did not press a certam demand that they had in their hearts or
minds. But T must say "hat the grace of all that has been taken awav by &
freah demand for an assurance. ’

Dr. N. B. Khare: May I know under what section of the Adaptati '
this houndary commission be appointed ? Adaptation Act will
. The Hemourable Pandit Jawaharlal Nehru: [ cannot mention any particular
Act but without aay Aot I am quite sure we can appoint any number of boundary
oalnImissions.

Shri R. B. Diwakar: May I know, Sir. if the Honoursble Prime Min
aware that Kannada people are the greatest sufferers under the present disi;:;:
tion being distributed over several administrations?®
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The Honourable Pandit Jawaharlal Nehru: I certainly realise the feelings in
Karnatak and the desire to take action on this matter.

" 8hri R. R. Diwakar: May I know, Sir, if it would be possib_]e under _tha
circumstances to see that Karnatak becomes a Province before the New Constitu-
tion Act comes into operation? _

Mr. Speaker: Here I want to make a suggestion to the Honourable Meml:fer‘?'.
This is really to my mind a question to be decided by the Assembly when it is
functioning as a constitution-making body. And therefore instea of raising
questions which really imply arguments in favour or against a particular kind of
action, the questions may be limited only to the intentions of the Government
which have been amply clarified by the Honourable the Prime Minister. So
questions may only be limited to facts and not arguments.

Shri R. R. Diwakar: Excuse me. Sir, simply because the matter came up
here 1 usked this question,

Mr. Speaker: But that would be going beyond the scope of the limitations
within whieh questions ean be put in a legislature.

 Shri H. J. Khandekar: \While considering the formation of Provinces on
cultural and linguistic basis, will the Government be pleased to keep in view
that*there is a demand from the people of the C. P. (Mahrathi) and Berar for a
separate Mahnkoshal Province?

The Honourable Pandit Jawaharlal Nehru: The Government has so much to
remember that it is very hard to forget anything.

Shri T. A, Ramalingam Chettiyar: With reference to the answer given in
regard to Andhra. when is the commission likely to be appointed? TIs it before
the meeting of the Constituent Assembly or after that?

The Homourable Pandit Jawaharlal Nehru: As the Speaker has salready
pointed out, the right course is to proceed through the constitution-making body.

Shri H. V. Pataskar: Will the proposed enquiry include the question of
Maharastra ? :

8hri L. Krishnaswami Bharathi: Is the Prime Minister aware of the fact
that Tamil Nad is equally, if not more, anxious than Andhra for separation?

Mr. Bpeaker: Order, order. We are now getting into arguments.

ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF
INDUSTRY AND SUPPLY, INFORMATION AND BROADCASTING
AXD LABOUR.

Mr. Speaker: I have to inform the. Assembly that upto the time fixed for
receiving nominations for the Standing Committees for the Ministries of Industry
and Supply, Information and Broadcasting and Labour, 11 nominations in the
case of the first two and 10 nominations in the case of the last one were received.
Bubsequently one member in case of each of the first two withdrew his candi-
dature. As the number of the remaining candidates was thus equal to the
number of vacancies in each of the three Committees, T declare the following
members to be duly clected:—

1. Btanding Oommittee for the Ministry of Industry and Supply. -

(1) Shri A. B. Latthe. ’

(2) Shri Bikramlal Sondhi.

(3) Shri C. Subrahmanayam. .

(#) Bhri T. A. Ramalingam Chettiyar.

(5) Bhri Ramnath Goenka.
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(6) Shri U. Brinivasa Mallayya.

(7) 8hri M. Ananthasayanam Ayyangar.

(8) Shri Sarangdhar Das.

(9) Shri M. R, Masani, and

(10) Begum Aizaz Rasul.

II. Btanding Committes f0r the Ministry of Information and Broadcasting.

(1) S8hri Arun Chandrs Guha.

(2) Shri Ramnath Goenka.

(8) SBhrimati G. Durgabai.

(4) Dr. Dharam Prakash.

(5) 8hri Ram Sahai.

(6) tai Bahadur Sri Narain Mahtha.

(7) Pandit Mukut Bibari Lal Bhargava.

(8) Raja of Bobbili.

(9) Blri Feroze Gandhi, and

(10) Mr. Abdul Kadar Mohammad Bhaikh, .
III. Standing Committes for the Ministry of Labowr. v

(1) Prof. Bhibban Lal Saksena.

(3) 8hri Chunilal P. Shah.

(8) Bhri V. C. Kesava Rao.

(4) 8hri Khandubhai ‘K, Desai,

(5) Bhri C. Subrshmanyam.

(6) Bhrimati Renuka Ray.

(7) Bhri Gokulbhai Daulatram Bhats.

(8) Shri Nand Kishore Das.

(®) Sbri Gopikrishna Vijasyavargiya, and

(10) Shri Haribar Nath Shastri.

RESOLUTION RE ORGANISATION OF A NATIONAL MILITIA

Mr. Speaker; The House will now proceed with the Resolutions tabled by
the Honourable Members.

8hri H. V. Pataakar (Hombay : General): In view of the statement of policy
and the steps proposed to be taken to implement the same made by the Honour-
able the Prime Minister, I do not propose to move the Resolution standing in my
name.

Dr. B. Pattabhi Sitaramayya (Madras: General): Mr. Spesker, S8ir the
Resolution that stands in my name and which I bave the honour to move befors
the House, runa as 'follom et with -

. Asoun i i ¢ with a view to ensuring offocti
cnunl.t?i ‘ia oll ;!‘t‘;u:lm assisting the Provincial Governments to n‘wme:.:fx
order in emergencies, enabling law-abiding cilisens to defend themselves against lawless
and anti-social elements and removing the fear and fuliﬂ of balplessness produced by the
policy of disarming wnd emascolating the people purs under foreign rule, immediate
steps be taken to organise » national militia and to vaido on a country-wide basis facilities
for training in the use of arne and the arta of self-defemce.”

ution, 1 may at onoe state, is self-explanatory and I venture to
hope that it is one which is aleo non-contentious. although the word *‘militia’’
may require a little bit of e=zlanation. The expression ‘‘National Militia’® has
been 80 much in vogue iz ile esmitry that it hardly requires a definition. It is
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more or less of an axiomatic nature. ‘‘Militia’’ comes from miles meaning &
soldier, and militia means military service. It is a term app_lled to forces which
are doubtless organised but gre not professional. In ancient times, all the
armies were recruited like this, except the personal guards of their leaders.
They were under arms during times of war and they resumed their normal occupa-
tions in life soon after the war was over. In America you have got this Militia
well organised. All able-bodied citizens between the age of 18, and unless the
law otherwise states, 45 years, are brought under the scope of the National
Militia and they are known as ‘National Guards' or ‘Naval Militia’ or ‘Un-
organised Militia’. The scheme came into existence in the year 1903 under
what is called the Dick Act, which provides for the organisation, armament and-
discipline, pay, transporfation and.subsistence, encampments and training, sll-
at Government expense—on the same scale and in the same manner as are
applicable to the Regular Army.

Now, it is but right to consider whether in our country where there is always
a Standing Army almost on a wat footing this Militia is necgssary. I shall deal
with the question of composition of the Army as it exists today, as it has existed'
till recently and as it may be modified very soon, presently. But let me tell
vou the condition in which we find ourselves today. The Honourable the Prime:
Minister, in answer to the question on linguistic provinces, gave certain indica-
tions of the present state of the country. He stated and rightly that the
attainment of liberty by India on the 15th August has released all kinds of
reactionary forces in the country. The fact that the British Government has
terminated ite paramountoy among the 562 States of India—a thing which came
to us as a surprise—has created a false impression that each of these Btates,
petty and small, middling and big, is an independent area and local, parochiai
provincial and communal considerations and ideas of patriotism have pre-
dominated over the national element. In Dholpur and Bharatpur, the Jat
consciousness has been kindled; in Udaipur and in Jodhpur, particularly in
Jodhpiir and Alwar, the Rajput consciousness has been kindled; in Patiala, in
Nabha, in Faridkot, in Jhind and in Kapurthala the Sikh consciousness has been
kindled. Thus some want Jatsthan, others want Rajputsthan, and few
Sikhsthan. This is a wholly fissiparous process. Instead of developing a
centripetal tendency in order to establish the Central Government on a firm
basis. these centrifugal tendencies have been released and the result is that
unless adequate care is taken betimes, the position of India may become exceed-
ingly dangerous and become a matter for anxiety. While this is so, recent
experiences have revealed the astounding fact that private armies and arms are
being organised in almost all parts of India.

I shall refer to the private armies later but would invite the attention of the
House to statements in the Press which have occurred from time to time dis-
cloging the discovery of arms dumps. I shall give a few extracts from one such
report. In Subzi Mandi in Delhi. « simple and old-fashioned building which has
the eppearance of a Beedi dukan, has concealed behind it threce quadrangles of
huge palatial quarters which were inter-connected underground It contained
an oil engine in a subterranean room, fire-proof bricks and cement, oxygen
cylinders and gas pipes and a tube-well and some machinery for manufacturing
munitions. Again, in Jubbulpore a handcart proceeding from a godown met
with an accident which revealed that ammunition was being transported con-
cealed under pieceg of cloth. When the godown nearby was searched, there®
were cartridges weighing over eleven tons and lead pellets weighing about 26
maunds. A cartridge-filling machine, several fire-arms and a huge duantity of
ammunition were discovered at Borgi near Jubbulpore in some Muslim heuses.
Bearches at Paina have yielded also similar resulfs. A car held up near Gov-
ernment House contained ten bottle bombs, 77 cartridges, some sulphur, n phial
containine mercury and some paper bombs. Twenty-three dynamites in long
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Ipiiper tubes were also recovered. Eight bottle bombs, some revolvers, ammuni-
‘tion and paper bombs were recovered from two persons going in a car. A sealed
cigarette tin picked up from a dust-bin near Patna Secretariat exploded.

‘Likewise illegal arms in the Central Provinces were discovered, arms in Agra
Hotel; a Bren gun, a complete wireless receiving apparatus was discovered;
a powder magazine was unearthed by the Calcutta police; seizure included one
‘double barrelled gun, 24 bomibs, about 40 cartridges and a large number of bullet

‘uases; the Bomb Squad of the Bombay C. I. D. raided a miniature arsenal in

South-Went Bombay and 19 crude bombs: an Ammunition factory was un-

earthed near Vincent Hill uren and o on. It is a sod tale of unending length.

Why have all these come into exisience? In Belhi, in some of the most fashion-

able bungalows wuch ss in 6 Keeling Road and in the Barakhamba Road, arms

were discovered.  What mny be the cause of all these arms? What may be the

purpose 7 Were they meant to be used at a particular point of time for a

iparticular purpose og was it an accident that nll these bombs and ammunition

were discovered there? Thus you see that the condition of the country is
extremcly dangerous. 1 do not wish to strike a note of panie or alarm, but at

the samc time, if any Government were to rest in a state of complacency, I

should say that panic is much better than complacency.

‘I'bat being the case, yvou muy well ask the question: **Why, we have got an

excellent aimy?  Are we not able to cope with the necds of the country and
-overcome all the dangers that may lie imbedded in the ftutuare?’’ The Indian
element in the army was 150,000 and the Fnglish element till recently was
‘681,000 which has recently been reduced by 10,000. Altogether we had 210,000
'meem in the Army. Yesterday the Honourable the Finance Minister was saying
‘thes the present strength of the Army is 260.000 and perhaps there is no imme-
Wiate prospect of reducing this strength unless condifions permit it. Now we
were also told the other day that the European soldier cost us Rs. 8,600 per
capite agninst an Tndian soldier costing Rs. 1.200.  In any casre, by the departure
uf the Eurapean soldiers, which will presently take place, we shall save a lot
of gneney.  We are lueky if we get rid of these English soldiers. in getting rid of
themn much sooner than Canadn which had Self-Government in 1840 and Govern-
ment on # Federnl basis in 1887 but the British Army left only in 19005, In
Sauth Afrien the British Army left only in 1822, Tn Australia, however, it had
left in the year 1870, Thus we should be unexpectedly lucky if these gentlemen
quit Indin by the end of this vear. Now, that being the case, we shall have to
take care of this country ourselves. But an Army is a means of distant protec-
tion. Tt in like 1 Reserve fund or n fixed deposit in a bonk and i not a current
neconnt.  When a danger hreaks out, you will have to send for the Army. The
Civil nuthorities have to move firnt and the Civil authoritier have then to move
the Military authorities and the Military authorities must reach the Railwav
Rintion: the station people must arrange the transport and wagons must be
available and the Military then mover and perhaps all these may take four or five
dnve and within these five dave all the necessary destruction will have success-
fully taken place and those who are hent upon mischief. vou may rest assured,
%now their caleulations fairly well.

Thus an Army cannot be depended upon for times of emergency, especially
when there are numerour cases of disturbances scattered over the whole country
and the figuren that T have shown and the dumps that T have revealed fairly
prove that there are secret spots of danger which are interspersed over the whole
area. The onlv means. therefore. of protecting people is by setting np centres
of Military training here, there and elsewhere. Within essr reach. If India
Is fo protect hernelf. India musi not ouly protect herself by a centralisad Army
placed at a distant centre, bul India must he uble to command the setvices of
duly armed peaple, well trained in the use of arms, at a moment’s notice. whick
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means that each province must be self-sufficient, each district muss be self-
sufficient, each tahsil, each towp and village, each street and each home. It is
only then that India can rest secure and not till then. How is this to be brought
about? Only by organising what is called the National Militia. I do not for one
moment suggest that we should all be conscripted. I am afraid that the popula-
tion is far too large and the expenditure involved is far too prohibitive and the
staff required is far too numerous, to make possible such a scheme of compulsion.
In our country the enthusiasm of the youth is so great that without any
conscription or compulsion the voung people are quite willing to come forward
and sacrifice their lives in the cause of the nation. Their inborn enthusiasm,
their nascent patriotism and their love of the country can always be counted
upon by the Government of the day for the necessary measure of sacrifice for
the protection of the country. The spirits of the youth so long pent up, so long
cribbed and cabined under foreign rule, are waiting to burst out. The youth is
bubbling with enthusiasm everywhere. It wants an opportunity to express
itself, express itself not merely in the Civil. but also in the Military line, a line
which has been forbidden to’ the mass of population so far. You know that the
armies of India have largelv been recruited from the professional classes, chiefly
confined to the Punjab and other places. Not only this, a stigma has been cast
moreover since the report of Lord Roberts that the South Indian people are
unfit to be recruited into the Army but the slur has been cast off in the recent
war. There is no such thing as a man being born brave. It is a training like
training in music or painting which creates the faculty or the quality.

An Honouralte Member: \Vill the Honourable Member please address the
Chair?

Dr. B. Pattabhi Sitaramayya: Being a Congressman of 50 years standiog, I
have forgotten the rule. Moreover the position of the Mike does not cnable me
to face the audience.

Mr. Bpeaker: [ was just thinking of conmmmunicating that point by a note
addressed to the Honourable Member, but I did*not wish to interfere.

Dr. B. Paitabhi Bitaramayya: I am very grateful for your considerateness,
but, . . . however, let me not explain.

The South Indian has been stigmatized as wanting in the nartial spirit. After
all the stronz man is not a brave man, you may rest assured. I have asked many
strong soldiers and they are sometimes funks. They do not want to go to the
Front. It is the lean, thin, wizened and withered, half-starved, semi-cadaver-
ous looking man that is really encrgetic and brave, that does not hesitate to
sacrifice his life. So bravery and strength have nothing to do with each other.
It is the spirit that animates a person that really_counts and that spirit is
predominently present in the youth of the Nation. Therefore, it is time now
to canalise that enthusiasm into the proper channels by means of which the
dangerous spots can he made safe. Tt is for this purpose that T plead for the
National Militia now.

I may tell you also that already private organisations are coming inw exist-
ence and people prompted by narrow jdeas, provincial or communal, have thus
organised themselves. The R. 8. 8. is there. Then there is the Akali
Dal: then one or two Muslim National Guards. All these have taken time by
the forelock, but if you want to deal with the question on a national basis and
make it necessary for the nation to look into the matter aright, then you must
envelope all these organisations which is the only way of enﬁlﬁng them artd thus
absorbing them and assimiliating them into the National Militia. Of course it
will be a costly affair, but you have saved a lot by the British people—60,000 of
them having gone—who have been costing us thrice the amount which the
Indian soldiery was costing us; at the same time self-Government itself is
costly ; two brothers are joint; the elder brother is taking care of the family;
all expenditure is minimised, but they break up; partition is effected and then
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their expenses are reduplicated. Independence means responsibility;
Independence is not a bed of roses, but a bed of thorns and we are already

ing to feel the pricks of these thorns. Therefore we must be prepared
to bear the expenditure and bear the burden which independence inevitably
means to us; and the only way of dealing with these private armies which have
come into existence is by the formation of a national militia.

An Honourable Member: There is no compulsion.

. ]

Dr. B. Pattabhi Bitaramayya: Moral force is much higher than physical
force ; otherwise you could have easily prohibited these bodies by law. Bu$ I
have & better remedy and that remedy is to make a better organisation which
they will consider 1t u matter of pride to join and not joining which they will
consider u tatter of humilintion. Thus you see that the national mii‘tin does
not require any deep argumentation to support it. It is like an umnbrella in
hand to protect you agsinst rain as against your home which may give you &
safe canopy st a distance. It is like a hand-stick with which to beat a snake
across the path, as against a snake-charmer who is far away. It is like an
overcoat to protect you against cold rather than the home fires that are burning
sblaze in your own home at a distance. This is the right weapon which will
qualify you for liberty. Most of the Honourable Members here may or may not
Eerhnpn—-—havo seen the besutiful inseription on the biggest arch in the southern

lock of the Becretariat; it says, *'Liberty will not descend to a people.
A reople must raise themselves to liberty. It is a blessing that must be earned
before it can be enjoyed.’’' T say thst a national militia is the right menns of
earning this Liberty and it will be the aymbol and proof of such libertv. Sir,
T move.

Mr. Speaker: Resolution moved:

“This Assembly is of opinion that with a view Lo ensuring the effective defence of the
countr# in all circumsiances, assisting the Provincial Governments to maintain  law and
order in omergencies, enabling law-abiding cititens to defend themselves against lawless
and anti socinl elements a0 renwoving the fear and feeling of helplessnesa produced by the
policy of disarming and emusculating the people pursued under foreign rule, immediate
stops be taken to organise a national militia and to provide on a country wide basis facilities
for training in the use of arms and the artz of self-defence.”

[ will remind the House that the time limit for speeches presoribed under
the rules in 15 minutes and no more. For the Mover it is 80 minutes as also for
the Government reply, though that period mav he extended if required.

1 will now eall upon the Honoursble Members who have given notice of
amendments to move them and after that there will be a general discussion.

Prof. Shibban Lal Saksena (U'. P. General): 8ir, I am not moving my
amendment. ) -~ :

Bari B. M. Gupte (Howbayv: Generall: Sir. T am not moving my amend-
ment, '

Mr. Bpeaker: Then the genersl discussion will proceed.

.. Prol. Shibban Lal Saksena: Sir, today is a great day when this important
Resolution is being moved in this Bovereign Parliament of free India. For the
Inxt 200 years we have been a slave nation. and after the first war of
Indian independence. which has so long been called the Great Mutiny, we
were disarmed in 1878, and the Arme Act is still on the statute-book to remind
us of that day of humiliation when the arms of the whole nation were deposited
in the" British armoury. From that day—perhaps the day of our greatest
humiliation—our nation has felt as if it would never again rise to freedom. But
through the efforts of our great leader Mahatma Gandhi and through the sacrifice
of innumerable herves, we today find ourselves again a free State. I think our
Prime Minister said only this morning that first things must come first: and the
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firsp thing is that our country and our new free State must become gecure; and
that security can only come when the emasculation of the last 200 years
is done away with. I must congratulate the Mover of the Resolution on
having brought this motion and I hope it will be adopted and given effect to in
the spirit which is necessary to bring the country back to its proper state of
preparation for meeting its new obligations. The Finance Minister told us
yesterday that India is the second greatest nation in the world. We have got
30 crores of population next only to China which is in the throes of a civil war,
and so we must be the greatest, and the most powerful nation of the world today.
But today unfortunately Russia and America are mentioned as the greatest
powers; India is not even a member of the Security Council of the U. N. O.
[ therefore think that we must come into our own and for that we must have
a planned programme. I hope that will come soon; but, as the Prime Minister
just said, the first thing is to secure what we have already got. That can only be
done when we have converted the whole nation into an army which will protect
this newly-won freedom. I therefore cominend this Resolution to the House so
that the spirit of Free India which is now abroad may be harnessed for the great
tagk that lies ahead. I have been in contact with the masses for a very long
time; even during the last two or three months I have been going about and
meeting thousands of people; and T know what esgerness is there among the
people for military training. Recently the U. P. Government has brought out a
scheme to enrol 12 lakh national guards. Out of every 500 men in a village 11
persons will be trained in the use of arms; and in that way out of one hundred
and ten lakh villages in The province there will be 12 lakhs of men who will be
trained in the use of arms. There was a selection of officers for training them;
perhaps 45 men will be selected, but on the day of selection about 3.000 young
men with bubbling spirit came forward to be selected as instructors for imparting
this military training. There were I. N. A. men and demobilised personnel.
And T found there that if that enthusiasm can be really harnessed we can very
soon become the greatest power on earth. Todayv no countrv can live unless
it has got the means to defend itself. Russia and America have all got virtual
conseription, and every student in school there hecomes a fine soldier; whereas,
in our country our health is perhaps the worst in the whole world, our rate of
mortality is also very high and our average age is only 23 vears. T think all
this will be a thing 'of the past if this resolution is given effect to and acted upon
in the spirit in which it is brought. T have just hieard a reference to reactionary
organisations which threaten our existence. 1T think we should not be afraid. A
reference was made to the Rashtriya Swayam Sevak Sangh. I think the Sangh
was n logical product of the psychology of frustration created by the Lureau-
1 P cratic Government of the past; when that Government was not

= making any provision for utilising the martial spirit among the people
and people had no other way to learn military training, they started these clubs
and societies. The Sangha has done very useful service during the last 25
vears of ite existence and recently during the Punjab massacre it rendered
miraculous service to the people. If new the Government comes forward to
give universal military training and to raise a national militia. T am sure every
Indian youth and every member of the R. 8. 8. will come forward and take
military training. T know none of them is inimical to the State. Every one of
them wants that the State of Bharatvarsha must be the strongest and
the mightiest State in the world. 1f this same purpose inspires the Government
in the forming of its national militia, then, whether these people are in the
Rashitrya Swayam Sevak Sangh, or in the Sikh Akali Dal, they will come
forward and join the National Militia whole heartedly. T am glad that these
volunteer organisations have been in existence. Probably they will spur the
Government to take up this question seriously. I now hope it will be done in &
proper and systematic way and very soon Indis will be able to boast of the fact
that out of 30 crores of people, every adult man and woman has training in the
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use of arms. We are now in the new age. We know that in this last war, every
msn and woman in other countries did his bit for the war. Our great hero,
Netaji Subbas Chandra Bose, organised the famous Rani of Jhansi Regiment as
glu-t of the great Azad Hind Fouz. We must not let our women be forgotten.

spoleon used to say that unless there are grest mothers, the nation cannod
be great. Our women must imbibe the discipline and the spirit of chivalry and
all that military treining gives. By passing this resolution and by putting it
into effect I hope that very soon our country, will be 8 nation of young men,
fully trained and fully disciplined. Our country todsy is said to be an
indisciplined country. Probably this resolution, if given effect to properly, will
discipline our nation. When I read about and when 1 think of the horrors.and
tragedies whioh have occurred in the last few months, in the Punjab, I am
surprised if anywhere olse in the world in his such things have happened.
Why did such things happen in cur country? If our country had arms and
people knew how to use arms, they would not have suffered the torture, rape and
other humiliation which they have had to undergo. 1 do not think policemen
can be present on every street nor can the military protect everyone everywhere.
If everyone has arms no one will dare to molest anybody or threaten him or kill
him. ri!y giving this resolution full effect, you can thus solve all your problems.
Yesterdny we learnt that a standing army of 260,000 soldiers will cost us Rs. 98
erores. Well, two lakhs is a small drop in the ocean. Buch a small army
cannot safeguard the interests of a nation of 80 crores in the modern world. The
only way to protect ourselves is to arm every individual citizen. It will not cost
anything and it will give in return discipline, health and less mortality. We
shall then have a great national army in reserve ond we shall he respected accord-
ing to its strength. 1 feel mortificd* that our candidature to the membership of
the Security Council of the U. N. O, was contestad. We were not given a seat
there. although we are the second greatest nation in the world. And that is
because today we are no! us strong ns Kussia or America. But tomorrow if we
have 30 crores of people trained under conseription in a national militia and
this huge national militia is kept in reserve to be called to arms when necessary,
then | nm wure our great leader in the U N, O, will not have to withdraw her
candidature nnd explain the reason for it.  If we have to risesto our full stature,
we must give effect to this resolution with our full heart. If the Government
works it properly, the people will co-operate wholeheartedly, There is latent
longing in the people for use of arms. When I go into the country-side, they
say: Wil we get arms”’? They are so anxious about arms. Recently in our

rovince it was said that people could apply for licenscs for nrims, and-we had

undreds of applications coming in our committees. [ think if this scheme is
put into effect, then there will be no part of the country which will be said to
e inhabited by pon-martial races. The Mover said that his part of the country
is a non-martial area. 1 do not think so. Everyone in the country has a latent
faculty in him to become a well-disciplined soldier and who knows that there
may be many great warriors and leaders of arms in those provinces which are
called nou-martial. In the last great war the Madrasis became very good air
pilots: Hengalees also were very efficiens. And who knows in this great
continent. where every part of the country has ita special aptitude, we may not
be able to supply all the requirements of a great army. By this oouseripti&n. or-
compualory military training we will be able to know who are those who have
special aptitudes for particular jobs in the army. Out of these men of special apti-
tude for the army we shall choose the standing army which will have to be kept af
a much higher figure than 260,000. Then we shall have in the army chosen men:
after their aptitudes have been tested. We shall then know who are fit for
which career of the army. Then we shall be able to find the best men to officer
the army. and then our army will become the finest army in the world. Tog
the resulta have shown that our army fought with very great bravery compared’
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with other armies and among its ranks have been the best fighters in the world.
If everyone is given a chance, and his capabilities tested and a selection made,
our army will Eeoome the finest in the world and people will not have to spend
much because the chosen men will be in the army and the rest of the nation will
be in the reserve. If any nation casts its eyes upon us, we can mobilise the
whole nation and probably nobody will be able to stand against us. Then alone
we can come to our full stature #nd give to the world what we want to give.
We have a great culture, and a most ancient civilisation. But a slave nation
could not give these things to the world. .Now when we have become a free-
nation, and are fully prepared to hold our own before any other nation in the
world, we will give to the world all that our country has got to give—its culture,

its heritage and its civilization.

Dr. N. B. Khare (Alwar State): Sir, I have great pleasure to give my
humble supporf to this very important resolution and it gladdens my heart
very much that my friend and fellow-medico of the Congress persuasion of a
very high Congress status—almost approaching that of the President of the
Congress—has moved this resolution. Congress, Sir, always preached
ahimaa, 1t is still doing it. Some say that there was no such creed of
ahimaa, but only a policv. Whatever that may be. 1 am so glad that a high-
placed Congressman like that has at long last come forward to move this very
essential resolution. We in this country hove been the slaves of the British
for so many years, for over a century and a half, and the British deliberutely,
as all imperialists do, have kept us absolutely away from anything and every-
thing pertaining to military. That is The resson why we are as we are today.
We have been very systematically emasculated and I think if we want to be
men again we must not only Sulpport. strongly this resolution but alsc act up to
it. T hope the Government will accept the resolution without any hesitation.

My Honourable friend has also said that freedom has descended upon .us.
It has descended upon us when perhaps we were unprepared in more ways
than one and if we are wise people and want to maintain our freedom I have
not the slizhtest doubt that unless we do some such thing as detailed in this
resolution we will not be able to maintain it for long. They say in Sanskrit:

AT Arar YT which means those who are brave can alone enjoy the
earth or the Kingdom of the earth. But we are always talking of the Kingdom
of Heaven as has been our wont for generations. I hope we will stop forever
doing it. We have to live on this mundane earth and for that purpose we
must have an army. Besides that, I see that our race is deteriorating .physi-
cally. We see in every generation that we are deteriorating and unless we
compel our young men to take military training, T do not suppose there is
any other way of either increasing our capacity or improving our health. T
am one of those who believe in conscription. I am absolutely certain and I
warn my friends on all' sides that at present we are passing through very
critical times and in the future, in the very immediate future I think this
country will pass through anarchical times. I do not like it and I do not want
it but I cannot shut my eyes t6 what I see before me. I hope the Govern-
ment will accept this resolution and immediately try to implement it and ask
every young men to enlist in this national militia. B8ir, I do not want to say
much more, because you have been very kind to give me some tige
the outside limit of 15 minutes I think it will please you to know that I have
finished my speech much before that.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.,
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The Assembly reassembled after Lunch at Half Past Two of the Clock,
Mr, Bpeaker (The Honourable Mr. G. V. Mavalankar) in the Chair.
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(English translation of the above speech)

Bhri Gopikrishna Vijayavargiya (Gwalior State): Mr. Speaker, 1 rise to
support the Resolution moved by Dr. Pattabhi. As a matter of fact 1 per-
sonally intended to bring before the House a Resolution of this kind, but |
was not able to send it in time. 1 have stood up now to give my heartiest
support to this Resolution regarding the National Militia which has been moved
by Dr. Pattabhi. '

This thing concerns not only the provinces, but it is also vital to the in-
terests of the people of the states. We want that India should have an
Organisation, & Militia, of this type which should impart iilitary training to
the civilians so that the defences of our country may be made strong. And this
is a question which can brook no further delay. All such undesirable things as
have recently happened and are still happening in India can be combated by
this militia.  This quesfion, therefore, needs as quick o solution as it is im-
portant.

It is the people who have freed India from the shackles of slavery, and we
must all unite to defend this democratic government against any aggressors.
When it is the people who have brought independence to this vast sub-continent,
the respunsibility of its defence must also be entrusted to them, and the public
must be given adequate training for it. By means of laws and Acts, like the
‘Arms Act’ und others, the British Imperialism had disarmed our men. They.
bad made our country weak and dependent on others. They had injected
weakness into our hearts, into our hands and feet, in fact, into every part of
sur body. If this Assembly and our Government decide today to raige a
militia, I am sure, we can, recover our lost strength and vigour, we can become
strong, and we can, once again, develop our old self confidence. Over and
above that the training imparted by this militia will enable us to make our

defences strong; it will enable us to protect the weak and to render service to
the society.

Mr. Speaker, recently, referring to the use of Kirpan, in one of his speech
Mabatma Gandhi told us that this weapon was notprfleant to murder tﬂe in:t?-
cent; its right use lay in the protection of the unprotected and in the service
of humanity. T believe that this is the real duty of a Khshtrya and in this
alone lies his respect. When we receive a training of this type, let us also learn
to use it for protecting the wenk, for safeguarding the society and for defending
our country.  Writing about the duties of a Khahtrya, Kaildas ssys in one
cf his literary works: . ’

“HATHS ATAT TEIA: AT TR A7 &5 || 7

At snother place he says:

“HRAMTT J: €% T 9ga qATTRY 1

These two quotations mean that in the protection of the weak and in the
service of the society lie the real duties of a Kshatrya. I am referring to it
b'eoausa these days very often we hear sbout the various organisation of the
Khshtrayas. The organisation of the Jats is going on in Bharatpur while . the
Sikhg are busy organising themselves in Patiala. Rajruts are being orga
nised in Jodhpur, and Alwar is not immune from the fever of this activity
Buch communal organisafion are ,springing up almost everywhere. Paldgw;
is organiging one under the name’of Muslim National Guards. Hyderabad is
also raising a militia under the garb of Muslim Guards. But our milifis
would be trained not to misuse the arms; our idea would be to protect the
society, to quell the disturbances and to defend our country. ‘Arms should bs
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only for such things. But w&nt we find today is quite otherwise. False
of *‘Only the brave can enjoy the terrestrial pleasures’ are being raised.
If this means ‘Might is Right’, it is nothing but a Fascist slogan. It is wrong.
Our real feeling and desire should be fo use our arms and valour for the service
of our society and for the defence of our country. The freedom that we have
recently schisved sbouid mean & people’s Government here; it should mean
» democratic country. If this is our slogan, we are right, and it would be what
the modern times demand and what our ancient ideals stood for.

Beeds of such factious organisation ure being sown all round us. The seat
of our Government and the Province of Delbi is surrounded by many native
states. Communal {feelings ure the most tense there at this time. The
ideals of the Cougress and the present Congress Government are
being miscoustrued in these states. The Congress is being misrepreseuted.
W, explanations are being given for the Congress idda of non-violence. To
am selfish ends, the princes and the feudal lords are exploiting the masses.
We must, therefore, give military work to the youth of our country if we want
to check them from swallowing this bait. Let us organise our youngmen and
wowen lot us give them militery training and then absorb them in the militia.
This will allay the danger of communal trouble which existe today. The mili-

training that will be given to the public will remove the present misconcep-
tions which sre prevalent among the people.

Before the 15th of August we had here the Government of the British
Imperialists. Things bave changed now. When, however, this militia is
raised care must be taken to see thut no such persons are recruited who do not
hold national views. As & matter of fact, what we should see is that this
militis takea up only those who want nationalism, who want union in this
ocountry and who are prepared to work under our National Tricolour Flag. We
must_turn them out who are found to be disloyal to this country.

One thing more, I would like to say. So far as it is a question of raising
a militis in the stetes we must not leave it to them. It is imperative that
we do nob entrust this responsibility to the princes alone. It is because the
communal feelings are at their highest pitch in these places. We can, however,
consider it from a different point of view in the case of those states which have
Governmenta responsible to the people.

About the railways, I have to eay that many Indian railways pass through
s number of native states. The smouldering fire of communal feelings is
fanned here. This Resolution solves this problem. There would be no room
left for communalism if we raise this militia. This would amount to what we
oal) in English '‘taking wind out of their sails’’. Communal Organisations will
not be able to flourish if we take steps of this kind. Not only the princes and
feudal lords but even the capitalists have joined to make this baneful propa-
ganda of Communalism. We must make a strang National Militia if we want
to remove thin danger. 1 want to tell it in clear terme that our Congress is
being minrepresenied. This Organisation will go a long way in ocombating
these misrepresentations. It should, therefore, be the duty of every congress-
man, today, to see that for the defence of India he keeps with him a pistol
just as he keeps a spindle and that he keeps with him s machine gun as he

Pr & 'gl;arhha' (spinning wheel). In this way alone we will be able to save
our country.

Jubt an there has been an infiltration of tribesmen into Kashmir and just as
the forces of Pakistan have pone there, dangers of similar kind can also erop
up before us. An ordinance for conscription has been promulgated in Pakistan
and we in India sre sitting merely in the form of s Constituent Assembly. We
do not know how much value doee Pakistan attach to legislature. We do not
Imow when will ita Constituent Assembly meet and along what lines will it
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proceeds. But we here are moving along the lines of democracy. We must,
therefore, be on the alert; we must watch carefully what is going on in
Pakistan. It is necessary that every Indian should know how to handle arms
and, if need be, how to use them lest we are taken unawares. Let us always
be on our guard lest there is an infiltration into India as there has been into
Kashmir. For the defence of our country, for the protection of our freedom
and for the upkeep of the ideals of democracy it is absolutely necessary that we
should raise a militia. With these words, Sir, I strongly support this Resolution.

Shrimati G. Durgabai (Madras: General): Mr. Speaker, Sir, I have great
pleasure in rising to support the Honourable the Mover of this resolution.
Coming as it does at an opportune time, I hope that it is welecome to all sec-
tions of the people of the country irrespective of caste, creed or religion. Sir,
1 think that the subject matter of this resolution has got closely to deal with
the very fundamental rights of the individual, that is the right to live. It is
not quite sufficient if such fundamental rights are simply incorporated in the
constitution and guaranteed by the constitition of any country. But it is
equally the duty of the State to see that conditions are created to see that
individuals are enabled to exercise this right, that is the right to live. There-
fore it is the duty of the State to see that this kind of training as contemplated
under this resolution is provided and organized by the State in order to afford
facilities for the men and women of India.

I would, Sir, concentrate only on one aspect of this resolution, that is if
it is considered that it is necessary to give training for men, it is equally
necessary to provide faocilities for women also to be trained. We have got
great traditions of the past. We have got very thrilling and inspiring stories
and examples set by the great daughters of India. We have the thrilling
cxample of the very notable part played by the Rani of Jhansi who had taken
up arms against the enemy who invaded her country, and also we have the
illustrious examples set by Rani BSamyukta, Rani Ahalyabai and Rani
Rudramma, queens who bad taken up arms whenever occasions demanded that
they should take up arms. The daughters of India have got to live by those
examples and keep the great traditions of this great country, India. I do not
know whether we are, in the name of civilization, proceeding onwards or back-
wards, that is to conditions of some centuries ago. The very gloomy conditions
which were prevailing some centuries ago have now come back; we have got
stories of how women are thrown into wells and how they have been killed; how
women have been pulled out of trains and how they have been butchered; how
these women have been made to run from place to place when they have
become helpless’ widows having lost their husbands in various struggles. Sir,
the country is full of communal passions now; they are rising very high. 8o,
women have got tc defend themselves. They have got to rise to the occasion.
They have also to defend their person whenever their chastity and their
modesty are at stake.

Sir, we have to train our women to follow the examples of such historic
and heroic queens and live as they lived. Neither the home nor the school has
given us the training. We have stories of Jijabai, the mother of Shivaji, who
used to sing lullaby to her son reminding him of all the great parts played by
heroes and heroines. But now, instead, our mothers have begun to sing only
to tell us ‘‘Don’t go out, my dear child; there is thief'’, and ‘““Don’t go oyt
after it is dark; please return home before it gets dark’’. Such is the training
we have received in our homes by our mothers, and such is the training
which we have received in the schools from our teachers. The teachers and
the professors themselves are cowards; what is it they can give to the stfidents?

Therefore, now we look to the Tndependent Tndia and to our State to see

that we have become again men as men, and women have become women in
their true sense; that we must be strong and be able to protect our country
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whenever it is in danger. Some kind of efforts have been made by sone orga-
nisations, namely the Hindustan Sevadal, which started giving some kind of
training under the organisation of the Congress. Some Universities bad also
sturted schemes like the U.T.C. iraining. The Scout organisation has also
sought to impart some kind of training in this direction. But we know what
the fate of these organisations was; they were all to prosper and then do their
part under a foreign domination. The foreign Government was really afraid of
any one of these organisations playing its part well, because they thought that
these organisations and the individuals trained wunder these organisations,
might prove dangerous to them any day. Therefore we have instances when
these organisations, from time to time, have been declared unlawful and had
to be closed down. Now that the conditions are different, now that we have
fot our independence and our own State, it should consider this as its preli-
minary duty—to wuake every man a man and to make every woman a woman,

Now that we have got alarming stories coming from the borders of Kashmir
and from the borders of Hyderabad—and 1 do not know how many more
instances of this kind we may have to face—having been reminded of the past
and of how the great daughters of India have played their part, now since the
times are similar to those, it is all the more our duty to see that we get some
kiud of training in the use of arms, which is contemplated by this Resolu-
tion. | am glad that Dr. Pattabhi SHaratnayya has brought Yorward this
Resolution which has the support of the whole House—I1 am sure, not only
of the House; but of the country at large; it has support from every quarter
in this country. With these words I commend the Resolution for the accept-
ance of the House.

Mr. Tajamul Hussain (HBihar: Muslim): Mr, Speaker, Sir, I cannot but offer
my humble congratulations to Dr. Pattabhi Sitaramayya for the very importans
resolutiots that he has so ably moved. There was an amendment to the effect
that there should be compulsory military training. The learned Mover, Dr.
Pattabhi Bitaramayyas, did not see his way to accept it, and ultimately it was
uot moved at all. I, Bir, personally would have preferred the amendment to
the original resolution, but since there is no amendment I have no alternative
but to acoept it and I acoept it and support it in its entirety.

Now, Bir, this is a resolution which I think every Member in this House
aocepts and 1 am sure Government too will accept it. As regards the cost,
I think, Bir, this ia such an important measure that whatever be the cost,
QGovernment should be prepared to meet it. 8ir, one of the worst features of
the British rule in India for 150 years has been that we had no’ military train-
ing: we became lazy and indolent and in a sense a nation of cowards. Now,
Bir, that time has gone; we are now an independent nation; we are as great
an any other nation in the world.

. It is necessary that there should be compulsory military {raining and
iption; that everybody from the age of 18 to 21 should be under train-
ing. It doos not matter to what religion or caste or creed one belongs—after
all he in an Indian; it is his duly to defend his country against any foraign
country—it does not matter whether that foreign country is Pakistan or any
other staw. It is the duty of every Indian to shed his blood and to die for
his oountry. I know, Bir, how in independent countries like England and other
couniries, everybody came forward to lay down his life to defend his country.
'™ Now, Sir, what wil happen.if with this compulsory |
ow, Bir, w pen if is co military training or
with a national militia, ov!:l',béiy is lﬂinenlmp o 8
develop: w?viﬂbeoomosnaﬁm which can
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no doubt that in times to come, we will become the greatest nation in the
world—greater even than Great Britain or the United States of America.

I do not want to speak at length on this motion. There is nothing much
to soy; this is not a contentious resolution—this is a resolution w_h.ich has
been supported and which will be accepted by the whole House. Wlth_t.l_.lase
words, Sir, 1 support the resolution. 1 would request the Honourable Minister
for <Defence to accept it wholeheartedly and give us the promise that within
a very short time he will see thut every Indiun is a soldier and is fit and cap-
able to defend his country against any other country. 8ir, I support the
resolution.

Pandit Balkrishna Sharma (U. P.: General): Sir, Dr. Pattabhi Sitaramayya’s
motion before the House is just the sort of motion which many of us wanted
to move and I am happy that his resolution found the second place in the
bullot. The fundamental question before us all is how shail we protect the
Kevolution which we have been instrumental in bringing into being? Every-
one of us who has read anything about the history of revolutions in various
countries in the world knows that invariably revolutions bring in their trail ten-
dencies of counter-revolution. The French Kevolution brought counter-
revolutionary tendencies with it. The German Revolution brought the seeds of
Nazism with it. The Russian Revolution also brought counter-revolutionary
tendencies along with it. In the countries where those who had .worked for
the revolution were wide awake, their efforts were not nullified by counter-
revolutionary forces, but in the countries where the makers of revolution were
3.y Ot alert, their revolution was swamped by counter-revolution. The
*¥+¥ same tendency is visible in our country today. Only yesterday the
Finance Minister of India, while referring to the causes that led to the inde-
pendence of the country, studiously avoided mentioning any part which the
nationals of this country had played in bringing about this happy end to our
efforts. He mentioned only the international developments and the supreme
spirit of self-aboegation by the Britishers as the two causes which brought
about Indian independence. It is useless to join issues with a Finance
Minister who has perhaps very little acumen to* understand political develop-
ments in the country, but anybody who scans over the pages of Indian history
for the last 25 or 30 years, will not fail to see the immense amount of effort
which was put in by the Congress organisation under the inspiring leadership
of Mabatma Gandhi to achieve Indian independence.

When we have achieved independence, we are seeing before our very eyes
forces of reaction resring their heads in various forms and in various ways. It
is therefore necessary that we should take heed befimes. A trite saying has
often been quoted: ‘‘Eternal vigilance is the price of liberty”, but, Sir,
though the saying be trite yet it cannot be repeated too often. If the Indian
nation today appears to think that all is well with the world and that Lord
God is in his Heaven, well, I think we shall come to grief. We have to keep
eternal vigilance in order to protect our freedom, and how can we do it unless
we make every son and every daughter of India strong enough and fit enough
to defend the freedom of the country. Dr. Pattabhi's Resolution is a step in
that direction. Long before it came before this House, various provincial
governments had launched upon schemes of creating Home Guard organisa-
tions, but as I pointed out in a sdpplementary question, difficulties are being
experienced. The Defence Department for many days céuld not see their
way to provide arms—ordinary rifles—for our Home Guards. At long last in
my province, the requirements have been satisfied and we are going ahead
with our organisation. Most of the members of the House must know that
there'lg 8 scheme before us in the United Provinces whereby we shall be in
w;gt_m_ to agat; as n;lr]mge ast 1ﬂ2:I th;kvolu;teers whom we shall give mili-

ining and they wi at the and call of the
whanever & aati v ! Central Governmens
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It is just possible, Sir, that when we are discussing this Resolution, some- '
body may twit us by the remark ‘‘What has happened to your non-violence
after all?”’ And somebody else might as well ask ‘‘Are you all of a sudden
surning yourself into a bellicose pation?’” I respectfully beg to submit that
neither we have given a go-by to non-violence nor are we turning lndn.; into,
& bellicose nation overnight. éven while passing this Resolution, even while we
are wholeheartedly supporting this Resolution, let it be ciearly understood thas
in Do way are we against disarmament. In no way are we against collective
senurity. In no way are we giving a go-by to our cherished principle of non-
wiolence. What we are doing today is that we are courageously facing a reality,
which bas become too obnoxious. What we are doing today is that we are no$
permitting ourselves to be entwined into ideological cobwebs so that whenever
® oritical situation arises in the country, we may be found wanting. That is
all we are doing, but as a previous speaker bas said, the amount of strength
that we thus will be in & position to gather and the capacity that we will
soquire to defend ourselves will never used for aggressive purpoees. India
traditionally has never believed in oppression. Even though she has been a

of aggressions for centuries on end, she has never thought of marching

r armies, her hordes, aguainst any of her neighbours. 8o, while we are
ﬁming this Resolution, 1 want the Pakistan Government to understand tha

is not in & wplrit of war-mongering that we are passing this Resolution. We
are only trying to create a nation of s men and strong women and nothing
more. Let nobody outside the House understand the aim and object of this
Resolution of Dr. Pattabhi Sitaramayya to be any other.

8ir, I do not know when that happy time will come when men will begin
6o believe in that great and noble principle which 2,500 years was preached in

this landj
aife Jafe Pew Ny
““‘Anger should be mgumd by non-anger’’. I do not know when the world
sotuslly realize and will be in a position to act up to this principle. More
once I have stated that today, constituted as we are, it is impoesible for

-

us to accept in tolo the principle of non-violence. Perhaps at the stage of
evolution &% which human society today finds iteelf, acoeptance of non-violenos
fn every form is a difficult thing, and therefore some sord of preparation §io
nootoud:hsﬂoknu :tolt:smw is nooeuaryth g;lo:lt is in tfhat spirit that we.
are our wholehe su to the ution o Honourable
friend, Dr. Pattabhi E:-.tmm.pm oy Hone .

afer srgoare wrl ;. WA e aw, T @iwTEay
WY (Revolutionary) Recolution # art ezt azify arga wig
AT freeft AT ATE J HTAT § AT qETf TR T 3w # A fawoly
(naticn-builders) WY 37 arta ¥ & €, A frgraa MNfad= (prominen) &
W et ayE & I A @ e IR W W 97 @ 3w o7 A ard
" wgET T® WO € v w7 fear @

. AT & wgn @ awdT v T # IR F q7 9 1 & 97 a7 angh
W S aft wigem, Sfew forw TR warS @ i 1w e A iz v
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| & fargeaT % ot sy T FET @1 § A S fafaorgaw(Civilization)
@ &, 9% a5 A TN F FIEATEA(Casto Sys om F1 ATHE basisTI T &
ST AN gadt @l 7 Fergear 9% gureT fa, ot 9@ I I6q § et
Ewﬁaaﬁ&ﬂ%mﬁmﬁaﬁmﬁwﬁmﬁﬂjjqﬂiwﬁ
fafem Tagdz TS, a9 3 g 36T 6 39 Wew O TG F B A IHH
TS (society) F1 TS (martial) AT AT-9T5S (non-martial)
sfert F aie Ay $ ST AT ATHTRAF FY et @gy w4

@ T § DA F 7FE 53 7 A | GEA F 7@ alF § FH K
o for frt @Y saTaT v, faeet Y fagwa &7 #1w fret st s 1 4f4-
AT T §Y A% | AT A i FTRERE ST A Yook (e W ega(abjec:
tive resolution) #S[< #< foar § <Y gare arEfAfex  (Prime MinisteT)
7 a1 firam ar % fweT g smERegE e SHRAY (undiluted democracy)
¢ e UF AR FY &g 3y FE ol 1 @), oF & g% aar § | faens
A W IH AGS FT ORI (expression) T8 ITANTA # A @
&, et sg & W uF Tew AR A IR AL A @), dw @), faww@ &
FFTH &Y, FATAA-GT &), FESATT Y, T Y, g O A F AW
& ot § o g 59 3w & Al FAT w1 AR B fagma 7 e
3% | A gAE & F@ATT w3 fr gAR STew fafreT ATed AEE
qaTa 9% % (East Punjab Government) #1 us sritafea (directive)
91 § fF a1t @, T {AME9 qUT HR FHgAe s Command
lines) 93X FTWTATESE (organised) M g wN fewdve (disband)
FAIW ) I9 a0 J9 A7 IWEE FT aTE @7 AR Iq
AT FY T A FAT AV A7 O § & § 2 AT (facets) 3@ |
OF IE I8 awIe 41 5 et sgme dwd § e faa et deew
(army bands)g, I7® &ew fFar 9T A1 ZH AE I NEATT | JWS H AG
Trgifaea 39 qad 9 fF 3@ FgAs il # e FT d q
A AW A T F o7 aut vw dqEme  fueifiar smaAms
#< foad 738 g% 9097 § AR 97 wEgrenT e 71 qg F@wed aEr-
%Y 919 (Class less Society) (dream) fS@ =T 79 1 7% 4T g% TFT
I § A% gUH F14 &9 7 qfeorg FTAT A gRm | F sy AV a7 A
§TE &7 9T A9 N FY FASTT FIGT § 5 X g 0F F1W FT q9F f,
SfF & T9W (ism) F1 0F T8 414 3w § | Snfeom, Fafrem st afaan
W, FTRIFOW, g UF QAT gTES g7 § S gAI AW M g nF FW
#F =T IO W E |

aafou ag & fs g gfee & g o arfers @ 1 £ iF g2 o nars
¥ IR ag THAAF economic) LN (palitical) &, 77 AW



814 CONSTITUENT ASSEMBLY OF INDIA (LBGISLATIVB)  [27tm Nov. 1947
(vfoea srgx 70 WwIE]
=17 § 3@a ¢ f& ag gure @ awe R anfa e e | s
TRAT § 1,77 ¥AVFAA I SATE TCHIH T4 FACIT A ATERT F A1 3
& g% faAd 08 29 AT GEATE &, A €Y T IS JEAT | I
¢5a fa@iforar Y g de s e fear mm €
78 wATE A F TW 9r T | 3@ g 9g 98 § v S «-¢ wdAt
# o et ¢4 faaer w1 frarn A9, dw # oY faged am=fal
AR @Al a9 o7 7w g T, I AR & Fae w7 feanagd
4G qgS 30 & ¥727 § TH RS HY AEAT FY gLAT § S T AR FAT-
wiv A forsiarc § ®
% wrgm g fr o1t wem o fedt Tew WY A & fom e, feld
97 EHET $T, A) FE AT A JIAW AL 2 AR JATTN AGYE T F 1 &
{¢ko ¥ ya ‘gfowgw de F12' (Indian Penal Code) FATaT 7T I8
T ‘s e S0 AR aRf & 98N ‘@5 feR= (Self defence)®
4% (Section) TR A A%, AR & FTWW fFar fs gwd g8 wTEY
& WA TAT A ® RN L AW & fod Ted @ Wi agi @ @ aae
AT B AT FY AIA® & T a9 G H ST § HATA FT TH-
o i $@ | ¥ A wAa fr 0F dwrw | W o« fr fifer g
H ardr aifedt 2y w1 gL aE @ FOR 74 F, aufze 3T F TR
" ot | Sfe arae faegiR ag S T av, ST fRAn 7 qg aifedt T 49
F AT W NI ® A G fora e g e ot w8 & s
mr a8 ® ¥ ow At Il gfes s, g oF st 39 feew w1
& ITGT FAE® HXT T AR gL A § FTAR & F@r goiy AR qw-
T3 w1 JeATg B K WA & A Fad A9 ATORY a9T gRI afew A
firgedl FYEWT FRAT | @ TETA IHAS KA @ gAra Sy @7 fown
(Span of life~33 M FT¢ FEIETFAT  A@MW AT Rt Fefage
(discipline ¥Y g & gATY agEEN ¥ $IWL Character) T IgT =BT A
qRT | A} AT &Y FrErS g AT FSRA” (martialclass) # foF R
aTd § ag fggeam & &9 9g /€ 11 K fqw a9 ) gl o aw e
oY AT 7 ¢ § I qga A aTOS g A9 Ared (masters) T
SN & gd @ ¢ sfeT araRr N @ fgge 3w & faurd oo g A
wifa? &% g g ® R v w4 5 e =T I A S e
TX TH FUTE g R AR ] A T 7T ¥ A AR IER gt
fegem & wurg i d srafor @ amasly
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qH 1% TF TG ¢ F 98 Wieqmw gaR 3w & o7 sift eneas
g AR F R AR § qrEg FT § '
(English translation of the above speech)
Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, I
heartily congratulate Dr. DPattabhi on this revolutionary resolution: Dr.
Pattabhi belongs to that line of nation-builders of our country, which is very

prominent and there is no surprise that by presenting this resolution at this
time he has obliged the country very much.

You have already listened to a number of speeches on this resolution. I
do not wunt to repeat what has been said before, but I desire to place the
point of view with which I support and welcome this resolution, in a different
way, before the House, than as a mere allusion of it in our arguments. The
principle, we have been following in India for the last thousands of years and
,the civ:lisation we have had, were based on the caste system. In the tenth
century when India was attacked by Mohammadans, many devoted Kshatriyas
only and people of no other caste, sacrificed their lives for the sake of their
motherland. When the British came into power we saw, that they divided
our society into martial and non-martial races, to rule over the country.
They alsc made a distinction between agriculturists and non-agriculturists.
Thus they split up our society into different groups. One group of the society
took to business, another was allotted service, and ihus the roots of the caste
system were strengthened. The objective resolution which was passed by the
Coustituent Assembly and which was presented by the Honourable Prime
Minister, aims at undiluted democracy and provides equal rights for all,
irrespective of their caste or creed. We find, in this resolution, the expression
of thut principle which invites every individual whether he is a Chamar,
Kshatriya, Vaishya, Sikh, Akali, Sanatan Dharmi, Muslim, or a Parsi to make
sacrifice for the love of this country and join the military services. We also
saw in the papers this morning that our Honourable Prime Minister has sent
a directive to the Government of the East Punjab directing them to disband
the Akali-Dal, the Rashtriya Sevak Sangh, and other military bands organised
on communal lines. As I reflected on the resotution and thought of the news
I had read. I found the same thing appesring in two ways. On the one hand
it was desired to ban the army bands of all the Communal Organisation,
while on the other it was the resolution itself. In fact, this directive was a
signal for them to give up all communal prejudices and to form a National
Militia, in which all have equal rights and which will protect the freedom of
the country. With the foundation of that militia we shall heve very soon,
obtained the objective of Mahatma Gandht, in a practical shape, viz., his dream
of a classless society in which all castes have equal rights, I generally and speci-
ally tell my friends that I am a servant of all classes and sections, but I am an
enemy of ‘‘iem’’. Names such as Jatism, Sikhism, Baniaism, Bhahmanism,
are like o deadly poison and have penetrated our classes. In faet, it has
become our nature to see every pmbrem, whether it is economio or political,
from the point of finding its effect on our particular community or class. This
resolution will dispell all such narrow thinking and will bring them in line
Withlcme another, The difference lies in the word which will be used viz., the
wora National Militia has been adopted instead of bare militia. The secomd
thing that we gain by this resolution is this that during the last five or six months
there was so much of blood-shed and oppression in the country that men,
women and even innocent children were subjected to enermous atrociﬁieh and
were mercilessly killed. We have to remove the wealmess first of all which
wag behind all this, the weakness which is responsible for this chapter of
murder and loot in our country. I wish if a man is attacked he should not
die the death of & coward; he must have courage and snould not feel helpless.
When in 1890, the Tndian Penal Code was being prepared and when some
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sections of Self defence were being included in the Code it was clearly stated
by the compilers that they were including some sections for special defence
since the people of this country are unable to defend themselves and do not
offer any resistence against oppression through their weakness. I cannoé
underrtand why these sections were kept there when the policy of the British
Government was only to make people weak and timid. May be that the
people. who were compiling the Code had not that policy in their mind.

f-urthar. in this resolution, I find that sepirit, which wiil make people
brave individually and no man will have any fear of loot or murder. Thus
he will not only be able to save his life from danger but will be sble to pro-
tect those who are helpless and poor,

Moreover, by following the resoiution in & practical way our ‘‘Span of
Life"* which is now of 28 years will also increase. The military training will
also have a very good effect on our health and character. Examples of chivslm
that we have known and heard about the martial races of other countries w
be found everywhere in this country. Bo far we bad heard only our masters, .
the Dritishers, praise our forces for their gallant part overseas but henceforth
our forces will fight for the cause of their own country and will set such
glowinq examples of bravery as all the best exsmples of Japan that we hear
will {u'l short, and examples of Indian Chivalry will be heard instead all over
the werld.

1 have the least doubt of the usefulness of this resolution for this country,
and I full!y support it.

Shri M. 8. Aney (Deoccan and Madras Btates Group): 8ir, I do not wish to
record a silent vote on this Resolution. My Honourable friend Dr., Pattabhi
Bitaramayys has not moved it a day too soon. The need for a National
Militia ia recognised by all sections of this House. From the speeches tha$
have Leen delivered up to this time, we see that there is not one who has
oxpressed any kind of dissent whatsoever to this Resolution. My object in

'tting up is to give support to it from a particular point of view. My

onourable friend Mr. Tnakur Das Bhargava has partially touched the aspect
which 1 wanted to spesk of. I think the duties that any man is expected to
performy  fall under -four ocategories,—intellectual, martial, economic and
nunual,  In the past Hindu society used to allocate each one of these duties
to a separate set of people, and in that way Vamashrama came into existence.
It might have served a useful purpose at that time; but the history of India
during the last two thousand years and more has shown that that order of
things has perhaps outlived ite utility and a radical change is now necessary.
In my view thia allocation of special dutiea to a different clasg of people,
leaving one clasa indifferent to the duties~of another class, creates a dangerous
situntion, und we sometimes find ourselves unable to meet an emergency or a
grave eituation. The result is that we succumb. That is what hag happened
in Indis. That in one of the reasons which can account for the prolonged
staty of captivity of India under the domination of different people. If we
have to get over that there is no other way of meeoting it. In fact this four-
fold classification of duties is a inent thing in this world. But if we
find that the allotment of one of these duties to an individual or a set of people
has not tended to create stability and continuoug march of progress in the
countrv but on the other hand hus created serious difficulties and even danger,
we must revise our methods. And one of the ways of revising it is that each
man thould be oapable of performing all or any of these fourfold duties. I
look upon thin Resolution from that point of view. No man should be merely
an intellectual or cconomic or menmual or martial worker. Each man should
be capable of performing any of these duties as occasion demands. Unless
tha; is done a man's education should not be considered as complete. I
consider & man's education as complete when it enables him to perform all
thesa four-fold duties efficiently when he is called upon to perform it. If he
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fails to perform any of these duties to that extent his education is defective
and 80 it requires to be supplemented. I regard this Resolution as starting
a new epoch of education in this country by cailing upon people to learn the
most important duty of a citizen, namely, to be a soldier. No one can be &
proper citizen unless he is a soldier also. So the Resolution in my opinion
gives an opportunity to the country to open a new leaf in the pursuit of edu-
cation. The creation of a nutional militin will not bring into existence &
large force of people with a martial spirit but it opens a new school for the
complete education of the people of India. 1 therefore regard this as am
epoch-making Resolution and the beginning of a very important and new
phase in the progress of our country.

‘Sir, there is one point to which I wish to refer. One of my Honourable
iriends for whom I have very great respect made in his eloquent speech am
unfortunate reference to the Finance Minister. He took certain passages
from his gpeech and tried to show that on that bench he represents something
in the nature of a reacfionary element that is raising its head. I do not know
what justification there was for making that statement, but I have no hesita-
tion in saying most ewmphatieally that it was a most improper occasion for
him to make that reference. He could have umple opportunity for that im
the budget debate when the Finance Minister also could have given him a

preper reply.

Pandit Balkrishna Sharma: Sir, on a point of personal explanation, when I
said that reactionary elemments were rearing their heads here it did not neces-
sarily mean that I was directing my remarks against the Finance Minister.
If my Honourable friend Mr. Aney thinks so he is wholly wrong.

Shri M. 8. Aney: 1 um glad to hear it. I thought it my duty to tell him
what impression was created on certain parts of the House: and I am happy
to find that nothing was meant aguinst the Finance Minister.

Sir, this is n Resolution which does not require a long speech to suppork
it. I hope it will be carried unanimously.

Pandit Lakshmi Kanta Maitra (\West Bengal: General): Sir, I am deeply
grateful to you for giving me this opportunity at long last of spesking in this
seesior, particularly on this memorable occasion:when a prominent leader of
the Indinr National Congress hus, on behalf of the whole country, brough#
forward a motion for voluntary, mulitarisation of India. I ecall it a memorable
occasion in more senses than one, for it is the first occasion in the history of
the Indian legislature when such a measure has been brought forward for
contideration. Speaking today, T am reminded of a somewhat similar occasion
more than a deeade ago, when in Simla we had & very much milder Resolution
on the subject. We only requested the Government of the day to abolish the
invidious distinction between martinl and non-martial classes then prevalent
in the army. and we requested them to throw open the ranks of the army
to all provinces and classeg of people. I realise todayv the difference in the
atmosphere, then and now. On that day half a dozen speakers were put up,
aftergl spoke to undo the so-called mischievous effect of my speech, which
was In their opinion caleulated to foster indiscipline and insubordination im
the ranks of the army. Today it is a pleasant thing to see that Honourable
friends from different parts of the country have stood up in support of the
Resolution, which is the need of the hour,

Sir, my Houourable friend, Dr. Pattabhi, the Mqver, has, in his beautifal
speech, detailed his own reasons for the raising of o npational militia in this
country. T do not think the grounds he put forward can be challenged by any
one,—not even by those who are conscientious objectors and do not *believe
in the cult of warfare. But there are certain things to be considered by the
National Government that is now in the saddle. I am told this Government
is going to mccept this resolution. But what does tke acceptance mean?
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Does it runply mean that the Hououruble the Defence Minister will stand up
and say, *‘Yes, we are in full sympathy with this reso.ution but our hands are
fuli. 8o many things have to be done. We will do all that is humanly
possible in the circumstaunces.”’? If such a reply is forthcoming, I shall be
mery much discoursged, and 1 wn sure the House will receive his speech
wltﬂ profound disappointment. I am giving him this warning. He i1s a
Jovable personslity. But let him not be misled. Let him stand up here and
now and tell us that be has up his sleeve a scheme which will go to iinpiement
¢he resolution immediately, within a month of its acceptance.

I am told, Bir, that the Government is now over-burdened with all manner
of things. 1 ogree. But next to the question of rehabilitation of the un-
mmm refugees of the Punjab and of other people who have been uprooted

their homelands, this matter should have the highest of all priorities. If
you want to be spared further worries with regard to rehabilitation and relief
on a tnuch larger soale than at present, then you should bave no complacency
pow. Therefore, what is proposed is more a preventive than a remedial measure,
8ir, 1 can well anticipate the objections that will be trotted out: '‘Where is the
requisite rersmmel for giving the necessary training? Where is the equipment?"’
There will he so many difficultics to train men in this art of self-defence on
such o pgiguntic senle, o on and so forth, But, Sir, T want to remind m
Honoursble friend that he who excuses himself too much accuses himself
After the cossation of hoxtilities in 1045, there was such a tremendous upsurge—
I niean rational upsurge—in the country particularly among the young people—
when the LN A, trials started in this country—that if the Government of
those duvs had net reallv understood und grusped the significunce of that
tromendous upheaval, they would not have come down :m their knecs as they
dil before they left this country. Do vou now want this emotional upsurge
$o0 be frittered awny in simple volunteer organisations, such as Hindu Sevak
Sanghs, Home Brigades or Peace Brigades, or this or that? You must have
s well-planned drive for educating the people of this country to carry arms,
%0 uss them for aelf-defence and, if necessary, for attack. ] um not merely
eoncerncd with ‘defence’ husiness. I am also in favour of offensive, if need
be, for amned preparedness, and armed offensive is sometimes the best form
of defence. You may nsk: Where are you to get the funds and arms? The
normal nize of the army used to be 260,000 of which 60,000 were Britishers,
which was reduced before the war. Of this, 300,000 were Indian personnel.
Now by the end of this year we shall be able to eliminate the British troops.
8o we alall effoct substantial savings on that nccount. We can utilize thi
Bug: savings for this purpose.
Cﬂmﬁ Speaker: May I request the Honourable Member to address the

Pandit Lakshmn! Kanta Maitra: I am sorry. 1 was feeling the glare i
front of me. I did not mean any offence to vou. e gitte W

With regard to training and nnel, may I tell Honourable friend
that thers. are thousands of I.N.A, officers at ﬁam. Gx':mment has nof) yet
any cleur definite policy about them. Many of them can he excellent trainers.
Their services can be procured. It there is any technical difficulty in their
recognition and in taking them back in the army for the reasons that they
wil have to be treated as prisoners of war. T may say that given this oppor-
Sunity, these T.N.A. people would forego their demands and volunteer %m‘r
services and give excellent training to our young men and women. .

Now.comes the question of arms. I know it is a terrific problem. At the
moment, arms are in short supply and there is very great want. Go to any
shop in 8 town or city and vou wi sce that you cannot have a gun or rifle for
ess than Rs. 1,500 to Rs. 1,600. Then how is it possible to have national
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military training unless you have firearms? Are you going to do 1t with small
daggers, knives, dandas and lathis? 1 want to know from the Defence
Minister whether he has closed down the Ordnance Factories that had been
brought into being during the last war. What are they doing? Are they
furctioning? Are they producing armaments? If not, cannot they be re-
couditio:ied and made to produce small armg in abundance which would also
be cheap and within the easy reach of people? Unless in this country you
can buy arms at Rs. 50 or Rs. 60, all talk of militarisation or national militia will
be Lurkum,—mere idls talk. At the moment I am told that the Cossipore
Guu Shell Factory, the Ishapur Rifles Factory, have practically closed down.
Nothing is being manufactured. Everyday you will read in the newspapers
three or four reports from different places where you find huge hauls of fire-
arms. I am left wondering where these people get these Bren guns, Sten
guns etc., whereas we civilians cannot get any guns in any shop? The posi-
tion is that there are disposals departments of the Government of India which
we thought were simply disposing of useless material. But they have very
valuable war material. I would request the Defence Minister to stop this
business immediately and to salvage and rescue as many firearms ag possible,
80 that they may be made available for training our youngmen.

Now as regards my province of West Bangal which has now been reduced
to u-third of its original side, thanks to the Radcliffe Award, it forms the
boundary of the Indian Union on one side. Now on either side of the horder
line between West Bengal and Eastern Pakistan, there is « huge beit of popu-
lation which is not very friendly, if notepositively hostile, to the Indian Union.
In this aren we have not got uny effective arrangements for defence or for
safeguarding all this boundary line. My friend, Mr. Baldev Singh, has not
enough of troops tc spare. He has many a call on him,—KasHmir, Jammu,
Junagadhk, Tripura, and what not, wherever my Pakistan friends want to-
create trouble. What ig necessary, at the moment, for us to realise is that
he camnot go on indefinitely sending troops everywhere on the seale that he is.
doing. Therefcre, we should have a second line prepared. The second line
should be this national militia, for which this resolution has been tabled.
With regard to equipment, in Bengal, there are several military organisations
such as the Frontier Rifles, the Fust Indian Railway Auxiliary Force, the
Bengal Nagpur Railway Auxilinry Force and :such like. (Some Honourable
Members: ““They have been disbanded’’.) They have already been disbanded?
Then where have all their equipment and arms gone? Have they gone to-
Pakistan ?

The Honourable Sardar Baldev Singh: To the Ordnance depots.

Pandit Lakshmi Kanta Maitra: Thank you very much. Then, you may be
sure, they have been smuggled. Then [ am afraid they have been smuggled
away either to Karachi, Lahore or to Hyderabad. I am not in a jesting mood:
I ain very serious, because 1 feel there are fifth columnists at work around us.
8ir, I live on the border. I have seen with my eyes the day to day miserics
that are being inflicted on our people who have been running away from the-
districts of Eastern Bengal. I know the threatening attitude which the
people on the Eastern frontiér and Eastern Pakistan confinue to maintain and’
we have no defence against it. Hence we feel the utmost necessity for a wel}
trsined militia in every province. If the Government at the Centre send a
directive to all the provincial governments immediately to the effect that they
should organise their own militia and the Government of India would giv& the
necessary help, I am sure such a force will soon come into existence. Withim
tha next two or three months the Budget sessions of most of the provincial
assemblics would be held and they would also make some provineial contri-
butions for this purpose under Central direction and guidance. T hope my
Honourable friend the Finance Minister will not grudge a few additional crores
for this purpose in the initial stages. T would also suggest to the Honourable-
Defence Minister that if at the moment he ig not in a position to supply the
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arms, I nean smnall arms,—not machine guns, trench mortars, flame throwers
and things of thut sort,—but ordinary double-barrelled guns, pistols and rifles,
he should at once get into coutact with foreign countries and see that a suffi-
cient quentity of urms of these categorics ig imported for this p . I
feel thet if the Indian Ordnaunce factories are made to work full blast can
&ive tho neceseary equipment in g short time. My information from different
quarters is that they are practically idle uow. I have got several questions
on the subject. Some of have not been resched, and others are ing.
1 do not know what the reply would be. But I have drawn the attention of
-the Honouruble Defence Minister particulurly to this- point.

When we talk of a militia it docs not mean that we should simply have a
land force. In every province there wre air fieldy, which wére brought into
-existence during the last war. They should be renovated and brought into
working order. They should be kept in such a condition that they can be

ily or immediately put into use as soon as any emergeucy arises.

It jy & constant complaint in thess days that with the advent of freedom
after long bondage, there has followed s sphere of irregular activities, of law-
lessness, restleasness and exuberance of animal spirits among our youngmen.
1 do renlise that and appreciate it. But what is the mmed;% The remedy is
008 to proshise the restiessness of those people but to canalise it into positive
and oonstructive channels like this military training. That will give them
sound training in discipline. You can begin at once with the top classes of
educational institutions, You ocun compel the colieges and the educational
institutions and | am sure a sufficient number will forthwith volunteer. I
would suggest 4o the Honourable Defence Minister that he should take positive
steps in this direction. He should make the policy of the Government clear
in thisx respect. Besides, there are dozens of military establishments in differ-
ont party of Indie, which are gradually getting dilapidated by disuse. They
are becoming ruins. There is a big one near Kancharapara, another ab
Krishnagar. These are important strategic pcints. My Honourable friend
Dr. Matthai seems to have decided not to establish the Locomotive facto
near the Kancharapurn workshop. These are places which are being neglected.
1 want the authorities to pay serious attention to them. 1 would be willing to
give my Honnurable friond a lot of details about the location of these nerodromes,
sir Aolds, and cther military installationg in different parts of my province.
Meanwhile | would request my Honournble friend to have a thorough investi-
gntion nto thy whole matter and make a clear and uncquivocsi declaration of
the paley of the Government in this matter as to what practical steps the Gov-
erminent i= going to take. I should think my Honournble friend Dr. Pattabhi
Bitaramnvva for giving this House this opportunity. I was personally thinking
of tabling such a tnotion but had T sent it from Caleutts, in these days of
postal delnya the motion would not have reached Dethi in a fortnight. This
resolution shonld precive its due weight from the Honourable Sardar Baldev
Bingh I sm anxiouslv awaiting his reply. 1 hope it will not be in the ueual
way '‘every thing humanly possible is bemng done.”" Iet it be inhuman but
lat something be done to make possible what is otherwise impossible. Please
do somcthing at this crisis. The whole India looks up to the Central Govern-
man: at this crucial hour. If vesterday, all could vote for a Wageg Bill of 22
grorv+ in the shape of implementatior. of the Pay Commission’s recommenda-
tions."is there anyone in ttin House who would grudge 25 crores for a scheme
of practical military training of our voyngmen? 1 am sure not & single mem- .
ber would ohject to it e are prepared to vote the monev provided the
Government show wsufficient determination. Nothing can be more useful and
prefitable than this expenditure on the military ing of our people, as b
this ther will be able to defend the honour of themselves, their women fo
and their country. Sir, T support the Resolution with all my heart
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Panlit Govind Malaviya (U.P.: General): Sir, 1 rise to support the reso-
lution and the appeal, which has been made by my Honourable friend who
ceded me, to the Honourable the Defence Minister. This is a question on
which ludia has been agitating with one voice for several decades that we
shouls Lave a national militia in this land. 1 am happy that we are now
under changed circumstances and 1 hope that the Government today will do
the needful with regard to the resoluticn which has been so ably moved by
my Honourable friend and leader Dr. Pattabhi Sitaramayya.

Sir. the resolution has referred to the need of the defence of the country,
m.aintenance of law und order, self-defence and removing of fear from the
ainds of the peopie. All these are very important things: but I submit that
it 15 not necessary only for these reasons, but it is necessury for the entire
future of this country, for the success of its government and for the well-being
-of our people that we should do something on the iines of the resolution which
is before us today. It is well known that in no country is any progress or life
possible without a proper arrangement for defence. Therefore there are large
standing armies in every country which are maintained at whatever may be
the cost, so that the people may be able to live and progress in peace and
tranquillity. Similarly it is necessary that we also should have a suitable
standing ariny not for any conquest but for the peace and tranquillity and
safety of our land We have one. It is quite large. But who can say with
all tha experience that we have had even in these few months that it is suffi-
cient for our purposes? What are we then to do? Are we going to increase
that armv? During the last 200 years we have been exploi‘tegc: we have been
ruined; the country has been bled white in every direction. We have there-
fora today to think of the rehabilitation of our life in everv sphere. We have
to think of development. we have to think of providing these thingg which are
esvential to make the country live and to grow. All that means money. We
listened only last night to the Finance Minister’'s Budget ns 1o what huge
amcunts we have to provide for our military hudget even today. I do no#
know trom where we will get all that money. On the contrary if we do nob
provid: i1, we may have no peace, and no tranquillity and therefore we may
hav- no progress and no prosperity. Therefore the only course for us to adopt
is that while we should make the fullest provision for defence we should have
to pay as little for it a, possible. The basis of all military organisation, the
scientific basis of all armieg in every country is that their standing army
should he reduced to the lowest possible level, so that expenditure on the
arm~ which is so easential and yet expenditure which is so totally unproductive,
should be brought down to the very minimum possible. Yet there should be
provision “within the machinery of that armv and the defence scheme of the
country for a rapid. immediate and efficient expunsion of the army to what-
ever limits may he required at any time of emergency. Thut is the system
of armies in all modern countries which have to think of meking their hudgets
meet (heir requirements. Similarly, we should alse do so in this country.
For long we have been talking of a second line of defence and of a national
militia. It is time for us now to act on those lines. Even the British Govern-
ment in India had a reserve militia in the past. They improved upon ite
constitution and made big provisions for it. Thev did all that in order tha$
they thould be able to have a reserve upon which thev might fall back in
times of need. Today our need is greater. Therefore 1 submit that the Gov-
ernment. should take immediate steps and appoint a Committee to go into_the
whole question and prepare a defence scheme for the country in which our
standing army should be reduced to the minimum possible. Our expenditure
on the army should be brought down as low as mav ke consistent with the
requirements of safety of the country, and yet we should have a gdcond line
of reserve. We should have compulsory military training in all schools and
cclleges to begin with. We may extend it as soon as we might to all the eligible
sections of the population, so that, having received that training at low cosf



822 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [27rH Nov. 1847
(Pandit Govind Malaviya]

they will be able not only to inspire confidence among our people, not only to-
drive away the fesr and the panic which has permeated our society, today,
but also be able to feel and act in the spirit that whenever there might be need
they would be able to stand up as one to lay down their lives for the defence
of their motherland. For that alone wiil be the most invincible armour, that
alone wll be the guarantee, that nobody, no country, no state near or far,
smail or big, will even dream of acting towards India in manner that may not
be right or fuir, that may not be in keepi:? with the dignity snd the honour
of this giest land. At a time of nced Lord Birkenhead once said in England
that in the oid days the principle used to be that there should be ‘‘No repre-
sentation without taxation®’.
Shri M. 8. Aney: It is the other way, Bir,

Pandit Govind Malaviya: No, Sir, Lord Birkenhead said that in the old
days the principle used to be that there should be ‘’No representation without
faxation’’. He said that the new principle should be that there should be ‘“No
representation withouy military gervice'’. Lord Birkenhead said that in
England. I submit that if England, with all its efficiency and old organisa-
tion and experience, felt that such a thing was nceded, for n new gtate like
our awn, with all the problems i{hat face us, with ail the eyes of avarice and
malice that seem focumsed upon us from many quarters, it is all the more
nocessary that we should do something of that rort. 1 therefore submit that
the ouly right thing for this Government to do is to go into this whole question
moit eorefully ond expeditiously und to reorganise the entire defence system
on the lines of thiy resolution. I hope the Honournble the Defence Minister
will rine ~qual to the occasion by appointing a Committee to go into the matter
aad ropert on these lines. and that be will by quickly giving effect to itg re-
commendutions Iny, well and truly, the foundations upon which alone the peace
z«l ﬂ;n progress, the happiness and the proaperity of our motherland will

pt.‘“l .

Mr, Nastruddin Ahmad (West Bengal: Muslim): Mr. Speaker, Sir, I rise
to suppert the resolution wholeheartedly. It has been pointed out by the
Honourablo the Mover of the Resolution that there are private armies already
fn being. They should be harnessed for the service of the country. It ig also
we!l known that anns are found evervday, almost everywhere, in the most un-
looked for Plumﬁ. Dr. Pattabhi waa inclined to think that they were collected
for nggressive purposes. But I have renson to believe that they were some-
times for defensive purposes too.  When the trouble arose in Calcutfs I was
within about sixty miles fmm the place and I knew that there was a regular
sornmble for securing gune as well a8 for  housing in various families
proply who have guns. Shot gun cartridges were sold in the Black market at
over Ha 100 for 100 cartridges. There wag the panic collection and the arma
and smmunition that are stll being found are some of the remmnants of those
collectionn. There are of course the colleetiona for offensive purposes. Fire-
ann4 of the most modern tvpes were largely used during the Calcutta killings.
The resolution. if carried into effect, will be a very important step I the
nationn] !ife of thia country, There are ricts and murders taking place every-
where: there are the civic johs which require attention and serious troubles
may arite anvwhere at any time. There is the ardent desire of our young

“mexr to be of service to our country. In these circumstances, if that desire
oould be harnessed for the service of the country then it would be directing
them to a useful channel. If not they will probably be directed to wrong

tx

I view the situation from another point of view also, that of another war.
A war an a world-wide neale is not out of the question. Wars take place with-
out any open waming and in epite of all the best men in the world trying to
prevent them. Bup when war will come there will always be the apologists
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for it. On the last occasion there was the attractive slogan that it was & ‘war
to end war’, as if there could be such a thing as malaria for the preventing
malariy or the use of purgatives for curing diarrhoea. So we had the last war
‘to prevent war. Now the U.N.O. is a result of the experience of the failure
.of the League of Nations. They want to unite the Nations in & common con-
feaeration with sufficient arms and ammunition and army to give effect to their
decicions. There would be sanction behind their decisions. But everything
depend: on an international understanding. We however find that the big
powerg are not agreeing with one another. There is plenty of misunderstanding
and rivalry on the stage and behind the scenes between the big powers. The
smaller pcwers are moving like satellites. In these circumstances, although
they are pacifists by their professions, there is secret and open preparations
for war in every quarter. The possibility of another world wer cannot there-
fore be ruled out. An organised militia would be important to preserve order
in the country and to prepare for a switchover from the militia to the regular
army if and when that is necessary.

Then there is the old adage that if you want peace you must make prepa-
rations for war. That was said by Napoleon, and even inodern suthorities say
that peace is nursed in the cradie of superior armaments. Militarisation of
the country does not mean that we are on the war path, but rather that we
are on the peace path,

[At this stage Mr. Speaker vacated the Chair which was then occupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmcn)g.

Ons of the epeakers, Dr, Khare, ‘said in a mnoment of bitterness that the
«Congress was banking upon ahimsga so long and it has now given it up altogether.
I believe that the Congress adopted ahimsa so long as that was necessary.
In fact ahimsa was a proper weapon to get rid of the British and get swarasj
without bloodshed, and that has been achieved. But new situationg are now
arising and it is a happy sign that we find that the Congress is living up to
the times and to realities. The fact that a Congress leader of high rank has
-sponsored this resolution shows that the Congress is a living organisation, for
which I heartily congratulate it.

''hen, as to the so called distinction bétween martial and non-martial
races, I think we have heard of it for the last time before the last war. During
the last war, necessity drove the authorities to throw open the military pro-
fession to Bengalis, Madrasis, and other so called non-martial races. It is on

4 p u record that these so called non-martial races have risen up to the

"% mark and have received tremendous praise and good recognition from

all quarters. I once met a high military official of the Baluch Regiment who

was a Baluchi, a Muslim, and from him I heard *hat the Bengali soldiers and

cfficers were wonderfully brave and resourceful, and they were ideal soldiers.

There are no more non-martial races in India. Gone are the days when war

was fought by physical force alone. War is now an intellectual business as

well ag the business of highly specialised scientific weapons. The distinction
is gone and we have heard the last word sbout it.

Then there is another aspect of the resolution. We have in our country
considerable misunderstanding on communal matters. Although we are nob
yet out of the wood, we have turned the cormer and things are improving.
But I think that militarization of our young men would be all to the good.
I have moved among some of the Indmn military personnel during the lash
war and I have found there is a considerable amount of brotherliness among
various soldiers or officers of various oastes. I asked the reason, apd® one of
them explained the situation thus: ‘We have to die by the hands of the same
eremy; we have to kill the same enemy; we have to face common dangers;
queationg of castes or communities do not at sll enter because in matters of
life and death such things do not count. If you want to get rid of communal
misunderstandings, just join the army.’ I submit that in these circumstances,
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if this resolution is carried into effect, as Pandit Maitra has insisted, il i%
is really given eflect to, then the virus which has poisoned our life go long will
largely and quickly be eliminated.

Theo the Militisa has snother importance. A large standing army in peace
time should be too costly and theretore would be ruled out. In the{e circum-
stances @ Miltia should be raised which, in times of war, can take the piace
of the regular army, and therefore, for that reason also I support the resolution.

Then, if the United Nations' Organization comes into effect, if they are in.
& posivou to implement their resolutions, then they will have an international
army and they will call for quotas and India will be asked to contribute her
quots of man power. Where would you get a sufficient quota unless you
trained young men from now on?

Thurefore, judging the matter from every angle, it seems that the resolution
gzld be accepted, and what is more important, ghould be actuslly given

$ to,

Then, slong with thig militarization of our young men, there should be the
development of armament industry. That must go hand in hand with the
militarization of our country. That would solve largely the question of um-
etapicyment, and also, as | have already suggested, cure much of the commu-
nal micunderstanding and bitterness among the varous communities. So-
fron. overy conoceivable point of view I think the whole House should not only
sccept it, but the Honourable Minister for Defence for sctually giving
eflect to it, and as Pandit Maitra has pointed out, the entire House as well as,
1 believe, people outside this House wmuppcart him in any expenditure which
the real and proper acoeptance of this resolution will entail. With these few
words I support the resolution,

The Honourable Sardar Baldev Bingh (Minister for Defence): 8ir, I am
very glad that Dr. Pattabhi bas moved this resolution as it gives me an oppor-
tunity to explain the present position. All of us had expected that after the
division of the country we would have peace, and would go ahead with our
constructive programmes. Unfortunately due to the communal disturbances,
we had to face a problem which the world had not seen before. Unfortunate
oocurrences of communal nature, steps taken in our neighbouring country, and
the cowardly attack on Kashmir upset all our plans and raised doubts in the
youth of the country and the public began to fear that the Government was
sitting quiet and doing nothing. It is, Bir, I think this fear that is in the mind
of the public. Dr. Pattabhi in moving this resolution wants to bring to the
notioe of Government that we should do all we can to train the vouth of this
country and to get ready to protect it from any aggression.

Bofore I pgo ahead, Sir. with some of the critic'sms that have been msde
and the points that have been raised by other Honourable Members. 1 wish
#n make it olear that we are perfectly alive to our responsiblities. T can tell
tho House not as a mere formality but sincerely that we shall protect the
honour of this country by all passible means. The days when the Members
from these seata uand to give fulse hopes nnd cvasive replies have gone. We
are responsible to the legislature and through this legislature to the oountry.
Bearing thia in view we have to share our responsibility with the House.

8ir. helore I tell the House what my views are about this resolution, I
want to put before you certain facts which we have to hear in mind. In the
last Budyet session when we discussed the military expend‘ture, as the House
will remember, the total strength of the army was fixed at 2.80,000, and the
total expenditure that we had to incur on all onr Armed Forces was Rs. 107
orores. Now, after the division. and after taking out the Pakistan share from
‘he Indian Armed Forcea, the total rtrength of the army that we have is
Detween 2,600,000 and 2,70,000. That means the expenditure on the Armed
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Forces that we have at present is bound to be much more than what we had
originally anticipated. 1 do not wish to minimise the importance of maintain-
ing the present strength of the Army; and the House already knows that the
Government has decided not to reduce it. I think this is a right decision in
present! uncertain circumstances when it is not possible for us to take risks.,
Although 1 personally feel that we have nothing to be afraid of, we have
just attained our freedom, we have just got rid of the foreign rule after 150
Yyears or more, we must take every precaution that our country remains safe-
from any kind of danger. It is for this reason that we have agreed to main-
tain the present strength of the Army. and this is far in excess of what the:
finances of this country can afford. .

Some Honourable Members have stressed the desirability of having Howme
Guards. Home Guards organisation is the second line of defence and
it in also necessary. But that is not a Central responsibility; it is the res-
ponsibility of Provincisl Governments. All that the Central Government is-
required to do is to provide officers for the treining of Home Guards and also
make available the requisite arms. My friend Mr. Maitra pointed out that
there was delay in the supply of arms to the Provincial Governments. May
I point out that up till the 30th of this month the distribution or supply of arms.
does not rest in our hands? As the House will remember, according to the-
decision of the Partition Council, Ordnance Factories and Ordnance Depots were
under the joint control of both Pakistan and India. That is why there was-
delay in the supply of arms. I am glad to say however that whatever demands-
were made on us by the Provincial Governments have all been met by now.

8ir, Mr. Maitra also asked about the Ordnance Factories. He wanted to-
know what had happened to them. The Ordnance Factories will be under
the joint control of Pakistan and the Government of India up to the end of
this month. Only yesterady it was agreed that from the lst of December the:
Ordnance Factories and the Ordnance Depots will pass under the administra-
tive control of the Government of India.

As regards the manufacture of arms, we have a scheme which I am dis-

ing with my colleagues. The scheme is not only that these Factories should!
work in full swing but that we should make India self-supporting as far as her
requirements of arms and equipment were concerned.

This point, Sir, I hope the Honourable Members will appreciate. I am
one with them as regards the need of a National Militia or Territorial Army
for the defence of the country. But we should not forget that mere numbers
do not count. For instance, if we decide today that India must have, say,
about 8 million men, and we do not have arms or do not make arrangements-
to manufacture them, what use will a million men be on our registers? The:
greater need is that all our requirements must be manufactured in this country.
Unless that is done simultaneously, the raising of mere numbers will not help.

Then, Sir, another point was raised which is a little out of date. That is-
about the martialeand non-martial classes. This point was in fact settled’
during the last war. I would only say that the policy of the present Govern-
ment is that we do not stand in the way of anybody who wants to serve his
ocountry, every one who is suitable is at liberty to join the Defence Forces.
We do not want to reserve the right of serving in Armed Forces to. some-
select classes—the policy of the Government is to give an opportunity to every
citizen who wants to serve his motherland.

An Honourable Member: It is not being done in the States, Sjr’

The Honourable Sardacr Baldev Singh: As regards the States we will try
our best to impress upon the Rulers to adopt the same practice; but as the-
House knows it is not possible for us to enforce in the States the same policy-
we have in India.
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There is another-difficulty to which I wish to draw the atiention of the
Housceand that is sbout the officer position. The House knows that we have
decided to nutionslize the Armed Lorces; every oflicer in the Armed Forces
of this country will be an Indian; and those British officers whom we retain
after the 1st of January 1947 or a little longer will be entirely in Training
Centres or on non-operstional duties. All operational commands will be held
by Indians. To get more officers we have tapped every possible source of
supply to meet the requirements of an Army of 2,70,000. A big effort is being
made but even then we will not be able to find all the officers that we need.
That is why we are pressing to employ British officers for the time being.

8ir, in this connection, as the House will remember, we had Air Force
training courses in the Universities. These courses had to be given up because
we have been short of officers. As far as the Navy is concerned, the position
is worse. As for the armny this too is difficult now but if the tond'tions return
to normal after a few months then we will bave some officers available for the
job. Government has definitely decided that it is no use having amateur
officers for the training of a militia or territorial force. 1f we want to have
a well-organised force, it is essential that it be trained by efficient officers.
We do not want to give half-hearted training.

Sir, as I said in the beginning, we have not been sitt'ng idle in all the
difficulties which exist. The Government bag taken active steps to give train-
ing to our youth. Although the Government has not been able to come to
s final decision, the scheme hnas been discussed informally. Though every
«colleague of mine is of the opinion that India should have the smallest possible
Army oonsistent with the safety of this country, we agree at the same time
that we must have a Territorial Force. What the strength of this force should
be or whether it should be cslled a national milit'a is yet to be decided. The
need of a territorial force is fully realised. We will, in the near future, when
we have fixed the peace time size of the Army, begin to organise a territorial
force alongside the Army.

Then, Bir, about the training of young men in the schools and colleges.
Sometime in 1046 » Committee was appointed under the chairmansh'p of the
Honourable Pandit Hirday Nath Kunzru. The Committee submitted its repord
sometime at the beginning of thin vear. On account of the political changes
and the division of the country, the Report of the Committee ocould not be
examined and no decision could be taken earlier; it ‘came up for discussion
before the Defence Committee of India only a few days ago. I am glad #o
fnform the House of the Government's ent're agreement with the Commitfee
that it is absolutely essential to give military training to our youth. BSome
people may think that by giving militarv training to the youth of the country,
we are making warlike preparations. Nothing of the kind. We want to have
adequate farcea to protect owr country against aggressign. I do feel thaf
such training to the youth builds up their health and character.

The National Cadet Corps Committee has recommended thaf, to begin
with., we should start with a Junior Division and a Senior Division. Junier
Divislon is meant for school-going children, the 9th or 10th class students
in the schools and the Benior Division for colleze bovs. The number of the
boys to te trained under this scheme will be 1.75.000. The total expenditure
that s to be incurred, if it is acoepted wholly and the respomsibility is taken
either by the Oentre or by the Provincial Government, will be Re. 3} crores
tnitial and Rs. 3} crores recurring. It we arsume total number of the school-
going children between the age of 15 and 21 to about a million, the total
aXpenditure required to give training will be Rs. 21 crores initial expenditure
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and Rs. 15 crores recurring. I am not mentioning these figures to frighten
the House but just to show the nature and extent of the expenditure likely
to be involved if this scheme is accepted. The Government have accepted
the principle of the scheme and we have addressed all the provinces to enqu're
how far they are prepared to share the burden of this expenditure. We have
fixed four weeks within which they must reply. Thereafter the Government
will take definite steps to get on with the scheme.

Shri Deshbandhu Gupta (Delhi): May I interrupt the Honourabie Minister
and make a suggestion that if it iz a question of funds, let the Prime Ministes
issue an appeal. 1 am sure he will get Rs. 15 crores or 20 crores—any
amount—within a month.

The Honourable Sardar Baldev 8ingh: As I have said before, I did not
give these figures to frighten the House. It wus intended to give an idea of
the nature of the expenditure likely to bé involved. I hope when the scheme
is matured and put before the House, the House will accept it with the
same willingness with which it has expressed its views on this particular
Resolution.

Now, Sir, a lady member pointed out about the desirab’lity of giving iuili-
tary training to girls. T wish to inform her that the scheme of the National
Cudet Corps Committee includes training for the Girls’ Div'sion also.

Then, Sir, there are one or two other points to which T wunt to reply.
One of them is that ubout private ermies, to which so many Honourable
Members have referred. In regord to these, Sir, it is just posssible that in
the old regime there was some necessity. But after the 15th of August when
our country becume free, I Jdo not see the necessity of any such private organisa-
tions. The defence of the country is thce respons bility of the Government and
Government must make adequate arrangements to protect the country. No
private army, of whatever nature it may be, cun give andequate protection
to the country or be of use to it. For instance, 8'r, take the case of our
neighbouring country, Puakistan. Honouruble Members must have read about
the raid or invasion of the tribesmen in Knshmir. The other dav the Prime
Minister mmade a clear stutement. I do not wunt to say anythng in that
connection. All T will say is that tribesmen forin a part of that territory—
Pakistan. T cannot imagine that these tribesinen can come fully armed in
another country without the knowledge of that State. Now. take the case
of those tribesinen. They are fully armed; they have got r'fles; they have
got machine guns: they have got mortars and so on. Svch irregulars, irres-
ponsible people, if thev are not. kept under proper check under a proper
organisation, instead of being a help to the country, have proved a great danger
to the countrv. That is how private armies function. I am not afraid of
private armies or such organisations, but I hope our countrymen w'll them-
selves realise their responsibilities and will not indulge in such unlawful
activities.

Coming to the Resolution before us, T find it difficult to agree to the whola
of the Resolution as it stands. As regards the Home Guards, as T have stated
before. it is the responsibility of the Provinecial Government and T have not
the least doubt that the Provincial Government will go shead with their
scheme and whatever help is necessary fromn the Centre, it will be given will-
ingly and without any hesitation.

Shri Deshbandhu Gupta: What about the Centrally Administered Areas?

The Honourable Sardsr Baldev Biagh: About the Natoual Guards, of
which there is 8 specific proposal in this Besolution, I want to say that. the
Government accept its ‘principle. The .Government -have -not. yet decided
whether we should have n National -Militia ar a: Territorial Force and what



%8 OONSTITURNT ASSEMBLY OF iNDIA (LEGISLATIVE) (27t Nov. 1947

", [Sirduy Baldey Singh)

whould be its, strength. If there is'uo intention on the pert of the Mover of
the Resolution to bind the Government to s specific thing like National Militia
and his, purpose is that Government must take steps to do something for the
military training of our youth. I wish to assure the House beyond all doubt
that Government have slready taken steps and I will not be found lacking

_in implementing these steps as far as possible.

.- Sir, Pandit Govind Malaviya suggested the sppointment of a Committee.
“Mauy T sugges®it to him that this is not s matter for 8 Committee of this House.
I know that among the Honourable Members of this House there are those
who haye some experience of the Armed Forces and have made very good
‘wliggestions, But as regards the scheme itself we have now left this to our
"Military Advisers. The scheme is already before them and is receiving their
Kttention.  Aftek they have formulated their views, their report will come
beforr the Defence Committee of India und will be considered by it. I think
What is the correct procedure which should be followed.

Pandit Lakshm| Kanta Maitra: Is the report likely to come up before the
Pelence Committes?

The Honourable Sardar Baldev Singh: It has gope to the Provinces and
we have asked them to send in their views within four weeks.

Now, Bir, this is what the (Government has done and 1 hope that in view
of what I have said, the House will be satisfied that Government has not made
only vague promises. hut have taken definite steps to make a move in the
right direction,

Now, Sir, in the end, 1 would warn the House about the several suggestions
that have been mude that this State is preparing and that State is preparing
for war. In fairness to the Arined Forcea of India, T have to request the House
not to magnify these things. Our Indian Armed Forces are not afraid of the
armed forces of any particular State. If I may put it in another way, I say
that it ia an insult to the Armed Forces of India to ask them to get ready,
becanse of the proparcdness of n State here or there. We are absolutely salive
to our duty and our Armed Forces are in a position to meet any danger from
any quartor.

1 wauld suggest to the House not to get panicky. T get a large number of
anonymous letters and representations about the Ordnance Depots, about the
Ordnance Factoriea and about our Armed Forces. Sir, if T were to believe
all that is said in these nothing would be left in our Ordnance Depots or
Ordnance Factaries! In the past, the management of these factories and
depats wns under joint control. 1 want to inform the House that rumours and
thefts, ete., which are ocurrent and which appear in the papers from time to
time are highly exaggarated. ‘There is no doubt that arms have been stolen
from here and there, but these thefta are nothing of the kind as has been men-
tioned in these representations to us and what is said in public. There is not
much of truth in these rumours.

In the end, Bir, I would suggest that in view of the proposals that are
‘before the Government at present, and in view of the decisions and the steps
which the Government have taken, the Honourable Moyer of the Resolution
should not press the Resolution at this stage. If in one or two months' tme
he is not satisfied with the arrangements or the steps which the Government
takes. then he can put it in a definite form whether India should have a Militia
or whether India id bave a tervitorial fores, or whether we should have
some other kind of organisation. At present my difficulty is that I do not wans
to bind the Government %o the creation of a Nations! Militia as we have schemes
. of other \ypes sush as the territorial force under consideration. As I told you
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in the very beginning of my speech I do not want to give any vague promises;
I do not want to state on the floor of the House that I will accept this scheme
and find myself in difficulty later on especially as we have the formation of a,
Territorial Army under our consideration. This is my difficulty, Sir, and if
the House will accept my assurances and the suggestion that I have made, I
will request the Mover not to press this Resolution. Sir, I hope the Honour-
able the Mover of the Resolution will accept my suggestion.

An Honourable Member: Could we get any idea when the Government
scheme will be ready?t

The Honourable Sardar Baldev Singh: As already stated we have referred
¢it to our Military Advisers; they are examining it and we expect that it will
come before the Government within the next few weeks.

Dl': B. Plttlbll.i_ Sitaramayya: Mr. Chairmen, I have listeneq with great
attention to the lucid statement of the Honourable Member of Defence.

An Honourable Member: Honourable Minister of Defence.

Dr. B. Pattabhi Bitaramayya: Perhaps the mistake is not unjustified, for
I am taken back to the days when Members were sitting on the other side, not
Ministers. The reply that he has vouchsafed to us is not a reply of a Minister.
I was thinking whether we were in the days of Sir Andrew Skeen or Lord Esher:
or Bir Archibald Wavell in the Military Department answering the questions.
in the Legislature. I never had the good fortune of being a Member in th's
House in those days. I thought I would never be in a Legislature, but this
hardship is forced~upon us agsinst our will, and therefore, I am surprised
Government should have taken this kind-of attitude. I should have expected
Government to come forward with a definite reply, and if they were not pre-
pared to accept my proposition, they should have tabled an smendment and
then stated their difficulties, but they have certainly transported themselves
to ten years ago and that is what I cannot really appreciate. It is no use my
being merelv courteous and all that. 1 must suy that in a House which is
enjoying demoeratic self-Government on the basis of respons’bility, this is. not
the way in which u Member ought to be treated. Of course, 1 huve ne
desire to embarrass the GGovernment. 1 can appree’ate the difficulties of Goy-
ernment. 1 ¢in appreciate in particular the difficulties by which Government
is embarrassed, heing confronted with so many complications and complexities
evervwhere. 1 know they have no peace of mind for even g quarter of an hour.
Thev do not know what the next telegram brngs, whether it is the invas‘on
of the Eastern Punjub or Western Bengal or whether it is o recrudescence of
trouble in Kashmir or whether it is something worse. T perfectlv sympathise
with them for they have not the equanimity. the balance of m'nd, and a clear
judgment and therefore, T should have liked them to have tabled a suitable
amendment und then that would have heen easy. As things stand, what is
the positon? People who read these debates are transported into heights
of emotion: they would feel that the millennium was nigh: and now they are
suddenly taken to the depths of disappointment. Well, the. whole matter
gav the CGovernment requires examination; thev add that the Government hns
been quite mindful of all these matters raised in the debate and suggest that.
the Resolution should not be pressed. Of course T am not pressing it. T shall
withdraw. but T am nnot withdrawing it w'th grace. T must sav that. .

Refore daoing so, 1 would only like to invite the Honourable Member's atten-
tion to the fact that lots of arms are sent to the States and in the States they
are d'stributed to these verv people who are organising these fissiparous fopcts—
the Jagirdars. So the Honourable Member may make a note of this point and
then sce that we are not sunplving weapons to our possible enemies, There
have be.n during the days of peace, instances of firms in Europe and perbaps
in England which sold weapons to Japan and with these verv weapons Japun
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fought them. 8o let us not make such mistakes. As for the rest, I have, I do

not say, great pleasure, but great pain in withdrawing this Resolution

Mr. Ohalrman: Hus the Honoursble Membe ‘b
draw the Resolution® ruble Member leave of the House to with

The Hesolution was by leave of the Assembly withdrawn.

RESOLUTION re AMELIORATION OF THE CONDITION OF
SCHEDULED CASTES

Bhri V. I. Munishwami Pilisl (Madras: General): Mr. Speaker, Sir, 1 rse
to move the Resolution that stands in my name:
-'mwyuaﬁnmmwmdmww st least one
orore of ru each year the next ten years for the amelioration of the coadition of
mm-m-c.m.syn of providing them with bouse sites and drinking water and
ubb!nydm educstional grants sanctioned by Proviacial Govern-

Sir, seeing what has bappened around us it may be thought that I am not
responsible to this House or the country in bringing s Resolution of this kind
for alms from the Nstional Government which was set up on the 15th.
August last. I know as a matter of fact that f I go before this Governmen
& begging bowl to safeguard. the interewts and also to improve the condi-
tions of & cominunity which represents one:fifth of the population of this great
lapd, I am not going ugninst the established laws of this land. We know as
& matter of fact that Mahutma Gandhi, the {vatar who has spent and is spend.
ing all hix time for the betterment of the Indian nation day in and dsy out,
in extending h'a hands for chur'ty not for the aggrandisement of himself or his
colleagues but to improve the cond'tion of 8 community that has been kept
away from the pale of society and undergoing hardships for several centuries.
When this Charter of Freedom wias drawn by the Constituent Assembly the
other day it was saaid therein:

“Wherein shall be gusrantesd. granted and secured to all the people of Indis justice—
wrinl, economic and political—and equality of status.”

Aga:n when the Advisory Conimittee’s report was presented to the Consti-
turnt Assembly it was clearly stated there:

W make® it clear, however, that our 1 to the whole problem
of n?u:ﬂ:t:hl:otbn the State should be so rum thnmt;:; llnnldw:op feeling oppressed by
the mere fact thal they are minorities, and that on the contrary they should feel that they
have aa honcurable a part to play in the national life as any other section of the comnmu-
w,.l|

Bir, yesterdny when the Finance Minister presented his budget he made a
very long speech and I was wondering whether he would give effect to what
was stated in the Charter or what was approved by the Constituent Assembly
in the Minority Committee’s report, T failed to see one word to the effect
that the ‘ntereats of the scheduled castes and untouchables will be safe-
guanied to some extent at least by providing smenities for this community.
Tt mny be askel why it was necessary for me to he'ng forward this Resolution
Kt & thine like this. 1 mavx tell the Honee that recent events in provinees where
Aota to remove their disabilities huve been passed, a great agitation has been
started whershy the landlords and znmindars have taken upon themselves to
ovict \be harijama from their lands  As you wsre awuare, Sir, the scheduled
onstes forn the bulk of agricvlturs! labour and now they are being deprived
“af the habitation which thev have been enioving for vears. Receutly T have
heen touring Malahar and South Canara and 1 saw how the Jenm'es have given
notice to the tenants to evict them from their habitation. At a time when
we fiel that we have entered the arena of an independent India. one section
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of people is told that they have no habitations. It is a sad thing and I thithk
it is time for Government to take up this matter. Yesterday during the budget
speech the Finance Minister told us that they are going to have great national
industries, and he also told us that in the matter of *Grow More Food' the
result was disappointing. Now, Bir, agricultural labourers, dock workers and
industrial labourers who are mostly drawn from the scheduled castes have no
habitation; and how can these industries and the ‘Grow More Food’ scheme
succeed? These are matters of vital importance and Government must come
to the rescue of the depressed classes and safeguard their interests,

Sir, my Resolution is a very modest one. I ask for the provision of housing
sites. According to Mahatma Gandhi's scheme of independence a man must
at least have a habitation and he must have at least one square meal a day.
Without a habitation what will be the fate of these people? The agricultural
labourers who mostly live in the villages are practically in the clutches of the
landlords, and if these people are told to vacate what will be their fate? More-
over, recently suggest'ons have been made for making co-operative societies
of house building, and the depressed classes have been left alone. We know
that for centuries the agricultural labourers in the villages have been suffering,
and it is & matter of infamy for any Government that it is only the middle and
the upper classes who should have a habitation.

Secondly if you go to any village in the south and in Malabar you will find
that the villages are not provided with ordinary facilities for human existence
in the way of drinking water. The wells are meant-not only for the use of
human beings but pigs and animals all go to .the same well. This is the
state of affairs in most of the provinces. It is high time that Government
should take up the question of habitation as well as that of drinking water.
Moreover, when the Poona Pact was s’‘gned one of the termms was that the
Central Government should give an allotment to the various provinces so that
the education of the depressed classes may be more advanced. It is in this
view that I have taken up this matter, and I am sure that Government, com-
posed as it is today of men like Honourable Pandit Nehru and Honourable
Deputy Prime Min‘ster Sardar Patel and the Minister for Public Health who
come under the aura of Msahatma Gandhi end live under his inspiration will
see that something is done for the Harijans so that they also may feel that they
are living in an independent Indin where all their interests are safeguarde
by Government. Sir, I move.

Mr. Ohairman: Resolution moved:

*“This Assembly is of opinion that the Government of Indiu should spend at least one
crore of ru each year for the next ten years for the amelioration of the eondition of
the Scheduled Castes by way of providing them with house sites and drinking water and
also by way of supplementing the educational grants sanctioned by Provinciai Govern-

ments.”’

The Honourable Rajkumari Amrit Kaur (Minister for Health): Inasmuch
as the Resolution before the House refers to certain aspects of the general
question of amelioration for the scheduled castes, 1 would lke to say that
Government is wholly in sympathy with its spirit and its aims. It is the clear
and definite policy of the Government that living conditiona for all those who
today live in hoves—and it is not only scheduled castes—should be ameliorated.
Naturally. the scheduled castes will benefit as well as anyone else. Develop-
ment grants. ax is known to the House, are made to the provinces. They can
use them for any purpose und doubtless no province but keeps the needs of
the backward and the poor classes in the forefront of all their programmes.

Ax far as the Centrully Administered Areas are concerned and ffor wh'ch
the Centre is responsible, the Improvement Trust in Delhi has decided to clear
all slum arens, and T would liKe to assure the Mover of the Resolutiom that
those slum areas in which the scheduled castes live will be the first to go.
All the poor that will thus be displaced will be given new sites.
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There is also a poor class housing scheme, which will also benefit
schoduled castes. 1In this scheme fhe f:riterion is not going to be wmmum:yh
it is going to be income. Thix is only correct, because it is the earnest desire
of the Government not only to banish unwuchablity, root and branch, but
ulso to give to the buckward and poor classes all the help that they need for
nnprovement of their living conditions and for their general uplift.

As far s the water-supply is concemed, all public sources of water are
legally open to the scheduled castes, but we are all aware that custom and
usage deanl harshly with them. Recently, therefore, the provisions of the
Bombay Removal of Social Disabilities Act of 1946 have been extended to the
Delhi Province and they are going to be extended to the other Centrally
Administered Areas also.

Any schemes for the umelioration of the cond'tion of the scheduled cavtes
will certainly have the full sympathy of the Central Government. Supple-
mentary grants to provinces for any schemes of such amelioration or uplift
will obviously depend on what the provinces have ready in the way of schemes
and what they ure able to work out, and 1 may nssure the House that it will
be the policy of the Central Government to help the provinces all they can to
ameliorate the condition of these unfortunate people.

It is, however, difficult to accept any specific figure for such grants st this
stage. The Houmse may rest assured that the uplift of the scheduled castes
is in the forefront and will remain in the forefront of this Government until
such time as there is no such class as scheduled castes in our soociety.

Sarl 8. Nagappa (Madras: General): 1 was not convinced with the state-
ment made by the Honourable Minister for Health. But now, B8ir, I
do not want to say anything about the Resolution. that was moved by my
Honourable friend, Mr, Pilai. I move the amendment that stands in my
name. 8ir, I move:

*“That in the Resolution for the words ‘st least one crore’ the words ‘a minimum of
wa crores’, be substituted.”

1 know my responsibility in moving this amendment. For a Congress Gov-
erument which has pledged itself to elevate its Harijans in the shortest time

ible. to the highest level, T think it ix n meagre figure, if you take into
consideration the vast numbers of these down trodden people, and the miseries
they have undergone for all these centuries. Now, I think, Sir, if this Govern-
mont Is aincere, if it wantg to do it, it can do it. But my Honoursble friend,
the Minister for Health has been kind enmough to say that they have
boen kind enough to bring in some legislation. No amount of legislation will
change the heart of people unless and until they make it a point to change
their hearta and treat the Harijans as human beings. Without this nothing
can make these people come to the higher level, no matter how many vears
way pass.  Mahatmaji himself has been trving to uplift these people for the
last 15 years. 1 um certain not even 15 per cent. of the untouchability bas
disappeared to-day. So at this rate, I do not know for how many years imore
in a free India w il these poor down trodden millions have to toil. 1 am glad
to being to the notice of this House that the Madras Government during the
regimi¢ of Shri Prakasam was k'nd enough to eariark one crore for the speedy
elevation of these Harjana,

Shrimati Dakshayani Velayudhan (Madras: General): Was one pie spent
out of that one crore!

Shri 8. Nagappa: | do not think that simply because funds have been
aliotte@ therefore we can spend whatever be the need. We must see
that every piv that has been allotted is spent in the best interests of
these people. 8 if one province goes ahead it is no use to other Harijans



REGOLUTION ré AMELIORATION OF THB CONDITION OF SOHEDULED CASTEs g8%°

in other provinces who are lagging behind. So th's Government can direct each
and every province to look after the interests of these people. They can say
if you take up the question we are here to give you Rs. 100,000,000 more, as
you do in the case of the *"Grow More Food' and as in the case of the Rural Water
Supply. Therefore you can also do sowmething for these people if you are
really interested in their elevation. No amount of lip sympathy will help. It
is material sympathy that is required. I want the Congress Government which
has pledged itself to elevatesthese people to spend the money and see that
the people are brought. forward. We have been finding fault with South
Africang for ill-treating Indians in South Africa. Do not you think the” South
Africans will find fault with y:a‘:f youstreat these people like this here? You
must keep yourselveg always abbve ajl such things. We have been asking you
because we have nothing. When we ask, you say why do you ask? Why
do Jou, eeparate yourself from us? Where is the need if you separate us? It
is you Wwho have to change vour way of treatment and your hearts. As regards
legal sanctions, many Governments have been moving in this matter. But
what is the good? Do you expect that every Harijan is legally minded enough
that he can go to court and seek reddress at the courts of law? Let me give
you my own personal experieritd. So many temples have been thrown open
to Harijans, That is all right when the right man especially a man in the
lime light comes nlong. But the next moment when the local Harijan of the
villages comes, he is not permitted to enter. They say that it was intended
for the people who ocame from outside and not for the local men. They would
say '‘You fellow are toiling under me, you are serving under me, you are my
servant. You wanj to enter the temple and worship with me? How dﬂe you
are?"’ Some have been even beaten. ™

I will narrate another experience of mine. In a village of a population
of 2,000, there are only two public wells. There are 800 to 400 Harijans there
and they are not allowed to draw water from the public wells. They can pull
the string but the touching of the pot is dong by a caste Hindu and he pours the
water into the pot of the Harijan, 8o even if there is legal sanction they ean-
not make use of it. They cannot assert themselves. I had to go myself per-
sonally. I had to represent to the police and with a police escort I went and
saw in my own presence that these people were allowed to draw water from

the wells. The village folks came with lathies and other weapons
5®.M: .14 threatened me. I said ‘‘You kill me if you want but I am not
going tosbudge an inch. T am going to draw water from the well.” S0 I was

able to draw water,

Shri H. J. Khandekar (C. P. and Berar: General): 8ir, may T point out
that the time is up. I would request you to take up this Resolution on the

next non-official day and give it priority.

Shri Mohan Lal Saksena (U. P.: General): Let the Honourable Member
finish his speech. -

Mr. Obajrman: Undler the rules this Resolution would get priority on the
next non-official day. T wished to give you opportunity lor moving your amend-
ment. But as v not anxious to speak now the House will be adjotirned

when the member speaking has finjshed his speech.

Shri 8. Nagapps: The Honourable the Health Minister was kind enough
to say that we are having legal sanctions but may I point out that no amount

of legal sanction is any use until and unless you create the machinery
it into practice. Bills are passed but who is there to enforce them?! If these

people go to draw water their heads will be broken the next moment.



834 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVB)  [37rE Nov. 1947

(Shri 8. Nagsppa]

My Honourable friend Mr. Munishwami Pillai was kind enough to bring
in the Hesolution and if $he Government is also equally kind enough they could
easily grant the ten crores. Is ten crores a big sum? We are not a few in
number, we are some crores. Ten crores for five crores of Harijans mean
Hs. 2 per head per annum. Cannot this Government, which is a Congress
Government, the people’s Government, which wants to give equal opportunities
to everybody, grant this sum? 1 expected .the &Honourable Lady Minister to
be more kind to the Harijans than the ‘Lord Ministers’. Even now I expect
the Minister for Heslth will recousider her position and try to grant us this
sum. BShe cannot only grant the ten osores but she can also ask the Provincial
Governments to see that legislations sre gassell; not only passed but also
translated into action by an administrative machinery. Then alone we will
be sble to come up to the level to which you expect us to come at the eapliest
posnible time. 1f you are reslly sincere spend something on us in an gig i
wsy. No smount of sympathy will solve our problem; we want matenal
sympathy. [ want the Honourable Minister to come forward and accept this
Resolution with the smendment.

Mr. Ohairman: Amendment moved:

“That in the Resclution for the words ‘at least one crore’ the words ‘a minimum of
ten crores’, be substituted.”

- -

The Assembly then adjourned till Eleven of the Clock: on Saturday, the
20th Eoumbcr, 1947,

b -
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